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LEGISLATIVE ASSEMBLY. 

Thu7'sday, 5th September, 1929. 

The Assembly met in the Assembly Cha.mber at Eleven of the Clock, 
Mr. President in the Chair. • 

QUESTIONS AND ANSWERS. , 
TB.ANSF}l:R OF THE ADMOOSTRATION OF ADEN' TO THE COLONIAL OFFICE. 

]49. "'Mr. Gaya Pruad Singh: (a) Will Government please state 
if they sent any suggestion to His Majesty's Government regarding the 
Jlwaning of " Aden .. , when the Government of India (Aden) Bill was 
pending in Parliament' If 80, why did this elucidation become neces:mry 
now' 

(b) Was the Government of Bombay consulted with regard to this 
transaction Y If not, why not , . 
Sir Denys Bray: (a) WhIle thc Bill was before Parliament, the 

question arose ,vhether the expression "Aden" covered its dependen-
cies like Perim, or whether a specific reference to them was desirable. 
The Government of India, on being consulted, ~  the latter. 

(b) There was no necessity to consult the Government of Bombay 
since the point was one not of substance but of drafting. . 

:Mr. Gaya Prasad Singh: Is it not a fact tha.t, in the Bill as originally 
introduced, there was no specific mention of the hinterland of Aden being 
included in the term Aden , 

Sir DenY" Bray: I think my l!onourable friend is under some slight 
misapprehension. What he says is perfectly true; but the point actually 
before Parliament was not that, but this : Aden, for the purposes .of the 
Government of India Act, include Aden settlement and also certain ~ 

pendencies, like Perim and the famous Kuria Muria islands, the in-
habitants of which comprise one patriarchal family, and an unstated num-
ber of noxious insects. (Laughter.) The only point in Parliament was 
whether the term Aden automatically included Knria Muria and 80 forth, 
or whether those dependencies should apeciaUy be referred to jn the Bill. 

Mr. Gays. Praaad Singh : Is it a fact that the Government of India 
made a suggestion to His Majesty's Government defining the expression 
Aden, .after the introduction of the original Bill in Parliament' 

Sir Denys Bray: That is so, Sir. 

AsSISTANCE GRAN'l'ED BY GOVERNMENT TO LxnHT AERO CLUBS AND 
NUKBER OF INDIANS TRAINED IN THEK. 

150. -:Mr. Ga,... Praaa4 Singh : Will Government be pleas.ecl to state 
what assiltance, if any, hal been given by Government to the light aero 

( 28] ) 
L4OPB(LA) 
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clubs now in existence in India, and how many Indians have completed 
their training, or are now under training in each of them' 

The Honourable Sir Bhupendra N&th Mitra: The attention of the 
Honourable Member is invited to part (b) of the reply given in the 
Legislat.ive Assembly on the 29th January, 1929, to his starred question 
No. 203. 

The number of ~ who had completed their flying training for 
.private ~  licenses at the Clubs up to 26th Aug.ust was 15. The num-
ber now nnder training is 46. The figures by clubs are .as follows : 

Bombay Flying CJub--7 have completed training and 9 are under 
traiaing. 

Bengal Flying Club-1 has completed training and 5 are under 
training. 

Delhi Flying Club--1 has completed training and 13 are under 
training. 

Karachi Aero Club-6 have completed training and 19 are under 
training. 

ElI'FECT ON THE MEERUT TRIAL OF THE RESUlrIFl'ION OF DIPLOMATIC RELATIONS 

WITB SOVIET RUSSIA. 

151. -Mr. Gaya Prasad. Singh: Is it a fact that the Government of 
India have addressed a communication to the British Government to the 
effect that the Government of India would feel considerably embarrassed 
in the conduct of the Meerut prosecutions if diplomatic relations are re-
sumed with Soviet Russia while the Meerut prosecution is pending' If 
so, what reply has been received , 

Sir Denys Bray: No, Sir. 

COBBESPONDENCE BETWEEN ENGLAND AND RUSSIA ON THIll QUESTION OJ'THE 

RESUMFl'ION OF DIPLOIU.TIC RELATIONS. 

UI!. ·Kr. Gaya Pruad Singh: Will Government please state if 
they have received any communication from His Majesty's Government 
regarding the resumption of diplomatic relations with the Government of 
the Union of· Soviet Socialist Russia' If 80, do Government propose to 
place the correspondence before this House t 
Sir Denys Bray: The answer to the first question is in the affirma-

tive ; to the second in the negative. 

NAVAL DISABIU.KENT. 

153. -Mr. Oaya Prasad Singh: Will Government be pleased to state 
if tbl"Y hllve received Ilny communication from His Majesty's Government 
in regard to the subject of naval disarmament' If so, what do Govern-
ment propose to do , 
Mr. O .... P.Tottenham : Ilia Majesty's Government ha,'e kept the 

Government of India informed of the discussions on the subject of naval 
disarmament. In view of the size of the Royal Indian Marine in compari-
son with the naval forces of othpr countries, the Government of India do 
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not anticipate any necessity to do more than watch the progress of the 
discussions. 

SETTLEMENT OF INTERNATIONAL DISPUTES. 

154. ·Mr. Ga.ya. Praaad Singh: Will ~~  please state if 
there has been allY correspondcnce with His Majesty's Government re-
garding settlement of international ~  and the signing of all optional 
clnuse decided in the Statute of the Permanent Conrt of International 
JUHtice Y If so, dQ Government propose to place the matter before the 
Central Legislature before final decis'ion is taken thereon' . 

Sir Denys Bray : The answer to the first part of the question is in the 
affirmative; to the second in the negative. 

Diwan Ohama.n La.ll : May I ask why Government are not prepared 
to place the correspondence on the table of the House 7 

Sir Denys Bra.y : Because they do not think it would, at the present 
juncture, be in the public interests to do 80. 

Diwa.n Oha.man La.1l : Have the Government any intention of asking 
the opinion of this House before coming to a final decision in this matter' 

Sir Den1l Bra.y: The final decision is at present being discussed in 
Geneva. 

Diwan Chama.n La.ll : Do not Government find it therefore necessary 
to consult the opinion of this House in regard to the matters now pending 
at Geneva Y 

Sir Deny. Bra.y :  I would point out to my Honourable friend quite 
. seriously that this matter of the optional clause has been before the world 
and the House for the last seven or eight years. Until this moment, I 
do not remember any interest displayed by the Honourable Member in 
the subject : but without being in any way indiscreet, I can tell him that 
our attitude on the subject is in favour of adherence, and the form of 
adhel'('nee is now under discussion. 

Diwa.n Ohama.n La.U : May I ask the Honourable Member whether, in 
view of the fact that the Government of India are in favour of ratifica-
tion, tha,t will affect the size of the standing army in India in case the 
optional clause is ratified at Geneva , 

Sir Denys Bray :  I would hardly like to venture on an answer to 
somomentou8 a· question over a supplementary question, but naturally 
the whole ~  of a body of new international ideas universally 
operative must eventually bav(' their etrect upon the standing forces of 
every nation in the world. 

INTBODUCTION OF A NEW RAILWAYS ACT. 

1l55. "'Mr. Gays. Prasad Singh: Is it in contemplation to draft a new 
Railways Act in the light of modern requirements, as suggested by the 
Acworth Committee in 1921, and admit-ted by the Government in reply to 
starred. question No. 275 of the 7th February, 1927' If so, when is the 
draft libly to be re&dyfor introduction f 
L4CPB (LA) . ~ 



- LllGI8LATl'VE A B L ~ ~  SmPT. 1929. 

1Ir; P~ JL .... : The question of the re\"isionof the Indian Rail",,,,. 
Act, IX of 1890, has recently been referred to the President of the Rail-
way Rates Advisory Committee for his recommendations. I regret 
that it is not possible at present to say when the draft is likely to be 
ready. ' 

.:Mr. G&y& Pr&l&d. 8iDgh: When was it referred to the Rates Com-
mittee? 

111'. P. B.. ltau : I believe in May last. 

'AtmANGEJrlENT8 MADE BY GOVERNMBNT FOR REPORTING THE MEERUT 

TRIAL. 

1M. -:Mr. Gaya Praaad Singh: (a) Is it a fact that the Director of 
Public Information visited Meerut in June, in connection with the report-
ia« work of the Meerut trial, If so, what were the arrangements settled 
OIl that occasion ? 

(b) Havt' Government their own official reporters, or is an arrange-
ment entered into with any particular news agency' If so, which; and 
OIl what terms, if any Y 

The Bonourable Sir .Tames Orerar: (a) The Director, Public In-
fOTDlation, was pres(>ut. at Meerut during the opening stage of the Alagis-
trate's inquiry. The objeets of his visit were to see that· satisfMtory 
arrangements were made: firstly, for the convenience of Press ageneies 
and newspaper representatives; and secondly, for three Government 
aporters, who had been sent to Mecrut, to obtain for Government a ver-
batim report of the opening address of Mr. Langford James. 

(b) As stated above, Government sent their own reporters for 
the purpose of obtaining a verbatim report. The Press agencies do not 
lIDdertake the yerbatim report of proceedings of this  character and 
leagth, since their clients require only a summary 01' abstracts. 

'Mr. Gaya Prasad Singh: Do I understand the Honourable Member 
to say that they have got an official Press reporter there , 

The Bonourable Sir .Tames Orerar : On that occasion they did. 

~. Gay& Prasad. Singh: Not now , 

The Bone11l'f;b1e Sir.TUDH Orerar: Not now, so far 8S I am aware'. 

ESTIMATED COST TO GOVEIUOrIBNT OF THE MEERUT TRIAL. 

157.·Mr. 0&,. Prasad "h: Will Government please state what 
i. the estimated expenditure &anctioned by Government towards the cOst 
of the MeerutcoDlipiracy .trial, and the amount of money paid up-ta-date 
to the different prosecuting Counsels 7 

The Honourable Sir .Tames Orerar : It is not possible to make &It 
estimat.e of thc cost of the Meerut trial as this will depend on various 
factors which cannot yet be accurately forecasted. The expenditure on 
the· trial is being met 80 far from, the normal budget of the Director of 
the l :~  Bureau. 
I have no information of the actual amount paid to the prosecut. 

ing counsel up-to-date. There are two counsel, one of whom is paid It· 
fee of Rs. 1,020 per diem and the other Rs. 85 per ~ . 



Ql1lD8TJON8 AND ANSWBRS. -
BrBABON8 )'OR THB hoJIIBITION OF THE BOOK "SmVA, OR To luToB. (If 

INDIA ". 

i 158. $JIIr. Gap. 'Praaad 8ingh ~ (a) Is· it a fact that the book eaUecl 
41 Shiva or The Future of India It, by one Mr. R. J. Minney, has been pre. 
vented entry into India, on the ground that it deala with certain 8ubjeetl 
in ft way which would give offence to Indian opinion. , 

(b) Is it a fact that the book also denounces some upects of the GO'9'-
ernment and foreign exploiters in India , 

(c) Are Government aware fhat the following are some of the p ... 
• ~ in that book : 

(i) " There ill no gainsaying the fact that, so far as the eommereial eommunity 
ill tloncemed, the attitude of tho Whites to the Blaeks i. one of ClOmpJ. 
contempt "  ; 

(ii) "During the past seventy yellrs, Britain haa r('formed herself in. India, 
rather t,haD the van mass of native humanity" , 

.. (d) Is it not suggested in that book that the white popuJation should 
identify itself more whole-heartedly with the interests of the country; 
that money earned in India should 'be spent in India, and not brought to 
England by the white exiles, and that then India ,vould be the greatest 
and most prosperous country in the world instead of 8$ at present one of 
tlte poorest , 

(e) Is it a fact that the hook' hilS been bllnnf'd more for its denounc-
ing the Government than for any other reason , 

The Honourable Sir James Orerar: (a) to (d). Yes. 

(r) No. The importat.ion of the book to India waR prohibited' 
beeamw it deals in an offensive manner with sex matters And social evitR, 
which it. .~ felt would!tjve justifiable offence to Indians in ~ l and 
!Hindus in pnrticlllar. 

Mr. Gays. Prasad Singh: Are Government aware that Miss Mayo'. 
book dealt wit.h sex matters also? Why was it not prohibited , 

The Honourable Sir James Orerar: We were not. aware of the 
cont.ent.s of Miss Mayo's book bf'fore it was imported j whether or not it 
'\tould havE' bt'en dE'sirable t.o prohibit it. is a matter which .has already been 
dealt. with in this Honse, and I hav/' nothing to add to the replies I then 
gave. 

Diwan Ohaman Lal1 : May I ask the Honourable Member whether 
Government are prepared to review tht'iJ' policy of banning books merely 
On the authorit.y of some official or other Y 

The Honourable 8ir James Orerar :  I see no reason for reviewing the 
policy which ill at present. plirsued. 

DiwanOhaman Lall : Is t.he Government a.ware that the policy is 
a very discriminating policy. in view of thf' faet that Mr. Minney's book 
casts aRpersionR upon the cnnduct of the Government of India and the 
conduct of Great Britain in India. whereas Mis'l Mayo's book does not' 

The Honourable Sir James Orerar :  I have already replied on ~  
suhjeet of Mr, Minney's hook; I have not bet'n able to obtain 8 copy of )t 
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and I am therefore not in a position to agree or dit;ngree with the HonouT-
able Member. 

Diwa.n Ohaman LaU : Will the Honourable Member accept a copy 
from me Y 

' .. 
The Honourable Sir James Orerar :  I shall be delighted. 

NON-PROmBITION OF THE BOOK, "THE LAST HOME OF MYSTERY". 

1159. *Mr. Gaya Prasad Singh: Are Government aware that a 
book, called" The Last Hom£; of Mystery" by one Captain R. Alexander 
Powell of America, contains attacks on some of the religious beliefs and 
oustoms of India T Why bas this book not been refused entry into india T 

The Honourable Sir James Orerar :  I ,vould refer tbe Honourable 
Member to the answer given by me on the 2nd to his question No.6. 

Mr. Gay&. Prasad Singh: Are Government prepared to ban the entry 
of this book illto India now , 

The Honourable Sir Jamel Orera,r :  I think,. if the Honourable Mem-
ber :will refer to my reply 011 the 2nd September, he will find an answer 
to that question. 

P A ~  TO BAN THE BOOK, "LIFE AND EXPLOITS OF GENEUL 
. DYER". 

160. ·Mr. Gaya Prasad Singh: Is it a fact that some representations 
were received by the India Office from this country, urging the desirability 
of banning from India t.he recently published" Life and Exploits of 
General Dyer ", If so. who made those representations and, with what 
1'8IU!t t 

The Honourable Sir James Orera.r: The Government of India have 
110 information beyond what waR stated in the House of Commons by 
Lord Winterton in reply to Mr. Thurtle, viz., that. he had no knowledge 
of any such representations. 

DATE OF COKPLETION OF "INDIA HOUSE" IN LONDON. 

161. ·Mr. Gaya Prasad IiDgh : Will Government plea.se state when 
the building of the new India House, London, is likely to be completed , 

The Honourable Sir George Ba.iny : The building is likely to be 
completed in the spring of 1930. 

DISSATISFACTION OJ' THE CLERICAL STAFF IN GoVERNMENT DEPA.BTKlONTS 

REGARDING SAL.\BIES AND CONDITIONS OF SERVICE. 

162. ·Mr. Gaya Prasad. Singh: (a) Is it a fact that Government pro-
pose to appoint a Retrenchment Committ.ee to explore avenues for curtail-
iIIg expenditure in the various Departments of Government T Is it the 
intention to bring about further reduction in the clerical std, instead of 
curtailing the salaries of high-placed officials 7 

(b) Are Government aware t.hat there is considerable dissatisfllLotion 
among the Indian clerieal staff in regard to their salaries, housing accom-
modation, and· conditions of service generally , 
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The Honourable Sir George Schuster: (a.) I would refer the 
Honourable Member to my statement of 5th March, 1929, in which I 
suggested that the time had come for the Government to review the 
whole of their expenditure. In pursuance of that ~  detailed 
information is now being collected as to the growt.h of expenditure 
during the last few years. and the statistics when complete will be 
examined and analysed in the Finance Department in the first 
instance. I am afraid it is not possible for me, at this stalle, to give the 
Hon.ourable Member any definite statement as to what action will be 
taken thereafter. 

. (b) Government are not aware of any serious dissatisfaction among 
the Indian clerical staff in regard to t.heir salaries and conditions of ser-
vice generally, but they are aware that dis!Satisfaction exists among them 
in regard to housing accommodation especially as Simla; and thcy 
propose t.o inquire into the matter. 

CONVERSION OF THE OFFICE OF THl!l DnmdTOR GENERAL OF POSTS AND TELE-

GRAPHS INTO THE TELEGRAPH BOARD. 

~. "'IIaulvi Muhammad Yakub: (a) Is it a ·fact that the Office 
of the Director General of Posts and Telegraphs is being converted into 
the Posts and TelegtTaphs Board T 

~ ) Is it a fact that a despatch on the subject hall been, or is being, 
sent to the Secretary of State , 

(c) If replies to parts (a) and (b) are in the ·afflrmative, will Gov-
ernment be pleased to furnish the House with a copy of the despatch t 

The HODoura.ble Sir BhupeDdra Nath Mitra: (a) and (b). The reply 
is in the negative. 

(c) Does no1: arise. 

PRACTICE IN THE OFFICE OF THE DIRECTOR GENERAL OF POSTS AND TELEGIU.PB8 

OF SUBMITTING ANNUAL INCREMENTS OF CLERKS FOR SANCTION. 

164:. *Maulvi Muhammad Yakub: (a) Is it a fact that in the Office 
of th(! Director General of Posts and Telegraphs cases of annual increments 
9f each clerk arc submitted to offieers for sanction ~  year T 

(b) Is it a fact that this practice causes delay of several monthH in 
the drawing of Rnllual increments? 

(c) Is it a fact that this practice is not followed by Ilny other Depart-
ment of the Government ~  India T 

(d) Is it a fact that under the Fundamental Hules annual incrl'mentH 
of clerks and menials should be drawn as a matter of course T 

(e) If replies to parts (a), (c) and (d) are in ~  .affil'm.tltivf', u:ill 
Government be pleased to state thE'! reasons which ~ l  thIS . ~  
procedure to be followed in the Office of the DIrector General of 1 osf15 
and 'l'elegraphs only , 

Mr. P. O. ROlen: (a) Yes, since last year. • 

(b) No such Cflse has been brought to notice. 
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(0) No.: 
(d) The Fundamental Uules merely lay down thuan increment 

,. sllall ordinarily be drawn as a matter of course unless it is withheld. 

(e) As already stated the procedure in question is not confiMd to· 
the Office of the Director General, Posts and 'fl."legraph8. It WtB ~ 

t'l'Oduced for administrative reasons. ' 

I'BAsmILlTY OJ' TBANsnR '1'0 THE SECBETAlUAT OJ' AN UNPASSED CLEu IN 
A SUBORDINATE Oll'J'I0E. 

165 ..... ulvi Muhammad Yalmb: Will Government be pleaaed 
to state whether a permaneBt clerk, employed in an attached or sub-
ordinate Department of the Government of India, who has not ~ the'. 
Staff Selection Board's or the Public Service Commission's examination. can 
ordinarily be transferred to the Secretariat proper by applying for the 
same· Y If so, will Government be pleased to quote instances 7 If not, why 
not 1 

The Honourable Sir James Orerar : The answer to the first part of 
the qUPKtion is in the negative. .As to the last ptlrt, the standard of work 
required of assistants and clerks (other than routine clerks) in the Sec-
retariat iR higher than t.hat expected in attached offices, and consequently 
exemption frOln passing the examination with a view to employment in 
an attached office does not entitlE' an assist.ant or clerk to employment in 
the Hccretariat. 

PaOIUBITION OF WILD BOAR SHOOTING ON THE BANKS OJ!' THE J AM'NA RIVER. 

166. *Sardar Xa.rtar Singh: (a) Will Government be pleased to 
state if wild boar shooting is prohibited on both banks of the Jamnu. rhrer 
in the province of Delhi T 

(b) Is it Ii fact that the peons of certain t.ent clubs prevent people 
from shooting wild boars on the Jamnn banks , 

(c) Is it a faet t.hat by this prevention, the number of wild 
boars has gone up considerably and the boarll are doing great damage to the 
crops on and near the banlts of the river J amna , 

(d) If any parts of the Jamna bank in the Delhi Province are 
,preserved, do Gov("nment propose to mark the boundaries of, and put, 
sign boards in, such places 7 

The Honourable' Sir James Orerar: «(I) No. 
(Ib) So far as I have been able to ascertain tJ.lis is not the case. 
(c) The information I have received shows that. the number of wild 

boars has decreased greatly in recent years, so that the damage to crops 
should be less than it was previously. 

(d) There are no preserves in the Delhi Province. 

APPoINTMENT 011' A SIKH TO THE SUPERIOR STORES ESTABLISHMENT 01' STATIIl 

RAILWAYS • 

• 167. *Sardar Kartar Singh: (a) Is it a fact that there is no Sikh 
in the 8up('rior Stores Estahlishment. of t.he Indian State Railways! 
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(b) Do Government propose to take a Sikh candidate this year' 

Mr. P. R. !tau: (a) Yes. . 

(b )I't is not the intention of Goyernment ordinarily' to make further 
direct recruitment for the Storell ~ . The majority of yacancies 
"Will be filled by transfer of officerH from t('chnical departments and a 
small number by promotion of qualified subordinate std. Full parti-
culars of the present arrangements will be found in the memorandum on 
the re-organisation of the superior stores establishment of State Railways, 
pla.eed by Mr. Parsons before the Standing Finance Committee for 
Railways in .July 1928. (Vide Vol.' 5, No.2, of the Standing Finance 
Committee's proceedings.) 

APPOINTKENT OF SIlUIS TO TIlE SUBORDINATE (TaA.NSPORTATIONtSERVICE OJ' 

THE NORTH WESTl!:JtN RAILWAY. 

168. ~ KaItar· 1UIa'h: (0) Will Government please. state the 
numbel of Sikhs drawing Rs. 250 and more per mensem,. in the subordinate 
(tramcportation) service of the North Western Railway f 

(b) Is it a fact that no qualified Sikh has been taken in the' senior 
subordinate (Transportation) service of the North Western Railway for 
the last three years' . 

(c) J f the answer to part (b) be in the affirmative. do Government 
propose to take stepH to'recruit qualified Sikhs or give promotion to deserving 
Sikhs in order to correct the iilequality ? 

(d) If the answer to part (b) be in the negative, will Government plellse 
state the names and designations of those Sikhs who have been recruited 
in ttl!: last three years T 

Mr. P. R. Bau: (a) I would refer the Honoura.ble Member to the 
North Western Railway Classified L ~  or subordinate staff, a copy of 
which is in t.he Library. 

(b) No. 

( (') Does not arise. 

(d) Twenty-three appointment.s and promotions of Sikhs to posts 
on rates of pay from Rs. 100 to ;)00 were made since August 1926. 
Particulars of service of the employees ('oncerned wi11 be found in the 
North Western Railway Classified ~ . 

BIGl! FARES PAID BY THE MILITARY AUTHORITIES TO THE CLIVlIl TRANSPORT, 

'COMPANY FOR CARRYING OFFICERS AND SOLDIERS BETWEEN PATJlANKOTB 

AND DALHOUSIE. 

169. *Lala Bans Baj : Will Goyernment be pleased to state: 

(a) Whether it is a fact that the Military Department pay to the 
Clive Transport Company Rs. 19-8-0 and Rs. l3,'respeetively, 
per first and second class seat for officers and soldiers with 
l ~  travelling warrants between Pathankote and 
Dalhousie; 

(1/) Whether they are aware that the Clive and other licensed 
companies 'are charging Rs. 13 for n first class and Rs. 6-8·0 
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for ft, second class seat, an,d Us. 40 for a full motor CAr for 4 
passengers, and often accept even cheaper rates ; and 

Whether it is a fact or not that when Civil and Military officers 
travel between Pathankote and Dalhousie without ~ 

they do not as a rule travel by the Clive Transport Company, 
but by other transport companies' motors, paying mnch 
. smaller fares , 

111'. G. R.I'. TotteDham: (a) Yes. 
, (b) Other Companies charge the rates quoted by the Honourable-
Member, but Government are informed that the charges of thc Clive-
Transport Company are those stated in part (a). 

(e) Government have no information. 

HIGH FARES PAID BY TID!: MILITARY AUTHOBITIBS TO THE CLIvB TUNSPOBT" 

CoMPANY I'OB OABBYING OJ'PIOBBS AND SoLDlBBS BlDT\IVBBN P:olTHANJ[OTB 
AND DALHOUSIE. 

170. *Lala Bans Raj : Will Government be pleased to state : 
(a) Whether they are aware that no serious motor accident has, 

e"eor talt('n place between Pathankote and Dalhousie since 
motor traffic began ; 

(b) Why the Military Department pay such lieavy ratcs' for officers 
and soldi!.'r!; travelling between Pat.hankot.e and Dalhousie 
",-hen l ll~  effieicnt service ill available at half or even 
less'than half the rates they are paying to the Clive 'frans-
port. Company; 

(c) Whether tenders were invited before such heavy rates were fixed 
with the Clive Transport Company ; and 

(d) If so, why the contract was not given t.o tIle low('st tf'nderer , 

Mr. G. R. F. Tottenham: (a) I believe that the statement made by 
the Honourahle Memher ill correct. 

(b) GovernuH'nt und('rRtand that the rateR were normal in 1925 
when a five yearR' contract was made with t.he Clive Transport Company. 

Ie) and (d). Tenders were called for, but could not be considered 
beC'lluRt' the civil authorit.ies at that time were not. prepared to allow any 
other company to run cars for passenger traffic on this part.icular road. 

INVITATION OJ' TENDERS FOR THE CARRIAGB OF OJ'1l'ICBRS AND SoLDIBBS BB-

TWEEN PATHANKOTE AND DALHOUSIB. 

171. *LaJa Bans Raj : Will Government be pleased to state whether 
in future they intend to invite tenders rather than pay for their Offi(lt!r8 
and men much higher fares than what other offieers and respectable persona 
arc paying to the other firms plying between Pathankote and Dalhousie t 

Mr. G. R. P. Tottenham : Yes. Tendf'rs will be called for shortly. 
The contract. with t.he Clive Transpclrt Company expires on January 
31st, 1930. 
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COST OF CABBIA-GIlO), MAILS BETWE1i:NPATHANKOTE AND DALHOUSIE. 

172. "'La1a Bans Raj: Will Government be pleased to state: 

291 

(a) Since when the mails from Pathllnkote to Dalhousie and back 
are running only once a day j 

(b) Whether it is a fact that before the Clive Transport Company 
was given the contract to carry mails, the mail service between 
Pathankote and Dalhousie ran twice a· day ; and 

(c) How much per annum Government had to pay when the lJl&il 
serYice ran twice a day, and how much per annum it haa been 
paying since that service runs only once a day , 

Mr. P. G. Borers: (a) Since the !:Iwnmer of 1918-19. 
(b) At one time there ,\\'8S a service twiCE! a day, but this had beeD 

reduced to a service only once a day before the Clive Transport Company 
got the contract. . 

(c) Prior to 1918-19, B.s. 14,496 were paid for a service twice a day. 
As the contractors were working at a loss the service was reduced to. 
once a day and the suhl$idy raised to RH. 24,911. The proportionate share 
of the subsidy now paid t.o the Clive Transport Company representing 
the amount of the Pathankote-Dalhousie line is less than this amount. 

Lala JI&ns Raj : tHow does the Honourable Member know that they 
were running the service at a loss ? 

1Ir. P. G. Rogers: They Raid so, Sir. 

COST OJ' CARRIAGE OF MAILs BIlTWEIlN PATIIANKOTE AND DALHOUSIE. 

173. "'Lata BaDS Raj : Will Government be pleased to state : 
(a) Whether any tenders were invited on each occasion when the 

contract for carrying mails was given to the Clive Transport 
Company j 

(b) How many times the contracts for carrying mails between 
Pathankote and 'D"lhousie were given to the Clive 'l'ransport 
Company, and in what years j 

(c) What was the lowest tender on each occasion j and 
(d) 'Vhether Government are spending more money for an once-a-

day "ervice between Pathankote and Dalhousie than they 
were spending when the mail service ran twice a day' U 
10. why' 

'Mr. P. G. Bogen: (0) No. Only on the second occasion. 
(b) Twice, in 1920 and in 1925. 
(c) As already stated no tenders were called for on the first occasion. 

RB. 60,000 was the lowest tender for combined services on the Pathnnltote· 
Dharmsala Cantonment, and Baijnath-Pathankote-Dalhousie lines on the 
second occasion. 

(d) Yes, but the subsidy paid for the lIervice twice a day proved 
inadequate and had to be increased as explained in my reply to part (c) 
of the question I have just answered. 
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RB-uI'TaoDUOTIo:ar OJ' A TWIOE-A-DAY MAIL SEaVlOI: BI:TWUN PATIUlfI[OTB 
AND DALHOUSIE. 

174.. *La1a JIaD8 Raj : Will Government be pleased to state : 
(a) Whether they intend to invite tenders when the current tenn 

of the Clive Transport Company expires, and whether the, 
propose to introduce again a twice-a-day mail service betweea 
Pathanlwte and Dalhousie ; and 

(b) Why the retrograde step of reducing the twice-a-day mail 
service to an once-a-day service was taken , 

1Ir. P. G ...... : (6) The reply to the fint part of the question 
'is in the affirmatIve. With reference to the seCond part, it will be 
considered, when inviting fresh tenders, whether a second despatch of 
mails from Dalhousie to Pathankote is practicable and justifiable. 

(Ib) Because there was no practical ap.vantage to be derived from 
the additional cost which a second service would have entailed. ' 

oG:aA.lIT 70 THE CLIvE i'RANspoaT CoMPANY OF THB CONTRACT Foa TBB CABBUGB 
OP MA.n.s BETWBBN PATHANK.OTl: AND KULU. 

175,. *Lala B&D8 Raj : Will Goyernment be pleased to state: 

(a) Whether the Clive Transport Company .. re carrying mails 
between Pathankote and Kulu ; 

(b) How much they are paid per mcnsem or per annum, and what 
are the terms of their contract ; 

(o} Whether any tenders were invited when the contract Wall given 
to them, and if not, why not ; 

(d) Whether they are aW81'e that thE' Clive Trallsport Company have 
obtained from Mandi State the monopoly for carrying pas-
sengers through the State ; 

(e) Whether it is a fact that the lUonopoly fOT carrying passengers 
was put. forward as a strong reason for obtaining the contract 
for carrying mails; and ' 

(f) Whether they are 6'\\--are that the Mandi State has given the 
monopoly to no firm or company for carrying goods T 

1Ir. P. G. Bogers: (a) Yes. The Pathankote-Kulu line comprises 
three sootions-Pathankote-Dharmsala Cantonment-Baijnath; Daijnath-
'Guma ; and Guma-Kulu. 

(b) The total subsidy for the three sections amounts to Rs. 6,066-1-0. 
The terms of the contract contain the usual l ~  for the carriage 
of mails. A copy of the standard form of contract will be supplied to 
the (Honourable Member. 

(c) The Honourable Member is referred to the answer to part (a) 
of his question No. 173 of to-day's date. No tenders were called for in 
respect of  the GUlUR-BaijnRth lind Guma-Kniu sections of the line. The 
first nam£'d was an ~  of the Pathankote-Baijnath line and it was 
felt. that '*'parnte <'OntractR ov(')' a Ringlf> line would not give a satisfac-
tory service. The IIIIJI1P condition'! operate in the case Of' ,the Gmna-
Kulu section. 
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(e) No. The main reaROn for entering into contracts was that they 
resulted in an appreciable saving, amounting on bath utensiODB to· 
approximately &S. 9,000 per annum, and that the carriage of mails would 
be accelerated. 

(I) On the contrary it is understood that the monopoly conferred on 
the Clive Transport Company covers the carriage of goods and parcels 
&8 well at! passengers. 

B.UB PAID TO THE CLIVE TBA.NBPOBTCoMPANY POB THIll CABBIAGE 01' FRurra. 
FROM KULU. 

176. "'Lala lIaDI. Raj: Will Government be pleased to state: 

(a) whether any special rates have been fixed by Government with 
the Clive Transport Company for importing fruits from 
Kulu ; and 

(b) whether it is a fact that the Agent of the Clive Transport 
Company wftsallowed to· alter his tender after the tenders of 
other firm8' were found to be lower ? 

Mr. P. G. Bogerl: (a) Yes, fixed rates for the carriage of fruit over 
the Guma-Kulu and Baijnath-Pathankote sections of the service main-
tained by the Company have been applied to the V. P.' postal parcel 
traffic originating in the Kulu Valley. 

(b) The answer is in the negative. 

&TJII8 !'OR mE CABBlAGlil 011' GoODS BETWEEN PATlIAHltOTE .AND' nALllOUax. 
OtiBGED BY THE CuvB TBANBPOBT COMPANY .urn 'l"lIE NORTH WESTERN' 
RAILWAY. 

177. "'Lala Bani ltaj : Will Government be pleased to Itate : 

(a) whether it is a fact that the Clive Transport Company charge' 
for goods at the rate of Rs. 1-6-0 per maund between Pathan-
kote and Dalhousie when they are not employed &8 Agents: 
for the North Western Railway ; 

(b) whether Government are aware that other transport com .... 
panies charge less than the Clive Transport Company ; and 

(b) Whether the North Western Railway has fixed the rate at 
Rs. 3-4-0 per mannd' between Pathankote and Dalhousie r 
If 80, why t 

1I'r. P. B.. J.au: (~ ) and (b). Government have no information. 

(c) I understand the rate is Re. 1-12.0 per maund for ordinary 
packages and Rs. 3 per maund for bulky ,packages. Such rates are 
usually settled by the Railway Administration after ~  of' 
local conditions and wit.h the approval of the r ... ocal Government. 

LaJa 11&118 :a.j : Was it done in tbis Mse, Sir , 

Mr. P .•. ltau ~ I believe so, Sir; 

" 
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lUBNING8 OF THE NORTH WESTERN RAILWAY FROM GoODS CARRIBJ) l"O* TREK 
BY THE CLIVE TRANSPORT COMPANY. 

178. "'Lila ~ .  Raj : Will Government be pleased to state : .. , 

(a) how much of the Rs. 3-4-0 per maund realised by the North 
Western Railway for the Dalhousie Out-Agency is reeeivlld 
by the Railway and how much is paid to the Company ; 

(b) bow much per Rnnum has the North Western Railway earned 
from the Dalht>usie Out-Agency since the Clive Translmrt 
Company were appointed Agents ; 

(c) whethor the rate of Ri. 3-4-0 PC!' maund was fixed after inviting 
tenders; 

(d) whether Government intend to lower the rate ; and 

(e) whether new tenders are proposed to he invited 1 

:Mr. P. R. Rau: (a) and (b). No portion of the out-agency charge 
is received by the Railway. 

(c) The out-agency was given to the Clive Transport Company in 
192], because the civil authorities had given them a monopoly for plying 
their motor cars on the Pathankote-Dalhousie Road. The rate agreed 
to at that time was Rs. 2-4-0 per maund for ordinary packages, and 
Rs. 3 for bulky packages, 

In 1924, at the initiative of the Clive Transport Company, the rate 
of Hs. 2-4-0 was reduced to the existing one ot B.s. 1-12-0. 

(<l) and (e) • The rates for out-agencies are at present under 
examination by the North Western Railway. 

PUBOBABB BY THE CONTRoLLER OJ' STORES, NORTH WJIIBTBR:N RAILWAY, 01' 

40 LADS OJ' DOG-SPIKES !'ROM MESSRS. RIOHARDSON AND CRUDDAS, 
BOMBAY. 

178. *D1WaD Ohaman La11: (i) Is it a fact that a purchase order 
(July 1928) was plaoed with the firm of Messrs. Richar'({80n and Cruddas 
of Bombay by the Controller of Stores, North Western Railway, for the 
supply 01"40 lakhs of dog-spikes , ., 

(ii) Will Government be. pleased. to state the name of the said 
Controller of Stores , 

(.ii) What was the total value of this order' 

('1) Is it a fact that the said Controller of Stores had no autherity to 
issue a }Iurchase-order of BUch an amount witbout the sanction of the 
Railway Board' 

(tI) What. is the maximum amount for which, under similar c4'cum-
stances, the Controller of Stores has the authority to place an order without 
obtaining the sanction of the Railway Board , 

(vi) 'Is it a fact that Messrs. Richardson and Cruddas were paid 90 
per cent. of the amount of the bill for 40 lalths of dog-spikes supplied' by 
them under this purchase order , 

( vii) Is it a fact ~ subsequently it ~  discovered that. the .dog-
spikes supplied were defectlve and not acoordlIlg to plan and speOlficatioJl f 
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, 
\ (mi) Who was responsible for paging ~  at· the time of 'OlighmI 

inspection , 

(ix) lit it a fact that 19.3 per cent. represents the percentage of the 
l ~ that can be used on the line' 

(x) IS it a fact that it was suggested that payment to this firm /iihouJd 
be stopped' 

(xt) Was this firm's name remov'ed from the" A  " class firms, ,:mtitled 
to get 90 per cent. payment. on presentation of railway receipt. T 

(a.'ii) Was this firm's name reinstated! 

. (xiii) Why was the ~  of t.hisfirm reinstated and by whom? 

( xiv) Is it a fact that, after all these discoveries were made, the .Agent, 
North WeHtern Railway, without informing tht' Railway Board of these 
dis('ovel'ies, and after nearly a year had elapsed since the purchase order 
was given, wrote to the Railwax Board for sanction for this important and 
'valuable order , . 

(xv) What is the name of the Agent of the North Western Railway t 

(x1Ji) What aetion do Government intend t.o take against the 
Controller of Stores, and the Agent, North Western Railway, and to prevent 
a recurrence of sueh incidents involving serious loss to the railways 1 

Mr. P. Bo. Ba.u: ('Ii) Yes. 
(ii) Mr. Victor Bayley. 

(iii) Rs. 2,85,000. 

(iv) Tenders were invited in India in the expectation that an 
indlgenolls supply could be arranged, in which case the purchase would 
be within the Agent's powers. It was found, however, that the most 
suitable tender was for imported dog-spikes. As the dog-spikes were 
urgently required, an order was placed, and the Railway Board were 
subsequently asked to sanction the purchase  of imported <log-spikes. 
This sanction was accorded in due course. 

( 1) In this case the Agent had no authority to sanction a purchase 
Closting mOre than RB. 10,000. 

(vi) Yes, in terms of the contract entered into. 

(vii) and (ix) . About 40 per cent. were found to be. not up to 
specification. The defective spikes are being reconditioned at the cost 
of the contractors and all will be used. . 

(viii) Arrangements for inspecting the dog spikes. were nw.de by 
the Indian Stores Department, who instructed the Consulting Enginee,rs 
to the Government of India. 

(x) Yes. 

('xi), (xii) and (xiii). The firm named was originally removed by 
the Agent from the List of •• A  " Class Contractors. After investigation it 
was found that they were not to blame for the defective supply, and 
moreover they agreed to bear the cost of reconditioning dlefective 
spikes. The firm was consequently reinstated by the Agent. 

(xiv) Sanction for the purchase was applied for in .June 1929, 
about 11 months after the contract was entered into-it having been 



overlooked in the Agent's office that this trlUlblaction req.uired the Railway 
Board's sanction. The dl'i('cts in the dog-spikes were discovered about 
the end of April 192B. After making the arrangements mentioned above-
with the arm to cuver any lO1>1! to the Railway, the Agent brought the 
matter to the notice of the Uailway Board in .July, in order that they 
might take steps, in consultation with the Indian Stores Department, to 
prevent a recurrence of such case. 

(:tv) Colonel Walton. 

(.evi) The qUCStiOl1 of rcvi!iing the procedure is under c.onrsideration 
by the l ~  Board, in consultatiOli with the Indian Stores Depart-
meut. Government did not consider any specific action ~ the 
North Western Railwar Administration necessary, except bringing to 
their attention the necessity for obtaining their prior sanction to such 
purchases. 

Diwan Ohalll&D Lall : May I ask the Honourable Member whether he 
is satisfied, as he says in his statement, that the contractors were not to 
hlllJlle Y 

Mr. P. B.. Bau : From the facts reported to the Railway Board by 
the North Western Railway it appears that the contractor!! were not to 
blame. 

Diwan Ohaman Lall : May I ask the Honourable Member whether he 
is aware that the original order was placed for dog-spikes of British 
make T 

Mr. P. B.. Bau :  I am not aware of that. 

Diwan Ohaman Lall : Is the Honourable Member aware that, instead 
of supplying British specification dog-spikes, this particular firm, in spite 
of the order being for British dog-spikes, supplied half Continental and 
half British t 

111'. P. B.. Bau :  I thought, after answering an exhaustive question 
containing 16 parts, I would be spared the necessity of answering auy 
further questions. 

Diwan Ohaman Lall : May I tell the Honourable Member that this i .. 
a very serious matter and will he gi"e a categorical reply to my question, 
whether it is not a fact that this firm actually cheated the Railway Admi-
nistration by supplying them with dog-spikes, half of which were British 
and half Continental, although the order was entirely for British dog-
spikes' 

Mr. P .... :Bau :  I understand the Continental dog-spikes were quite· 
satisfactory . 

Diwan Ohaman Lall : My question is-I repeat it-whether the origi-· 
nal order was for ~  dog-spikes, and whether the firm is or is not 
to Ll ~ for having supplied half British and the other half Continental' 

M'r. P. It. Bau : I am not aware of that. 
Diwan Ohaman :r.n : Will the Honourable Member make inquiries 

and give me a reply on the Hoor of this House t 

Mr. P; B.. &au : If I am to give a. reply 'on the Hoor of this House, the 
Honourable Member will have to put down a question on the paper. 
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Diwau Oham&n La11 : May I ask the Honourable Member whether he 
is serious in his reply that tbis matter of the order WIIS overlooked in 
the Agent's Office ? 

Xi.P. 2. Bau : That. is what the Agent reports to me and I must be-
lieve him. 

Diwan Ohaman La.ll : Is the Honourable Member prepared to make 
an inquiry into this matter and inform· the Members of this House as to 
whether the statements he has made are eorrect or are not correct ? 

Mr. P. 2. Bau: So far 8S I 1m aware, the statements are <luite 
correct. 

Diwan Ohaman La11 : May I ask the Honourable Member whether 
he is prepared t.o accept thf' chllllenr,e that those statements are 
absolutely false , . 

The Honoura.ble 81r George Bainy: I should like to reply to this 
point. I should like to say that naturally any suggestion which is made 
by an Honourable Member will of course be inquired into by the Railway 
Board. 

Diwa.n Oha.man La.ll : May I ask whether the Honourable Member 
will then inform me after making inquiries, as to whether those 
statements made by the Honourable Member are correct or not? 

'rhe Honourable Sir George Balny : Certainly. 

Pandit RDakantha. Das: Will the Honourable Member inform the 
House' 

DEFECTIVE CONSTRUCTION OF THE KHYBER RAILWAY BY THE PRESENT CON-

. TROLLER OF STORES, NORTH IWESTERN RAILWAY. 

180. *Diwa.n Ohaman L&l1: (a) Will Government be pleased to 
stat(' whether the Controller of Stores, North Western Railway, was, 
pr('vious to hiS' present appointment, Executive Engineer and : ~
tp.udent of Works on the Khyber Railway construction Y 

(b) Are Government aware that this gentleman was responsible for 
the proper construction of the Khyber Railway T 

(c) Are Government aware that the executive report on the account.s 
of ~ l  in India for 1927-28 on page 27 states as follows : 

Loss DUll: TO DEJ'ICCTlVE CONSTaUCTION . 

.. 50. North WcsteTfi. Railway.-The fifth revised estimate of a coutruction project 
IIhowed that out of the total excess of .KII. 43 laths over the foUrth revised estimate an 
_eel. at .KB. 15.71 lakhs 'WaR due to lomE! bad work donI'! in tunnell, Which required 
dismantling and rebuilding at \llace8 and relaying at others and that, besidea thi. 
Jf.a. 11l.71 la.kbs, a certain amount, which Willi not specified, was due torebuUdlng a 
tunnel 'Whicll had. collapsed. . 

'1'lIe tunnel eolJapeed within a few days of the opening of the Une to vatllc and 
as a re.sult of investigations made departmentally and allo by an expert imported from 
tile lieologteal Hurvey Department, It was found that defeotive coutruetion existed in 
almost 1111 the tunnels. 

, l'he lOlita l l lll ~  from the defective eonstruction. is a ~ l . ·ono and the 
question·"f bing· reaponlibiUty for bad wor" .ls one for consideratIon." , 
L4CPB(LA) .., B 
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(d) Have Government succeeded in fixing responsibility for t.his 
serious loss , 

(e) Is it 8 fact that the said Executive Engineer has been promotcd 
and iN getting nearly double tbe pay he was drawing as Executive 
Engillller 1 

(f) Is it a fact that the title of C. B. E. was also conferred upon him t 
Anel was this in recognition of his services on the Khyber Railway Y 

_ (g) Is it a fact that the services of an Indian Sub-Divisional Officer 
wert! tct'minllted in thi!! connection or'that he was reduced , 

(It) What action do .Government propolie to take (1) against the-
persons ('oneerned, and (2) in order to prevent a ~~~ ~  of such 
incidents involving serious 101>8e8 to the railways? 

Mr. P. a. Bau: (a) Mr. Bayley was an Executive Eng'ineer on 
Khyber Railway CODstruction from November ~ to March 1924 aud 
Superintendent of Works from March 1924 to September 1925. 

(b) Up to March 1924, he was responsible for the work in the sectioq 
under his charge, and thereafter for all the work done throughout the 
line. 

(c) Yes. 
(d), (g) and (h). Government considered that Mr. Bayley ~  the As-

sistant Engineer employed under him and four subordinateR ''I''ere to 
blame in cert,ain respects ; they also comlidered there was inadequate 

~  but in view of the great difficulties involved in the construc-
tion and his very good record, they decided that it would be enough to 
convey to Mr. Bayley their conclusion that he was responsiblo :Cor an 
error of judgment in one reBpect, and for work of bad quality which 
called for cl'iticism. At the Kame time they told the Agent that they 
did not consider ~  the Assistant Enr-tineer Khould be employ{'d as an 
engineer of gazetted rank on difficult construction or open line, although 
they would not be opposed to his further employment on s.urveys in which 
he' was very experienced. I understand he is since being employed 
on light construction on a somewhat lower pay. They left the Agent to 
deal with the fonr subordinates whose work merited censure. 

(6) Mr. Bayley was appointed Controller of Stores, North Western 
Railway, in 1927 on the sanctioned pay of the post. 

(/) The answer to the first part of the question is iJi the affinnative. 
As to the second part, it if! not the practice of the ,Govcrnment of India. 
to notify the reasons for which these titles are conferred. 

Dlw&1l Ohaman Lall : May I take it that the Indian Sub-Divisional 
Officer was put down on a lower pay because he was found t.o be l ~ 

worthy' 

Mr. P. R. Bau : Yes. 
Diwu Oha.ma. I,.all : May I take it that the same gentleman who 

was ~ l  for t.he previous question, !1amflly, .~ .B l  was, in-
Btead. of bemg put down on a lower pay, gIven a hlgher pay in ;hi. new 
appolDtment ! 

Mr. P. R. Ban : The appointment .of Mr. Bafley as Controller of 
StoreR was due to his special qualifications in that matter. _" 
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Mr. P. B. Bau : The pay of the Controller of Stores is higher than 
that of an Executive Engineer. 

• Diwan Ohaman Lall : May I take it that the policy of the Railway 
Board is, when they find a particular officer blameworthy and guilty of 
having caused a loss of nearly 60 lakbs of rupees to Government, that 
he should be given a higher appointment carrying a higher salary , 

Mr. P. B. Rau : The policy of the Railway Board, as of all other Gov-
ernment Departments, is to t.ake all matters into consideration when 
filling up vacancies. 

An Honourable Member : Including the losses that are sustained , 

Diwan Ohaman Lan : May I take it that that policy means that, when 
an Indian is concerned, he is to be reduced to a lower pay, and when an 
officer of the type of Mr. Bayley, a European, is concerned, he is to be 
promoted to a higher pay Y 

The Honourable Sir George B.a.iny: No. The Honourable Member 
is not entitled to infer that. that is the poliey of the Government. 

DiwaD Ohaman L&l1 : May I ask whether the facts of this case bear. 
that out 1 

The Honourable Sir George Rainy: Nil. 

Diwan Oha.man Lall : Iii it a fact that Mr. Bayley has got double the 
pay that he was getting when he was discovered to be blameworthy of 
act8 mentioned in my quest.ion, and is it a fact. t.hat the Indian Sub-Divi. 
!.Iional Officer was put down on a lower pay Y 

Mr. P. R. Ra.u : Double is an exaggeration; it will be more correct 
to say 50 per cent. 

Diwa.n Ohaman Lan : Is it higher ,. , 
Mr. P. B. Rau : It is higher. 

Lieut.-Oolonel H. A. J. Gidney: Will the Honourable Membel' inform 
trIis House whether it is a fact or not that the chief reasons why there 
was this breakdown in the Railway was, (1), defective geological Hurvey, 
and (2) the very difficult political relations with the tribesmen who 
insisted on being contractors and coolies in the boring of these tunnels , 

Mr. P. B. Rau : The Honourable Member is quite right. 

Diwan 0hama.D La.ll : May I ask whether it is quite right that it was 
~  to the difficult political situation in that part of the country that 
thIS 1088 was caused' Is the Honourable Member serious in makiq 
that statement T 

Mr. P. B. B.a. : The whole question '\Vas discussed before the Public 
Accounts Committee some time ago, and I would suggest to t.he ~ 
~l  Member that, if he waits till the evidence is before the House, he 
w1l1 get a full reply to all his questions. 

DiwaD Ohaman Lan : Will the Honourable Member tell me whether 
he is serious in making that statement that the loss was caused to the 
Railway because of the political situation prevailing on the North'WeIt 
Frontier t 
JACPB(I.A) B2 
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Mr. P. B Baa: I did not hear that question. .May I ask the Honour. 
able Member to repeat it , 

Diwan Ohaman Lall : Colonel Gidney's suggestion was to the effect 
that it was  due to the difficult political situation in that part of the. 
country. Is the Honourable Member to admit that f 

Lieut.·Colonel B. A. I. Gidney: Sir, 1 rise to a personal explanation. 
I did not say that. 

Diwan Cha.man Lall: It is a fact that the 10s8 was actually caused 
because of the incompetence of the man who was put in charge , 

Mr. P. :a. Bau : No. 
Diwtm Ohaman Lall : Why doe8 the Honourable Member find him 

blameworthy then ? 

Mr. ~  B.. Bau : Because there was defective 8uperYision and error 
of judgment. The heavy expenditure on the construction was partly due 
to the ~ l l nltture of the country. 

Diwan Ohaman La.U : Was it in some part due to the incompetence 
of the officer in charge T • 

• :Mr. P. B.. Ran :  I have alreadv al1HwE'red that in my reply to the 
main question. " 

Diwan Ohaman La.U : Does the Honourable Member admit that the 
officer was found blameworthy because he was not compctent T 
. Mr. P. B.. Ban : If the Honourable Member will read my reply at 
leisure he will find an answer to his question. 

Diwan Ohaman Lall : The Honourable Member does not probably 
know that I know much more about it t.han he does. 

'TRAINING OP INDIANS ON THE NORTH WESTERN RAILWAY FOR APPODn'KENT 

A8 TRAFPIO INSPEOTORS. 

,181. *Diwan Ohaman La1l: (1) (a) Has the attention of Govern-
luent been drawn to the following policy declared in 1923--vide " India in 
1923·24" by L. F. Rushbrook Williams, page 176 : 
" In the Bclolution adopted in the Legislative ASllOmbly in February, 1923, partt-

eulaT j.lttention WIUI direeted to t.he calle ~ ~  Inspectors. Railway AdminiatratioDB 
have now bel'n ealled upon to make speeial endl,uvours to recruit and to train Iudians 
'With II view to their beeoming qualified· tor advancement to theBe pOliti " t  . 

(b) Will Government'be pleased t.o say whether the Traffic" Pupils" 
were recruited by the North Western Railway Administration in response 
to, and in the true sense and meaning of, the above dealaration , 

(c) If so, have the North Western Railway aut.horities 'been making 
arrangelXlents to appoint. them as Traffic Inspectors after their ftnal exami-
nation without delay , '. 

(tl) Is it a fact that their training period ends in another four months 
and, if so, will Government please say what arrangements have been made 
to. provide them with the jobs for which they are trained' 

(2) Will Government please say whether these" Pupils" during their 
courst> of training have passed all the prescribed examinations both in 
school and on the line as required by the agreement , . 
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(8) (a) Is it a fact that these II Pupils" possess educational qualifi-
cations equivalent to those of Indians in the Superior Trame Service , 

(b) Is the probation period of the Trame" Pupils" of the same 
duration as that of the Superior Service probationers , 

• (c) Do the reports of the officers under whom they have worked show 
that their work has been satisfactory, ,and that they have shown themselves 
" above the average" rai1way servants, as required by the terms of the 
agl'eement , 

(d) Will they come under the category of :subordinates drawing Rs. 250 
per mensem and more , • 

Mr. P ••• :lau: (1) (a). Yes. 
(b) They were recruited with a view to eventual advancement to the 

PORts of Traffic Inspector if qualified. 
(c) It is not possible to say at present what particular appointments 

individual Traffic Pupils may eventually be offered. It ill not, however, 
likely that any would be offered immediate appointment as a Traffic 
Inspector, though it iR hoped that Rome at least of those who may. he 
offered appoinments, will eventually show their fitneRs for promotion as 
Traffic Inspectors. 

(d) Government understand that the three years' period of training 
which these Traffic Pupils are undergoing will tenninate early in .January 
1930. The intention is that, on the resultll of t.he examination and from 
the reportll of the officers under whom the Pupils have worked, it will 
be decided whether a PupiJ should bc offt>red It permanent appointment 
on the railway and, if MO, in what claMS or grade. 

(2) Yes, with the exception of one Pupil who was prevented by a 
physical defect from attaining the standard set for telegraphy. 

(3) (0) They posseRS similar educational qualifications. 
(b) The period is the same-three years-but the Traffic Pupils are not 

probl!tioners. 
(c) The Agent reports that the work of these Traffic Pupils has up to 

date been uniformly satisfactory. Whether they have shown them-
selveR ahove t.he average of railway servants in any particular grade is 
a question to Which consideration will be p:iven when the period of train-
ing is complet.ed. 

(d) I would refer the Honourable Member to the reply to parts (1) 
(,c) and (d) of bis question. 

PBROENTAGE OJ' SIKHS IN CERTAIN DEPARTMENTS OF THE NORTH WESTED 
, RAILWAY. 

182. *Sardar 1tartar SiDgh: (a) What is the proportion of Sikh 
clerks in the North Western Railway Stores Department' 

(b) What is the total number of Permanent-way Inspectors and 
Permanent-way Apprentices in the Engineering Department of that 
&ilway and ho,v many of them are Sikhs , 
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(c) If the percentage of Sikhs in both or the above ·Departments is 
small, do Government propose to issue orders to make up the loss to the 
Sikh community by appointing Sikhs in all future vacancies' If not, 
why not' 
Mr. P. B.. Bau: (a) and (b). The information in the possession of 

Government in regard to communal representation on the North ~  

Railway will be found in Appendix F to Volume I and Appelloix C to 
Volume II of the Annual Reports by the Railway Board on Indian 
Railways, copics of which nre in t.he Library. 

(c) The North Western Railway Administration are aware of the policy 
of the Government in regard' to the representation of minority communi-
ties, and Government have no reason to believe that their directions in 
this matter Ilre not being complied with by t.he North Western Railway 
Administration. 

APPOINTMENT OF SIKH OFFICERS TO THE INDIAN STORES DEPARTMENT. 

183. *8ardar Kartar Singh: (a) What is the total number of 
Inspect.ors or (1) Stores, (2) PurchasE' and (3) Inspections, in the Indian 
Stores Department and how many of them are Europeans, Hindus, 
Muhammadans and Sikhs' 

(b) J s it a fact that there is not a single Sikh officer under this Depart-
ment olthollgh the ract has many times been brought to the notice of the 
authorities , 

(c) A..re the Home Department instructions on the recruitment of 
members of the minority communities followed at the time of the selection 
of the officers' If so. whv are Government illDoring the claims of Sikhs , 

(d) Do Government propose to take Sikhs in future vacancies to give 
them their full share of representation' If not, why not , 

The-Honourable Sir BhupaDdra Nath Mitra: (a) The total number 
of officers of the rank of Inspector of StoreH in the Indiun Storcs Depart-
ment is 28, in addition to whom there are two probationary InHpectors. 
Thirteen of these are Europeans, one if:! an A ~l l . 1;) llre Hindus 
anel one is a Sikh. . . 
There are no officers with the designation of ~  of Plll'chase 

and Inspectors of Inspections in the Indian Stores Department. 

(b) No. 

((;) and (d). The claims of Sikh!!, among memberf:! of the other minority 
communities, to appointment to gazetted po!o:t.s in the Tndhm Storps 
Department are given due consideration at the time of reeruitmpnt. 

APPOINTMENT OF SIKHS AS EXAMINERS IN THE INDIAN STORES DEPARTMENT. 

184. *Sardar Kartar Singh: (a,) What is the cadre of Examiners in 
thp. Inrlian Stores Department and how many of them are Sikhs, Muham-
madans, Hindus and Europeans' 

. (b) How do Government justify the total absence of Sikhs in this 
line! 

(c) Do Government propose to appoint Sikhs in ruture vacancies , 

The Honoura.ble Sir Bhupendra Nath Mitra: (a) The tot.al number 
of Examiners in the Indian Stores Department is 31, of whom 25 are 
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l ~ l  ~l  Muhammadans and thr,ee members of other communities. 
At prel\entthere is no Sikh employed as an Examiner. 

('b') Sikh with the requisit.e qualifications have not presented them-
selves for appointment. 

(€i) The claim!'! of Sikh!! to vacancies in the cadre of ll ~ will 
continue to receive due consideration. 

ApPOINTMEN'l' OF SIKHS AS METEOROLOGIS'r8. 

]85. *Sardar Kartar Singh: Is it a fact that six probationerl!l in 1!J27 
and two ill 1928 were taken for Meteorologist's appointments and ali of 
them were either l\Iadrasis or Bengalis T If so, do Government propONe 
to COIl sider the cluims of Punjabis and especially Sikhs at the time of the 
next selection? If not, why not Y 

The Honourable Sir Bhupendra Hath Mitra.: ~  probationers 
were appointed as stated ; of these five were Bengalis, two Madrassis 
and one 'Was a Parsi. With regard to the remll.inil1!1: part {)f the question, 
I would refer the Honourable Member to the antiwer I gave on the 7th 
February. 1927, to part (b) of Sardar Gulab Singh's starred question 
No. 312. 

Mr. Gaya Prasad Singh : Should appointments for all-India Services 
be made on the basis of religion and province, or on the intrinsic meritH 
and fitness of candidates· T 

The HoDOurable 8ir Bhupendra Bath Mitra : All I can say is that, 
in regard to this particular service, namely, the Superior Meteorological 
Service, appointments are made on thc recommendations of the Public 
Service Commission. 

ApPOINTMENT OF PUNJABIS AS INSPECTORS OF STORES UNDER THE METALLUR-

GICAL INSPECTOR, JAMSHEDPUR. 

186. *Bardar Kartar Sinrh: (a) Is it a faet that all the five 
Inspcctors of Stores under the Metallurgical Inspector, Jamshedpur, are 
Bp.ngalis Y If so, what arc their educational qualifications and experience r 

(b) How is recruitment for this service made. , 

(c) Do Goverwnmit propose to consider t.he claims of Punjabis at 
the time of the next vacancies Y 

The Honourable Sir Bhupendra Hath Mitra: (a.) The reply to the 
first part of the question iF! in the neg-ative. The second part does not 
arise. 

(b) Recruitment ill made through the Public ServIce Commission. 

(~) The Public St'rvice Commission no doubt give due consideration to 
the c1aims of all communities at. the time of recruitment. 

PROMOTION OJ' t!tKHS TO 'rHE UPPER DIVISION" AND Sl1PBBrNTBNDENTS 

. ApPOINTMENTS IN GoVERNMENT DBPARTMENTS. 
, 

. 187. *8ardar !tartar &m,rh: Is it a fact that a l ~ examina-
tion is to be .held by the Public Service Commission for promotion of the 
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present incumbents in the different Departments and their attached offices 
to nigher grades f If so, do Government propose to take into consideration 
tbe total absence of Sikhs in the Upper Division and consequently in the 
Superintendents' grade in almost all the offices, and pass such numbel' of 
them as would give them a due share in each Department f If not, why 
not? 

The Honourable Sir James Crerar: 'l'he reply to the first part of the 
Honourable Member's question is in the affirmative.. .As regards the rest, 
he is incorrect in supposing that there are no Sikhs in the Upper Division. 
The examination to which the Honourable Member refers is for the 
purpose of departmental promotion, while the orders regarding the 
recruitment of members of minority communities refer to initial recruit-
ment only and not to promotion. 

ApPOINTMENT OF SIKHS TO THE OFFICE OF THE DIRECTOR GENERAL OF 

AROH)£OLOGY. 

188. *S&rdar Kartar Singh: (a) With reference to the reply given 
to my question on the 20th September last, will Government· please state 
whether any Sikh has since been nppointed in the Office of the Director 
o.e11era1 of Archeology 1 If not, why not Y 

(b) How many vacancies have been tl.lled up in that otHce since then 
and by candidates of what communities T  . 

(c) Were the Public Service Commission asked to nominate a Sikh for 
any of theRe vacancies and did they nominate any' 

(d) If not, did t.he Director General endeavour to recruit a Sikh 
from other sources temporarily subject to his passing the Public Seryice 
Commtssion examinat.ion lat.er T Did he do so in the case of Muhalo-
Dladuns T Vide the advertisement referred to in my question of Sept.ember 
last. Why waR not. this method tried to appoint. a Sikh in that office Y 

Sir Prank Noyce: (a) No Sikh has been appointed as no suitable 
Sikh candidate applied. 

(1) Two temporary vacancieJ'l have been filled up since then. one by a 
Christian and the ot.her by a Muhammadan. 

(c) Yes, but. the Commission were unable to nominate a Sikh. , 
(d) YeR, but no sltitable candidate from the Sikh community was avail-

able. . 

APPOINTMENT OF SIKHS TO THE OI'FICE OF THE DIRECTOR GENERAL 01' 

ABcH&OLOGY. 

189. *Sardar J[81't&r Singh: (a) Did the Khalsa Young Men's Asso-
ciation, Simla, submit a representation to the ~  General of 
Archreology in July, 1929, requesting him to appoint a Siih in his office' . 

(b) Have Government seen the reply given by the Director General 
1:0 that representation that reeruitment in his office is made through the 
Public Sen'ice Commiasion, to whom the.ABIOCiation should addre88 their 
representation , 
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(c) Is it a fact that he invited II.pplications from only Muhammadans 
last year for appointment in his office and, if so, how is it that he did 80 
when he ~  authorised to recruit directly' 

(d) Does the responsibility for appointing members of various com-
mUJJities in an office rest with the Public Service Commission or the head 
of the office T If it rests with the latter, how do Go\'<!rnment justify the 
rt'ply given by the Director General t 

(e) Is it a fact that, while the Director General gave the Khillsa 
AHsociation the above reply, he was at that very time endeavouring to 
appoint a Muhammadan in a fresh ~  , 

(f) aow do Government propose to remove this long-standing 
grievance of the Sikhs , 

Sir 1'raDk-Noy08 : (a) and (b). Yes. 
(c) Yes. The Director General of Archaeology in India waR authorised 

by the Public Service Commission last. year to recruit directly as a 8pecial 
caRe. ' 

(d) The responsibility for appointin(l' members of various communities 
in an office rests with the head of the office. The. intention of the 
Director General of Archaeology's reply to the Khalsa Youngmen'8 .A1Iso-
ciatioJJ was that the Association should addrE'Rs the Public Sf'l'Vice 
Commission, through whom recruitment is e1fected. 

( e) Yes. The Director General considered that a Muhammadan was 
required to replace a Muhammadan transfcm'ed to another Departmi!nt. 

(f) The Direct.or General of Archleology fully recognises the claims of 
the Sikh community Rnd "will endeavour to recruit a Sikh ill the 11ext 
V8C'llncy, provided that a Imitable ca.ndidate iR avaiJa.ble. 

L088 BUFFERED BY THE NORTH-WESTERN RAILWAY ON THE PuRCHASE OJ' TI5 
INOOT. 

190. "'Diw&D Ohaman LaD: (1) HaR the attention of Government 
been drawn to tht> heavy 108s sutfered by the North Westt>rn Railway 
mentioned on page 26 of the Executive Report on the accounts of Indian 
Railways, 1927-28, in connection with .the heavy purchase of tin ingot' 

(2) Is the' maximum limit for storeB of indigenous origin three 
months' 
(3) Is the maximum limit for stores of foreign origin six monthR , 

(4) Is tin ingot of foreign or indigenous origin , 

(5) Is it a fact that in the purchase of this commodity (if of 
indillenolls origin) the ]OBS to the North Western Railway' amounts to 
Rs. 69,000 and (if of foreign origin) the loss amounts to about Rs. 80,000 , 

(6) Will Government please state whether tbe Controller of Stores, 
North Western Railway, is responsible for thiR loss' 

(7) Is it a fact that the Controller of Stores. North Western Raf1way, 
issued orders for this commodity in excess of requirements and, jf so, what 
action haH been tabn against him , 

(8) Do Government propose to institute an inquiry into the eondttcl; 
and action of the Controller of Stores, North Weltern Bailway ,. 
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Kr. P. B. l.au: (1) Yes. 
,(2) lind (3). Yes. , 
~ 4) Foreign. 

(5) In the Executive Report above referred to, the Accountant 
Gcneral estimated the loss up to February, 1928, at Rs. 69,000. In his 
subsequent Appropriation Report thiH estimat.e was revised by him to 
Rs. 52,000. The price of tin fluctuates considerably, and cOD.l!equently 
any estimation of loss or guin depends on the date for which the market 
rate is taken, compared with the date on which the actual purchatIC was 
made. 

(6), (7) and (8). The loss, whatever the amount, ,,'as due to the fact 
that subsequent to the purchase of the tin referred to, the Railwa.y Board 
issued inlitructions to modify the composition of bearing metal whicll has 
resulted in a considerable saving in the cost of repairs to rolling stock. 
'These instructions were issued in December 1927. The action taken 
by the Controller of Stores, North Western Railway, was based on'the 
information he had available at the time.. 

Diwan Ohaman LaIl : Mav I IiHk (~ Honourable Member whether it 
is not a fact that the 108s W;I:I caused owing' to the fact thnt an excess 
.quantity of tin ~  ~ ord('red by the Controller of Stores' 

Mr. P. R. Bau: '1'he ~  wus due to the change in the percentage 
-of the tin ingot. 

Diwan Ohaman Lall : May I Ilsk the Honourable Member whether, 
in ordering this excellS, he exceeded the maximum limit Y 

Mr. P. R. Rau : Not that I am aware of. 

Diwan Ohaman LaU : Will t.he Honourable Member make Hure of 
his facts and let me have a reply whether he did not exceed the maxi-
mum lhnit? Will the Honourable Membergive me a reply to parts (1), 
{2) and (3) , ' 

Mr. P. lI.. Rau: I said" Yes ". 

Diwan Ohaman LaD : Is the Honourable Member then aware that 
the maximum limit was exceeded Y 

Mr. P. R. Rau : I said I am not aware of that. 
, , , 

Diwan Ooman LaU : It; t.his the same gentleman who was res-
ponsiblc for the loss on the Khyber construction? 

Mr. P. R. Bau :  1 fun [(ot, ~ l () of that. 

Diwan Chaman Lan : 'Is it the Ramc ~ l  who was r(,Nponsible 
for condoning the fraud commit-ted by Messrs. Richardson and Cruddas , 

'!'he Honourable Sir George Rainy: The Honourable Member is 
perfectly aware that. Mr. Bailey is Controller of Stores in th(' North-
West.ern Railway. Therefore he has the information already. 

Diwan Ohaman Lall : I merely wanted to inform the House through 
the Honourable Member. '  , 
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VALUE OF ORDERS PLACED WITH INDIAN AND EUROPEAN FIRMS BY'!'HE NORTH 

WESTERN RAILWAY. 

191. *Diwan Ohaman Lall: (a) Will Government lay on the tahle 
a stat.ement showing the total amount in rupees of orders placed with 
Indian and European firms, respectively, two years previous to the present 
Controller of Stores, North Western Railway, taking charge and two years 
subsequent to his taking charge T 

(b) Do Government propose tp institute an immediate inq uiry into 
this matter and make the information available to the House , 

Mr. P. R. Rau : The information required cannot he compiled with-
out an inordinate expenditure of time and labour. 

Diwan Oham&D Lall: Is the Honourable Member aware that the 
policy of Mr. Vict.or Bailey, the Controller of Stores, has been to knock 
out Indian firms and· register European firms'? 

Mr. P. B.. Rau : If the Honourable Member will give me the facts 
substantiating t.hat allegAtion, I 11m Rure ~ Railway Board would be 
glad t.o inquire. 

Diw&D Ohaman Lall : Is the Honourable Member aware that he can 
get At the facts much better than J can' 

:Mr. P. B.. B.au : It is easier to make allegations than to substantiate 
them. . 

Diwan Ohaman LaD : I am prepared to substantiate every word of 
what I say on the, floor of thifl House. 

:Mr. P. :a. B.a. : I welcome that. 
Diw&D Ohaman LaD : Will the Honourable Membcr give me every 

facility to look into the registers of t.he Controller of Contracts on the 
North Wt'stern Railway? (Applause.) 

Mr. P. :a. B.au :  I must think over that. 

Diwan Ohaman Lall : Will the Honourable Member inquire into this 
matter and place a list of contractors whose names have been knocked 
out on the table of this ~ .l  T 

Mr. P. R. :aau : That is anticipating a further question, Sir. 

NUMBER OF INDIAN AND EUROPEAN FIRMS REMOVED FROM THE LIST OF 

APPROVED CONTRACTORS OF STORES FOR THE NORTH WESTERN RAILWAY. 

192. *Diwan' Ohaman LalI: Will Government be pleased to state 
the number of firms removed from the list of approved contractors of the 
Stores Department of the North Western Railway by the present Controller 
of Stores and for "'hat reasons' How many of these are Indian and how 
maIIY ~  , 

MI': P. :a. B.a.u : The North Western Railway have removed the 
names of 86 flrmsfrom the lil'rt of firms to which inquiries are sent for 
requirements outside advertised demands. Of these, 75 are underst.ood 
to be Indian and 11 to be European. This doe!; not., however, 11 !feet the 
eligibility of such flrms to t.ender for the ordinary purcha.'1es made by 
the North Western Railway which are publicly advertised. 
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Diwan Obaman Lal1: Is the Honourable Member aware that the 
allegation I made on the floor of t.his House is substantiated out of his 
own mouth? 

:Mr. P. R. Rau : The nnmber of firms retained on the register are 
ten, of whom six art' Indian and four European. 

Diwan Ohaman Lall : May I ask the Honourable Member whether 
he will repeat that reply again as to the number of firms whose names 
have becn lmockerl out, Is it a fact that 75 Indian firms have been 
knocked out 1 

l'tIr. P. R. Rau : Yes. 

Diwan Chaman Lall : What is the number of European firmR ? 

Mr. P. R. Rau :  I have already given that number. 

Diwan Ohaman Lall : Will the Honourahle Member repeat it Y 

Mr. P. R. Rau : 75 are Indian and 11 are European. 

Diwan Ohaman Lan ;.. Is the Honourable Member satisfied that my 
alJcgation is correct Y 
The Honourable Sir George Rainy: No, Sir. The Government are 

not satiRfied that the Honourable Member's allegation is correct. If the 
Honourable Member will look at the reply, he will find 75 out of 81 of 
the Indian firms 8nd 11 out of 15 of t he European firms were removed 
from the LiRt. I do not think these figures substantiate the all(lgation. 

DiW@!D Ohaman LaD : Is the Honourable Member aware that, since 
notice WItS given of thiN qnestion, certain Indian firms lIave been hroug'bt 
back on to the ~ l  ? 

The Honourable Sir, George Rainy: No, Sir. 

Diwan Chaman Lall: Will the Honourable Member make an in-
quiry and discover that the allegation I am making is correct? 
The Honourable Sir George Rainy :  I can110t undertake to give a 

I!uarantee that T shall find that the Honourable MeIl1ber'R allegations are 
correct. 
Diwan Ohaman Lall :  I am prepared to prove my allegations. 
The Honourable Sir George Rainy: I can assure the Ilonollrable 

l\Icmhp.r IlncI other Honourable Membf·rs of thiR HonFle, that \vhetl they 
ma)(e i'iug'g'cstiom; of that IdJld. nnturl1l1y 1he Government of India will 
inquire into them. 'Ve do not 8F1RUme that Honourable Membel's Are 
irreFlponsihle. 

Diwan Chaman Lall :  I !'alte it thAt, on this side df the House. we 
also ~l  that Honourable l\Iembcrs, when they giye tl)cir replies, are 
reRponRihle. 
INCURRING OF EXPENDITURE IN EXCESS OF THE BUDGET FOR STORES ON TO 

NORTH WESTERN RAILWAY. 

193. "'Diwan Ohaman Lall: (a) Is it a fllct that the North Western 
Railway budget of stol'el'J was exceeded by about 60 or 70 lakbs d-qring tbe 
tim year of the preFlent Controller of Stores' incumbency (1927-28) ,. 

(b) Is it a fact that tbf:> Controller of Stores, North Western Railway, 
was told 110t to sprnd any ~  in f:>xcess of the allotted budget for 1928· 
29' ' 
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., (e) Is it a fact that the, same thing happened the following year 
,nd the budget was exceeded by o,\"er 30 lakhs (1928-29) 7 

(d) Will Government bc pleased to state what action they have tali:en 
against the person or persons responsible for this state of affairs , 

Mr. P. R. Rau: (a) and (r.). If, us I presume, thl' Honourable 
Member means the Stores Suspoense figure, which includes a number of 
other account heads in addition to the balances of stores proper, the budget 
:fi(orurf.' was exceeded by 62 lakhs in 2 ~2  and by 2:l lakhs in 1928-29. 

(b) The Agent wat:! instruct.ed to devise measures by which his ex-
penditure could be kept within the limits of the total budget grant for 
capital expenditure fixed hy the Railway DOllrd. 

(d) The excessive store!:! balances were in a gl'eat measure due· to 
circumstances outside the control of t.he officers and staff of the North 
Western Railway. The action being taken by the North Western Rail-
way has already result.ed in a J'f.'duct.ion of the stores balances. 

DiwII.n Ohaman LaD : Muy I ask the Honourable Member whether it. 
is a fact that t.he Controller of Storl.'s, who is responsible for this, is 
Mr. Victor Bailey T 

Mr. P. R. Rau : I belie,"e he was the Controller of StoreR in the 
years mentioned. 

INORBASJD OF STORJDS BALANCBS UNDER THB PUSENT CONTROU,ER OF SToRES, 

NORm WESTERN RAILWAY. 

l~. *Diwan OhamaD Lall: (a) Will Government be pleased to state 
what were the stores balances on the North Western Railway on the 31st 
of March, 1927, previous to the present Controller of Stores joining his 
Department Y What were the stores balances on the 31st of March, 1928, 
and 31st of March, 1929 , 

(b) J?o these figures show a remarkable increase Y 

(c) What action has been taken by the Controller of Stores, North 
Western Railway, in this connection , 
Mr. P. R. Rau: (al and (11). 'fhe Rtort'S balanceR of the North 

Western RaihnlY as fl ,dlOl!' ai'e us follow/i . 

On 3bt March 1927 

On 31Rt March 1928 

On 31st March 1929 

Lakhs. 

3,68 

4,82 

4,60 

A report as to tIle exact mensurps taken by t.he Controller of Stores 
to reduce his balanees has he en (~  for. T Rhall communicate with 
the ~ l  Member on' receipt. 

DiwaD Obaman LaD : If t.he Honoura.ble Member finds that there is 
something 'wrong in t.his increase in stores, will he be prepa.red to take 
~  laJt8ittstthe Controller of StoreH T  " 

~ it: R. ~  : That wiU:,br. ~ (  by the" l ~  Board. 
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DiWaD OhamaD Lall : Will the lIonour(lhle Member institute an in-
~  into all these ~  ~  to ill my quel!ttioll and take action. 

agamst the Controller of Stores If he is found to be blameworthy f 

The HODourable Sir George RaiDY : The Government of India can-
not allRwer hypothetical qupstions. 

Mr. G&ya Prasad Singh: Asking for information is not putting a 
hypothetical question. 

DEATHS OF DECK PA88DGERS ON BOARD' STEAMERS BRINGING INDIAN EMI-

GRANTS BACK FROM BRITISH GUIANA. 

190. ·Sir Purshotamdu Thakurdas: (a) Will Government be· 
pleaKed to state if it is a fact that since the Imperial Indian Citizenship 
Association made a representation to the Government of India in September 
1928 regarding deaths of deck passengers on board steamers bringing 
Indian emigrants back from British Guiana, more deat.hs have taken place 
on one of these steamers in April 1929 Y 

(b) If the rt'ply t.o part (a) be in the affirmative, will Government 
be plaaHed to state what action they have taken to put a stop to this. 
avoidable 1088 of Indian life , 

Sir Prank Noyce: (a) The Honourable Member is presumably re-
ferring to the deaths which occurred among Indian repatriates on board 
the S.S. " Chenab " which arrived at Calcutta on the 2nd May, 1929. 
from Trinidad. If so, the reply is in the' aft:l.r.mative. 

(b) The Government of India ai-e still ill correspondence with the 
Government of British Guiana regarding the deaths which oceul'l'ed last 
year amongst emigrants returning from British Guiana. They are also 
considering whether any action is required in the case of the deathil. on 
the S. S ... Chenab ". 

PAnlENT Oil' ADDITIONAL SnuKE BONUS TO TRAIN EXAMINERS, HOWRAB 

COACHING, EAST INDIAN RA.ILWAY. 

196. "'Rai Bahadur Tarit Bhu8aD Boy : Will Government be pleased 
to state: 

(a) • Whether it is H. fact that the loyal railway men of the Howrah 
district in the employ of the East Indian Railway were paid 
extra strike bonus for their l~ () ll services (lnring the 
last railway strike which originated at the Lillooah Carriage-
and Wagon shops 7 

(b) What class of employees were paid this extra bonus , 
(c) What was the Agent's circular regarding reward to the loyal 

staff , 
(d) Whether it is a fact that a large number of Train E::taminera. 

and Assistant Train Examiners, Howrah Coaching, . who 
sacrificed. all comforts to maintain all the stock of local,. 
through and mail trains, English mails and tourist special 
trains, were deprived from participation in the second strike-
bonus in violation of the Agent's circular No. 481JA.L.-1393: 
regarding reward to loyal ltd , 
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(t) What was the nature of the petition of the Train and Assistant 
Train Examiners, Howrah Coaching, dated 30th .Tune, 1929,. 
and IJubmitted to the Divisional Superintendent, 'Howrah. 
through the Head Carriage Inspector Y 

(f) Whether they propose to make an early inquiry into the matter 
and redress the grievances Qf a section of loyal employees 
who have been deprived of the second strike bonus' ...... 

:Mr. P. R. Rau: (a) to (c). I ,vollld refer t.he Honourable Member 
to the reply given on thc 6th March, 1929, to part (a) of !rt/lrred question 
No. 925 by Mr. V. V. Jogiah. 

(d) The Agent reportH that the additional bonuN was only given to· 
those who .fulfilled the conditionM mentioned in paragraph I (2) of his 
Circular and all t.he DiviKionfll staff, including the Train and ANsiilt.ant. 
Train ExaminerR, wl're dealt with in this manner hy the Divisional 
Superintendent personally. 

Ce) It was a petition to he granted the additional" bonus. 
(f) Government do not propose to interfere with the discretiou of 

the Agent, East InrIian Railway, in thiR matter. 

RATE8 OF PAY FOR COOLJES AT CERTAIN STATTONS ON THE EASTERN BENGAL 

RAILWAY. 

197. "'Rai Bahadur Tarit Bhusan Boy: (a) Are Government aware-
of tlw fact that the coolies at Sealdah, Goalundo-ghat, Khulna and 
Parhuttypur on the Eastern Bengal Railway exact from intermediate and 
third class passengers rates much higher than the scheduled rates Y 

(b) Do Government propose to see that the scheduled rates of the 
coolies per load are prominently displayed both in English and in the 
vernacular on the plat.forms at Sealdah, Goalundo-ghat, Khulna and 
Pnrbutty]Jur f 

(c) Do Government propose to make immediate arrangements for 
drastic action being taken against any coolies tyrannizing the passengers 
and compelling them to pay at Sealdah, Goalundo-ghat, Khulna and 
Parbuttypur, or demanding from them, rates higher than the scheduled 
rates' ' 

Mr. P. R. :&au : Government have received no information as to 
excess charges being levied at these stationR on the Eastern Bengal Rail-
way. A copy of the Honourable Member'H question has been Rent to t.he 
Agent for any action he may () ~  lIcccHI'ary. 

ARRANGEMENTS MADE ON THE EASTERN BENGAL RAILWAY FOR CARRYING 

PASSENGERS TO THE KUMBHA MELA. IN 1930. 

198-It..at Bahadur Ti.ritBhU8&D Roy: ~ll Government be pleased 
to sf.ate wlu!.t arrangeJllentll the Eastern Bengal Railway ~  making for 
carrsing lIassengers on the occation of the forthcoming Kumbka MeZa at 
AlJahabad in ;1930 ~  ~ tile approved carrying capacity of the 
carriages and without using :wagons or trucks for carrying pilgrims , 
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lIIr. P. :8.. Rau : 'l'he A~  of the Eastern Bengal Railway reports 
that necessary arrangementH will be made to proyide for the carriage 
0.£ pas!!engers oyer that railway without incUllvenitmce or overcrowding 
on the occasion of the Kumbhu Mela at Allahabad in 1930. The run-
ning of certaill special throug-11 s('rviccs is at presellt under the considera-
tion of that' Administration. 

PROVISION OF ADDITIONAL ACCOMMODATION FOR THIRD CLASS PASSENGERS IN 

LoCAL TRAINS ON THE BENGAL NAGPUR AND EASTERN BENGAL RAILWAYS. 

199. *Rai Bahadur Tarit Bhusan :8.0,: (a) Are Government a\varo 
that during week-days local trains on the Bengal Nagpur Railway and 
Eastern BC'ngal Railway carry passengers much in excess of their capacity 
and that. frequently passengers are seen hanging on to the foot-boards of 
the ( l ~ ~ Y . 

(b) Do Government propose to take proper and prompt action for the 
better accommodation of intermediate and third class passengers in local 
trains by increasing the number of intermediate and third class carriages 
in each ~  by running a larger number of local trains Y 

Mr. P. R. Rau : ~  the beginning of this year, II systpm of.cenAus 
ehecks of the Ilumbel' of pl:f,lIsengers in individual trainR, as compared 
with the actual seating CC llll~l  hus been hrought into operation 
on railways, and the results of such census checks arc discu!>o;cd with the 
I..tocal Advisory GOIlUllitt.t'eIll of Railways. The checks SQ fal' maul' on 
the Bengal Nafotpul' lI.nll ~  Bengal U,ailways do not show that the 
number of trains overcrowded is high. Action is being taken by the 
Raihvay Administratiolls to improve matters where overcrowding is 
diNclololpfl. 

:PROVISION OF LATBIN'ES lN RAILWAY CARRAIGES IN LOOAL TRAINS ON THE 

EASTERN BENGAL RAILWAY. 

200. *Rai Ba.ha.dur Tarit BhUian :Roy: Are Government aware th<l.t 
in most of the local trains on the Eastern Bengal Railway there are no 
latrine arrangements in any class of carriages and, if so, do Government 
propose.' to take steps for providing latrines in all carriages in local trains , 

Mr. P. R. Rau : GOyerlllllent lirc nwarc ,that carriages 011 suburb all 
trains 011 the EIlI.;t(,I'Jl BN1/XalUai)way Hre not providt'u with latrinc 
"8(!COllllllodation. III t hifi llal'ti<mlar thf'Y follow what ill the usual prac-
tice ill India and is, so far as I am RWEI.re, invariably followed in Europe 
and Ameriell. 

1'lIe conditions under which suburban trains work make Kuch Jlro-
vision unnecessary and undcsirnhl(·. 

N AMES AND DESIGNATIONS OF PROVINCIAL OFFIOERS NOMINATED AS MEMBERS 
OF THE LEGISLATIVE ASSEMBLY.AND COUNOIL OJ' StATE SIN.OE 1921. .  . . . .'. ~ . 

201. *Maulvi lIubamJnad Yalmb ~ WID Government be pleased to 
.state ihe names and designations· of officers who have been nominated 
from time to time since 1921 as Me1nbers of the Legislative Assembly 
and the Council of State from each Province' 
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TbII Honour&ble Sir Brojendra lVIitter : Statements are laid on the 
table giving the information required. 

Li.t 01 OJJicer, nomiWJted to tM Council ll~  from time to time lJi1lCe 1921. accoNling '0 
ProtJi",ee •. 

-----,.----------;---_._-------;-----------

Provinoee. Names of Members. . Deaignationl. Year. 

, .". ~ ~ ! 

.. 
Mr. E. S. Lloyd Actiug Revenue Secretary 16th January 1921 to the 

22nd August 1922. 

Sir Leslie C. Miller .. Judge (Retired) 

Mr. H. G. Stokes 

Rev. Dr. E. Monteith 
. Macphail. 
Mr. W. G. McFarland 

Mr. Pratap Chandra. 
~ 

Sir Charles G. Tod· 
hunter. 
Mr. H. Tiremall 

Mr. F. B. Evanll 

Khan Bahadur Muham· 
mad Buzl.Ullah. 
Mr. H. A. B.' Vernon 

Collector and Magistrate 

Vice.Chancellor. Madras 
University. 

Collector and District Ma. 
·strate. 

Cof.ector and Magistrate. 

Member, Board of Reve· 
nue. 
Chief Conservator of 
Fore8tI. 
Secretary to Government, 
M&dru. 
Collector and Magistrate. 

Member, Board of Reve-
nue. 

Mr. Hi 1.. Braidwood. . Collector and Magistrate. 

• '. Mr. UN. Seddon 

Mr. F. G. Pratt 

Mr. C. M. Baker 

2nd Grade Commisaioner 

Commissioner .. 

Mr. W. C. Sheperd. •. 

Revenue Secretary, Gov. 
enlment of Bombay. 
Collector and Magistrate. 

Mr. J .. R. Meriin • . Colleator and Magistrate. 

Mr. A. C. Wild . . District and Seessions 
Judge. 

Mr. Eo G. 1.. Le.izd. 'C1ol1eotDrof SaltBennue 
. ' MoGregor. 
Mr. J. E. B. Hotson .. ~ll ~  and Superinten. 

:deIlt of 8tampa. 
Mr. J. W. Smyth 

Mr. G,.A. Thom .. 

Collector and Magiltr:te 

•• .0011eoWr and ~  

Mr. ·W. C. :Tudor.Owen Colleotor and Magistrate 

L4:CPB(LA) 

26th Auguat 1922 to 9th 
February 1924 alld from 
16th Deoember 1924 to 
18th February 1926. 

8th March 1924 to 16th 
Ma.y 1924 and from 
22nd July 1926 to 
10th August 1926. 
16th May 1924 to 26th 
July 1924 . 
26th July 1924 to 16th 
December 1924-
3rd March 1925 to 15th 
Ootober 1926 and from 
24th AugUit 1929 to 
19th January 1926 to 
22n!i July 1926. 

lOth AuguBt 1926 to 16th 
December 1926. 
4th Felruary 1927 to 
8th August 1927. 
8th August 1927 to 17ti1 
January 1928. 
17th January 1928 to 
12th January 1929. 

12th January 1929 to 
24th August 1929. 

16th January 1921 to 
81ltAugust 1921. 
31st August 1921 to 7th 
January 1922. 
7th January 1922 to 9th 
July 1923. 
9th July 1923 to In 
March 1924. 
1st March 1924 to 9th 
August 1924. 
9th Auguat 1924 to 11th 
Auguat 192tl. 
11th August 1926 to 13th 
Ootober 1926 . 
16th January 1926 to 
. 22nd. March 1926. 
22nd March 1926 to 11th 
January 1927. 
11th January 11/27 to 
8th July 1927. ,. 
8th July 1927 to 7th 
December 192'7. 

c 
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Hr. G. W. Hatch let Grade CommiMioner 

[5TH SBPT. 1929. 

Year. 

7th December 1927 to 
22nd March 1928. 
lOth July 1928 to 11th 
January 1929. 

l1eDp1 

Mr. A. H. Macmillan. • Collectcr and Magistrate 

Mr. H. B. Clayton . . Collector . .  . . 

.. I Khan Bahadur Amin. ~  General of Re· 
glatratioD. 

12th January 1929 to 

15th January 1921 to 
13th Mav 11126. ". 

United Pro· 
vinoea. 

PaDjab 

i\ ul.lBlam. 
Hr. Khagendra. Nath 
Mitra.. I Mr. T. Emerson . . Commiuioner .. 

Magistrate .. 26th Hay 1924 to lath 
October 1926. 
13th Janllary 1926 to 
10th Novtlmber 1926. i Mr. J. A. L. Swan • . CommilSioner .. 

, Mr. K. C. De . . Commiaeioner .. 

• • 8th December 1926 to 
7th December 1927. 

Mr. J. A Woodhead.. Diltriet and Beeaionl 
Judge. 

Rai Sureeh Chandra. Magistrate and Collector 
Buu Bahadur. ' 
Dr. Ganga Nath Jha •. S\1per!.ntendent of Sana. 

krit Studiee. Ben_. 
Pandit Sham Bihari Deputy Commiuioner .. 
Miera.. 

Khan Bahadur Sbaikh 
Maqbul HOII&in. 
Lieutenant-Colonel A.. 

~  and Collector. 

Po1Woal Agent, Phulkian 
8We8. C. Elliott. 

Diwan Tek Chand • . Commiaaioner of Amball. 

Hr. A. M. Stow • . Deputy Commieeioner .. 

1Ir. 0. A. BarlOD · . Finaneial C~  

Dhraa Tak Chand · . CoDllDillioner. Amballa .. 

Mr. A. Latifi •. Deput'y __ CommiIIioner. 
AmbalJa. 0IIc • .., 
CommiaioDer. 

7th December 1927 to 
6th March 1928 and 
from 12th March 1926 
to 2nd February 1929. 
6th March 1928 to 12th 
Maroh 1928. 
2nd February 1929 tol 

16th January 1921 to 
7th January 1924. ! 
2nd February 1924 to 
16th October 1921 
and from 13th January 
1928 to 20th June 
1928. 
20th June 1928 to 

29th January 1921 to 
11th January 1922. 
l'th January 1922 to 
11th January 19K 
19th January ~ to 
30th April 1 92'. 
2ard August ~ to 13th 
September 19K 
2nd Deoember 19J4. to 
IMh October 1923 and 
from 18th January I .. 
to 17th August 1915 
and 'IOm 10th January 
um. 
llith Deoember 192'7 to 
IIDd Aqut 1928 and 
from Htb Aupat 1_ 
tAt 

Rawab'Jralik JIabAm. OfBoia .. CloDuaWoner. !2nd Aupet 1_ to 8tIa 
JIUId Bayat Xhan. Ambalfa Diviaion. Juuary 1929. 

.. CoJDJDillloner. Amballa 8th ~ 1929 to ~  
DtNioD. 'Awpet 1929. 

IMh 3 .. uary 1921 to lOi1h 
January 1922 aDd from 
lith A1IpIt 1922 to 
18th November 1922. 
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PIovinoee. -' Name of Memben. 

. B.har ~  and Mr.B. T. StonOJ' 
o rill a - Fozrest. 
ooflltl. 

Mr. E. H. Bert.houd 

Mr. H. K. Briscoe 

Mr: Birendra Chandra. 
Ben. 

Mr. J. A. Hubbaok •. 

Mr. D. Weston 

, DeaigD&tiona. 

OolDlJlileioner. Tirhut 
Division. 

Oommiuioner .. 

Secretary. Finanoe De· 
partment. 

ColJUDiMioner. Patna 
DiviBion. 

OoIllJl1ieeioner .. 

Oommiaaioner .. 

Year . 

14th January 1922 to 1.' 
August 1922 and from 
2nd December 1922 &0 
12th July 1923 and from 
26th November 1926 to 
8th July 1927. 
14th July 1923 to 17th 
Decemb r 1923 and 
from 10th May 1924 to 
2nd July 1925 and from 
8th July 1927 to 28th 
December 1927. 
17th Deoember 1928 to 
6th May 1924-
2nd July 1926 to 15th 
Ooto ber 1925. 
13th January 1926 to 
10th August 1926. 
lOth August 1926 ~  12th 
November 1926 and 
from 28th December 
1927 to 

1M, 0/ oflU;er, l ~  to 1M Ltgillal'tl8 Aeeembly from ,jme to lime ,incll 1921, fMlCOrflinv 10 ' 
Protlince .. 

FusT AUEIIIBLY. 

"j Mr. J. F. Bryant 
Mr. T. E. Moir 

. . ColleotOJ' and Diatrict 

Mr. H. R BardBwell .. 

Rao &hadar C. KriBh. 
nuwamiRao. 
Mr. R. W. Daviea 

RaoBahadur P. T. 
8rln1_ Aohariyar. 

M. R. By. RaJl80paIa 
Narulmha Ayyanpr 
Avarpl. 
Mr. P. E. Perci.,.l •• 

Mr. Jahanglr Kal. 
khoeJou Navroji 
Kabraji. 

Mr. W. F. Hud80n 

Mr. P. B. Haig 

•. C.E. Wild 

Mr. D. R. Lyle 

Mr. T. A. H. Way 

Mr. H. m. Holme 

Khan Bahadur C ~ 
Dbri Wajid HUllain. 

IdCPB(LA) 

Magi8m.te. 
Oolleotor and Diatriot 
KaPtrate. 
Distriot and Seeeioni 
Judge. 
Provinoial Service 

Oollector and Diltrict 
Magiatrate. 
Under Secretary. Reve· 
nue Department. 
Ez. Engineer IIIId Under 
Secretary to GOT· 
ernment. 
Diatriot ~ aDd 
8elaion8 Ju 

Deputy s. tendllDt 
of Police. 

OoUeotor and x.ptrate 

Collector and Diltdot ...... 
Opium Agent, Ghuipur 

Distriot and BeaaiODB 
Judfe· 
Oouunu.woerofExoUe 

District and 8euione 
Judge. 
Deputy Re;iatr&!. 00: 
operative Credit Booie. 
tiM., 

15th JaDuary 1921 to 3M 
July 1922. 
22ad June 1922 to 4th 
May 1923. 
14th June 1923 to' lith 
September 1923. 
15th January 1921 to 22nd 
June 1922. 
4th September 1922 to 
ltlth February 1923. 
3M Maroh 1923 to 7th 
June 1923. 
7th June 1923 to 12th 
September 1923. 

2!nd January 1921 to 12th 
September 1923. 
JBnCl January 1.'18' 
22ad June 19112. 

2nd August 1922 to 12th 
00t0bel'1922. 
4th November 1921 to 
12th 8i1pt1ember Ina . 
16th January 1921 to J8t1l 
July 1921. 
30th July 1921 to ,th 
January 1922. 
11th January 1922 to 12th 
January 1923. 
12th Janaary,1923 to IItJal 
September 1923. 
15tli January 1921 to 
13th January 1922. 
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PnmDoee •. Name of Member. DelisnatioD. Year. 

~~ ........... ~ .......... ----.......... ---------------------'--------------..... -
I FIRST ASSEMBLY--Conltl. I,. 

I lb. H. E. Spry Officer aD Speoia:l Duty, lit Jrl&rah 18!1 
Govemment of Bengal, AvpIt 1921'. 
Income·tax Depart. 

I ment. 

to "*, 

I· Mr. F. B. Bradley Birt Collector 24th August 1921 to 5th 
July 1923. 

,: Mr. P. C. Chatarji i, Deputy Magistrate MIl July 1923 to 11th 
Septembet 1923. 

I, Mr. D. K. Mitter .. i Deputy Magistrate and 16th JaDuary 1921 to 11th 
: Deputy Collector. January Ill22. 

Mr. Khagendra Nath 1 Probationary Sub.De· nth JloIIuary 11122 to 12th 
Mitra. puty Collector September 1923. 
Mr. W. C. ReDouf I Deputy Commilsioner •• 16th January 1921 to 13th 

I September 1921. 

I Mr. C. A. H. TowDlllDd DiIector of Agriculture I 13th September 1921 to 
17th October 1921. 

I Mr. W. C. Renouf Deputy CommilliiODer .. ' 17th October 1921 to 17th 
July 1922. 

I Mr. H. P. TollintOD •. Deputy Commilliioner .• 17th July 1922 to 31d 
I January 1023. 
I. Mr. C. A. H. TowDIIlDd Direotor of Agrioulture I 3rd January 1923 to 27th 

I June 1023. i Mr. H. Calvert Deputy Colllllliuione:r •. 27th June 1923 to 11th 
I September 1923. 

BIIaar IoIId I Khan Bahadur Muham· DeJluty Magistrate and I 16th January 1921 to 8th 
on-. ,. mad Habibullah. .ueputy Collector. ,August 1922. . 

Rai Bahadur SlIyam Deputy Magiatrate and ! 8th August 1922 to 1. 
Narsyan Singh. I Collector. i September 1923. 

c.tnI Pm- Mr. W. N. Maw .. I Commillioner.. I 16th January 1921 to 21 .. 
u... I July 1921. 

Mr. RUBtomji Far!. Deputy CommlMiDDer 21st July 1921 to 14th 
docmjJ AprU 1922. 
Mr. F. S. A. Slooock CommilliODel'.. 7th July 1922 to 8rcI 

1 
ll . ~:  Fari'l Deput,CoJDlDilaioDer •• 

.. Mr. A. W. Dentith .. Commjeejoner.. .. 

Mr. B. C. Allen •• I ComaDiIIIoDer •• 
I .... Mr. B. O.lJarDeI .. I Deputy Commilliiour •• 

Mr. W.J. Keith "I CommilliODe:r.. • • 

Mr. H. ClaytoD .. Deputy ColDIDiaaioDer .. 

Mr. W. J. Keith Commileione:r •• 
"', 

1 

Mr. R. E. V. ArbuthDot . J!'iDADoW,CommiuioDer 

Mr. W. H. L. Cabell •• Commilliioner.. •• 
, 

I SJIClOJlD .uSBIlBLY. 
..... Mr. T. E.Koir 

J&. B. Littlebailes 

I Collector aDd . DiItriot 
DJreotor ·01 Publio IDa-
truoticm. 

JloIIuary 1923. 
3rd JIoIIUary 1923 to 1_ 
September 1923. 
16th JloIIuary 1921 to 10th 
Aupst 1922. 
10th August 1922 to 10th 
.y1923. 
IOth·.1 1923 to ,1M 
September 1923. 

16th JIoIIUary 1921 to 9tb 
May 1921. 
8th May 1921 to 17th 
NOTelllber 1922. 
17th November 1911 to 
, 6th April 1922. 
2nd August 1922 to BId 
October 1922. .  . 

BOtb November 1922,· to 
11th July 1023. 

8th loury 1924 to 12th 
AprU 1924. 
16th ., 1924 to 11th 
Aupet 192'-I 

Maglltrate. 

---.. -'------_---L_---'-__ ~ . .
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:&ovince. <' Name of Member. Deaigna.tion. Year. 

• 

UDited Pro-
vincea. 

lIr.T.E.Hoir 

~ Jiahadur T. 
Vija1&raghavaoh&rya 
AyarpL 

Sir Geoige F. Paddiaon 

81100111» AleIlllBLY--conCd. 
Colleotor and Distriot 
Hagiatrate. 

Ditto 

6th ll l ~2  to 'lilia', 
April 1921S. 
4th Auguat 1926 to 1 ..... 
July 1916. 

Commilaioner of Labour 19th July 1916 to 13tiP 
September 1928. 

Mr, J. Mathison Turing Collector and Distriot 8th January 1924 to INa 
AprilUr.U. 

Rao Bahadar C. V. V. 
S"tri. 
Mr. V. Panduranga Rao 

Mr. H. A. B. Vernon 

Dewan Bahadur C. V. V. 
Butri. 
Hr. P. B. Percival .. 

Hr. W. F. Hudson 

JrI&tristrate. 
Provinolal Servioe 

Distriot and 
Judge. 

14th May 1924 to .14* 
Jul,I926. 

Seuions 4th August 1926 to 13* 
October 1925. 

Collector and 
Ma.gistrate. 

Distriot 10th January 1928 to Ua4 

Provinoial Servioe 

Bessioua Judge 

Colleotor and Superin· 

July 1926. 
22nd July 1926 to IStIa 
September 1928. 
8th .January 1924 to lfiIa 
April 1924. 
12th April 1924 to 9tIa 
April 1925. 

Kr.M. Webb 

Mr. W. F. Hudson 

Mr. P. B. Haig 

Jrlr. R. D. Bell 

Hr.M:. Webb 

, tendent of Stamps. 
.. 1 Collector and Distriot 

Magistrate. 
• • Collector and Superin. 

14th Hay 1926 to 26th 
November 1926. 
25th November 1926 to 
13th September 19St. 
8th January 1924 to 19th 
November 1924. 

'1 tendont of Stamps. 
. . Collector and Distriot 
, Magistrate. 

13th February 1924 to 
26th Juiy·1924. 

i Ditto 

•• i Ditto .. I 26th July 1924 to JlI • 
March 1925. 

Mr. R. G. Gordon 

Hr. ,F. W. Allison 

Mr. L. B.  B. O'Malley 

Hr. G. H. W. Davies .• 

Hr. H. P. Duval 

Hr.A.Marr 

Mr. C. W. Gumer 

Mr. J. T. Donovan 

Hr.C.C.Nag 

Khan Bahadur Abdul 
14umin. 
Khan Bahadur Afzal· 
urRahman. 
Mr. H. E. Holme 

Mr. E. H. Ashworth .. 

I Ditto 

I Distriot 
Judge. 

.. ,,13th July 1925 to 26th 
April 1926. 

and Sessions 30th June 1916 to 13th 
September 1926. 

Commiuioner .• 8th .January 1924 to 6tIa 
May.1924. 

Magistrate and Collector 6th May 1924 to 28th Au. 
gust 1924. . 

Secretary, Government 
of Bengal. J udioial De· 
partment. 
Seoretary. Government of 
B8Ilgal, Finanoe 
Department. 
Deputy Seoretary, Gov· 
el'JUlUlnt of Bengal. Po· 
litioal and Appoint· 
ment Department. 
Magistrate and Colleotor 

Provinoial Servioe 

Magistrate and Collector 

Deputy Hagiltrate 

Distriot and SesaiODl 
Judge. 

Ditto 

28th August 1924 to 6tIa 
February 1926. 

6th February 1925 to IOtia 
August 1925. 

10th August 1926 to .. 
November 1926. 

25th No,",mber 1926 to 
13th September 1928. 
8th January 1924 to 13tIa 
January 1926. 
13th January 1926 to DIad 
November 1925. 
24th December 1926 to 
13th September 1926. 
8th January 1926 to ~ 
JlIDuary 1925. 
16th January 1925 to 2IKIa 
December 1926. 
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PIoTJDoe. Name of Member. Year. 

ODIted Pro· Mr.B. R. N .... 
8:eOOND Al8 .. MBLy_ntd. 

• • Diatriet and "'OUI 
Judp. 

28lod n.oember uta to 
9th AuguR 11126. viDoee-

.",.",. 

~  

"-

lIr.B.L.Norton Ditto •• 9th Auauat 1026 to 18t1a 
eevtember 1926. 

•• Mr. B. Calvert •.  Deputy Com.u.ionel' " 8th .January 11I2f to llNila 

.. 

Mr. C. A. H. TOWUl!Dd ComllliuioDer •• 
Kay 192f. 

Mr. B. C.Jvert 

.. 19th May 192f to JINIIa 
July192f. 

.. Deputy ColllJllJ-.ioner •• 16th Auguat 11124. to 29tb 
July 1926. 

Mr. A. Langley 29tJa Juty 11126 to !Ida 
Deeember II!'. 

Mr.B. C.Jvert • . Deputy Commilli.... •• 26th Deoember 1_· to 
Mr. C.A. B. TOWDlelld .00m-1uioMr •• 

8rd Auguat 1026. 
•• 3re1 Aulutt 11128 to 11t1a 

Rai BUladur BhyaJD 
Narayan 8mp. 

. 8eptejuber 1926. • 
BpIKli..! Olleer. Politieal 8th J &nU&1')' 1924. to I. 
DepMtllleDt. September 1928. 

CoUector aDd Diatriet 8th January 1924. to Itad 
IIIcI*ate. Aquat 192f. 

.. Deputy CommiMfonu •• .22Dd Anguat 1112f to 8tIa 

Mr. Buetomji Fari· 
dooDji. 
Mr. B.A. Wilioa 

Mr. E. Gordon .. 
Mr.lt. 8. JaW .. 
Mr. J. F. Dyer .. 
MI'. B. C. AllaJ .. 
IIr. J. Be&iett .. 

Ditto 

Ditto 

Ditto 

Oommt.ioMr 

Do. 

April 1926. 
.. 211t July 11126 to .. 

Deoember 1926. 
• • 23rd December lUI to 

1'7t11 July III •• 
.. 21th Jub' 1928 to 1_ 

8eptelli_ 1926. 
• . 8th J anUAl')' 11124. to IItb 

April 1924. 
.. 6th Kay 192f to 20tIa 

. November 1924.. 
Mr. W. A. CoIKrave .. Deputy Commiaioner •• 20th November 11124. to 

'th December 1926. 
Mr. J. Bezlett . . Collllllillloaer •• •• 40th Deoember 1926 .., 

13th September 1_. 
8th Jan!MlI1124. to 1fib 
12th April 1924.. 

•• LleateDaDt-CoJonel F. Deputy Comm_inner •• 
O.Owen.. 
Mr. J. L. MoOallum •• 

LieateDant-OoIcmeJ P. 

c.aw-. 

Ditto 

Ditto 

TJOaD AlDJlBLY. 

• • 6tb January 1926 to lOOt 
Auguet 1926. 

· • 12th Deoember 1926 to 
13th September 18M. 

•• Mr. F. B. EVIIIII •• 8e00nd Secretary to 
Govllllllllent. 

,tb January 11121 to 4th 
February 1921. 

Sir George F. PaddiloD ComadeliODer of Labour 

Mr. R. B. Courtenay. • District aad s-ion. 
Judge. 

Khan Bahadur Mu. Collector and Dietriot 
ltammad Bazlullah Magilltrate. 
Sahib Bahadar. 

"b February 11121 to 4th 
AUJUIt 1921. 

40th August 1921 to 17t1a 
llay J028. 
Imh August 1928 to .. 
Augult 1928. 

MI'. E. H. M. Bower •• ~  General of 30th Augullt 19. to 
Registration. 

Dew&n Bahadur T. Col1eotor aDd DiItrict fth January 1927 to.1_ 
Raghavayya Pantalu Magilltrate. I J&nu&l'11927. 

Gam. I 
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-------1-----------··--

Provbace. Name of Member. ,! Designation. 

--------<--------------, ! .----------
! j'fulaD A88BKBLY--contd. I 

~ .  Mr. R. Litt1ebail. .. Director of Public  Ina· 18th .January 1927 to 

I ' truotion. I 2nd February 1927. 

United Pro· 
.mOM. 

Punjab 

Bibr and 
on.... 

Rao Babadur I Collector uad DiRriot 13rd February 1927 to.*b 
I Naruimha Gopal.. Magi.trate. January 1928. 
I I"ami Ayyangar. . 
I Mr. V. Panduranga Rao Di:etrict and S_ionl 14th January 1928 to In 

I Judge. I June J928. 
JDewan Bahadur T. Collector and Distriot 20th Auguet 1928 to 9th 
I Ragha'fayya Pantulu Magi"rate. I January 1929. 
I Garn. 
Mr. V.PUldurangaRao. 

Mr. A. Upendra PrJ •• 

Mr. F. W. AllilOn 

Mr. R. T. F. Kirk 

Mr. F. W. Allilon 

Mr. R. G. Gordon 

lrIr. M. Webb 

lrIr. 8. H. Covernton •• 

Mr. P. B. Haig 

Mr. P. B. Haig 

Mr.R.Gowan Tayror 

,Mr. Borab Manekllhah 

I, Bharuch .. Mr. F. W. AllilOn 

! Mr. V. M. Ferren 
I Mr. J. T. Donovan 

II Mr. Satyandra Nath 
Roy. 

Mr. J. C. French .. 
K. B. Nuiruddin 
Ahmad. 
Rai Ama Krishna 
Mukherjee Bahadur. 
Mr. M. Keane 

Mr. C. 1\10lIl KiDg 

AIr. M. Keane 
K. B. Mian Abdul Aziz 

Mr. Klles Irving 

K. B. lOan Abdul Adz 
Rai Babadur Shyam 
Narayan Singh. 
Rai &hadur Bhuban 
Mohan Chatterji. 
Rai Bahadur Syham 
Nara an Sin h. 

Diltriot and 8_ione 
Judge. 

Co1leof.or and Dietriot 
Magietrate. 

J adp Uld S_ioDi 
Judge. 

8eIIi0D1 Judge and Judge 

Judge and 8eMioDi Judge 

Collector 

Do. 

Collector Uld District 
Magietrate. 

Ditto. 

Ditto 

Ditto 

Offioiating 8eoretary to 
Govemmllllt. 
Judge and 8eaiona Judge 

Ditto. 
Magistrate and Collec· 
tor. 
Distriot Magistrate 

Collector 
Deputy Magietrate and 
Collector 

Ditto 

Commilllioner .. 

11th JaDuary 1929 to ~  
August 1929. 
Uth Ausuet 1929 to 

23rd December 1926 to 
4th July 1927. 
16th July 1927 to 26th 
NO'fember 1927. 
26th November 1917 to 
29th May 1928. 
12th July 1928· to 18th 
Augult 1928. 
13th August 1928 to 27t;1a 
July 1929. 
27th July 1929 to 

23rd December 1926 to 
14th July 1927. 
11th Auguat 1927 to 6th 
December 1927. 

6th December 1927 to 
13th July 1928. 
12th July 1928 to 8th 
J&IIuary 1929. 
8th January 1929 to 27th 
July 1929. 
27th Jllly 1929 to 
12th January 1927 to 17th 
January 1928. 
8th February 1928 to 7ib 
November 192H. 

4th January 1929 to 
12th January 1927 to 8th 
November 1928. 
14th January 1929 to 

23rd December 1926 ·to 
26th March 1928. 

Distriot &lid 
Jud$8' 

Com1111lllioner .• 

Sessions I 16tb August 1928 to 17th 
Janual'y 1929. 

Deputy Commillioner 
and Settlement Oftioer. 
Commissioner .. 

17th January 1929 to . 
12th January 1927 to 11th 
Auguet 1927. 
11th Auguet 11127 to 22Dd 
December 1927. 

Deputy Commilaioner .• 2200 De&ember 1927 to 
Deputy Magietrate and 12th January 1927 to 19tr1a 
Deputy Collector. January 1928. . 
Deputy Magilltrate and 19th January 1928 to 
CoUeotor. I 11th July 1928. 
Deputy Magiltrate and 12th July 1928 to 
De uty Collector. _____ _ 
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Pro...mon. 'Name of lIembw. Deaignation. Year. 

'I'JnaD A . BL ~. 

Oeatral Pro· Mr. B. C. Greenfleld .• Deputy CommiJalOller .. 
vincea. 

12th JaDary 1927 to 
9IIh Auguet 1927. 

Burma 

Mr. R. M. Crofton 

Mr.C.J.lrwin 

Mr. Gha&aDfar 
Khan. 
Kr.J BesieU 

Ditto 

Ditto 

Ali ColllJl&u.ioner •• 

Do. 

9th AqUlt 1927 to l8tb 
January 1928. 
10th February 1_ fA» 
3ni September IUS. 
8rd September 1928 fA» 

12th Jaauary 1917 to 
16th May 1927. 

Mr. W. A. Coegn.ve .. I Deputy Commilaiontn' •• 16U1 May 1927 to ~  
I Ma.rch 1928. 

Mr. J Heslett . 'j' Commi8lioaer.. •• 16th Kay 1928 to .. 
December 1928. 

Mr. W. A. Coepa"f8 '. '. De,-y Commisaioner •.•• 20th n-mber 1928 to 
•• \ Hr. H. TonkinlOn Ditto. 23rd December 1916 to I 10th January 1928. 
I Mr. T. Couper. : Financial CommiJaioner 10th January 1928 eo 
I I I ' ~  June 1928. 
t Mr. J. A. Stewart .. lkoputy Commiaiioner .. !16th Augult 1928 to 24th 
I I Deeember 1928. 
I llr. H. L. StevenlOn .. I C B ~. .. 19th January 1929 to 2nd 
, I April J929 and 2.th 

, I August 1929 to 

I I 
RESULT OF THE INQUIRY INTO THE FIRE IN THE OFFICE OF THE EXEOUTIVB 

ENGINEER OF THE !\.ANORA VALLEY RAILWAY AT PALAHPUR. 

202. "'Mr. Ahdul Baye: (a) Is it a fact that 'the office of the 
Executive Ellgineel' of the Kllngra Valley Railway at Palampur was 
destroyed hy fire, and that the records of construction of the said 
Railway were burnt , 

(b) Is it a fact that Government suspected foul play and instituted 
an inquiry into the causes and circumstances which led to this fire' If 
so, wi1l Gov!.'rnment please state what the result of this inquiry was, and 
also lay on th.· t.able all the papers relating to tbis inquiry , 

Mr. P. B. Bau : Oovernment hu\'e received no information, but are 
inquil'illJ!" iutCJ the matter. 

COST OF CoNSTRUCTION OF THE KANGRA VALLEY RAlLWJ.Y. 

208. *l'tIr. Abdul Baye: (1) Is it a fact that the original estimate of 
the construction of the Kangra Valley Railway was RI. 1,34,00,000 , 

(a) When and by whom was this original estimate prepare\! , 
(3) On what date was the construction work of this Railway 

started , ,. , 

(4) Is it a fact that subsequently on the representation of the Agent, 
North Western Railway, this estimate was revised and it was raised to 
Rs. 2,17,46,000 , 
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. (5) Is it a faet that even this revised estimate haa been exceeded 
and the total cost of the construction of this Railway is likely to exceed 
three crores of rupees T 

(.6) What was the object which Government. had in view when 
illc -construction of this Railway was taken in hand t 

(7) Will Gowl'nment please make a full statement regarding tp.e 
financial aspect of this project, stating the rate at which this Railway is 
at present yielding profit , 

(8) Is it a fact that in spite of the guarantees given by the Punjab 
Government, Government are sustaining a severe loss annually which 
amollnts to lalthH of rupees' . 

(9) If the answer to part (8) he in the affirmative, will Government 
please state what steps they have taken or propose to take to prevent 
such a drain on the Central Revenues , 

The Honourable Sir George Rainy: (1) Yes. 
(2) The estimate was prepared by the North West.ern Railway Ad-

ministration in 1925. 

(3) About May 1926. 
(') and (5). Yes. 

(6) The object was primal'ily the provision of railway co\nmunica-
tion in the Kangra Valley, 'rbe introduction of railways in this area in 
order to open out the rich Kulu and Ktmgl'a ll(~ l had bee,n under con-
sideration for a long time, but matters were brought to a head by the 
proposals of tIle. Punjab Oo\'ernmellt, early in 1925, to construct a 
tramway in ~  with their UbI Hydro-electric Scheme 
as a neccli8ary means of transporting hea\'y plant and machinery to the 
headworks, and subsequently to Hallction a line of communicat.ion be-
tween the Kangra Valley and the plains of the Punjab. Discussions 
with the Local Government showed that the tramway, which was in 
course of being designed by them, would undoubtedly be a source of 
embarra8Hmellt. in the future, and it was, therefore, decided to construct 
a narrow ~  railway with a guarantee from t.he I ... oeal Government. 

(7), (A) and (9). Tbe RAilWAY was only opened to t.raffic in April 
last, and it is impossible at present to say what return CAn be expected. 
It is llnderstuod that the trllffic carried in the first two months shows 
promise that th(l earnings mny prove hetter thRn was originally antici· 
pated Ilnd the loss iuuy not be as great as would appear from the lurge 
excess in tile cost of ('onstruct ion over the original estimate. 

EUOTION BY THE MILITARY DEPARTXENT OF A NEW ARSENAL AT 
LABORE. . 

204. *Sa.rda.r Karta.r SiDgh: (1) Is it a fact that the erection of a 
new arsenal in Lahore has been decided upon by tae Military Depart.-
ment at a big coat and a site has already been selected for the same, and 
that the present arsenal at Ferozepore-which has been equipped at a 
very heavy cost-is to be reduced to a depot' 

(2) If this be true, will Government be pleased to state the ~ . 
mate cost estimated for the above and the reason or reasons for tmder-
taking this new work' 18 it a fact that the existing arsenal at Ferozepore 
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has for yeal'8 rendered service during all the Frontier expeditionstbat took 
place in the last fifty years or more and in the last World War' 

(3) Are Government aware of the fact that the strategical position 
of Ferozepore has been admitted to be more important thaD. that of 
Lahore, lind the former considered more healthy than Lahore, and that 
Labore WII" 11 ~  years back condemned as being unhealthy bya Mjlitary 
Medical Board' . 

( 4-) H the Jo'erozepllre arsenal be considered not up to date eientifi.. 
cally, do Government propose to make it 80 , 
Mr. G. B. F. TotteDham : The answer to the drst part of tlle ~ 

tion is in the negat.ive nnd the remaining parts do not therefore arise. 
Jo'erozcpore l ~ l ll will contiuue to be uRed to its full capacity. 

Sardar Kartar BiDlh : Is there any proposal that an Rt'senal should 
be constructed at Lahore at a cost of Rs. 10 crores , 

Mr. G. R. P. Tottenham : No, Sir. 

lI'ILLING UP OF THE POST OF DEPUTY SJIlCBBTAB.Y OF THE LJ:GISUTIVII 

AssEMBLY DEpAB.TJlBNT. 

205. ·,,1I1vi Muha.mmad Yalmb: (a) Will Government be pleaaed 
to state .,hen the sanctioned post of Deputy Secretary of the Legislative 
.Assembly Department will be filled up , 

(b) 1M the appointment being delayed pending the framing of the 
Rule,; by the Secretary of State for India' Why is this vacancy being 
held up when other appointments in the Department of the Legislative 
.Aallembly have already been made in anticipation of the Rules' Is it 
anticipated that the Secretary of State for India will not I8nction the post 
of 8 Deputy Secretary for the Department of the Legislative Assembly , 

The Honourable Sir Ja.mes Orerar: (a) The rules governing the 
appointment were published in the f]overnment of India Gazette of the 
31st August. :::;teps will now be talten to have the appointment made. 

(b) The delay has been due to the l~  Ruggested. The answer to 
the Fiecond part of the queHtion is that the til'st appointment of Secretary 
and· AHsistaut Secretary c09lU be made on a temporary basis hecaUAe 
the first appointments to those posts are not required by the rules to be 
made from among persons recommeuded by the Public Service Com-
miSRion. The firKt appointment of Deputy Set.retary; on the other hand, 
is required t.o be made from IImong p(·rsons recommended by the Public 
Sel'vice Commiloifolion. and before this procedure could be followed, it was 
necessary· that the comlitiollH· of sCJ'vice should be expressly laid down 
by the Secretary of Stllte in Coun<.'il by rule made under section 96·B 
of the Government of India Act. 

The answer to the third part of the question is in the negative. Tho 
post hus ~  hel'll :o;an('tioned. 

DuTIES, &rATUS AND FUNCTIONS OF' THE DEPUTY SJIlORETAB.Y AND SECUTAB.Y 

OF THE LEGISLATIVE AsSEMBLY DJilPAllTIIUT. 

206, "'Jlaulvi Muhammad Yakub: (a) What will be the· duties, 
fllDctioo8 and status of the Deputy Secretary of the Legislative A88embly 
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Department' Will he have the Ba:IIle status and position &is the Deputy 
Secretaries of other Department.s of the Government of India? If not, 
why 11-0t f 

(b) What are the duties, functions and status of the SEocretary of the 
Legialative Assembly Department , 

The Honourable Sir James Orerar: (a) In the despatch of the Gov-
ernment of India in the Legislative Department, No.2 of. 1928, a copy of 
which was laid on the table of this House on the 17th September, 1928, the 
duties of the Deputy Secretary of the Legislative .ANsembly Department were-
described as follows : 

•• ',1'be prinCipal duties of the Deputy tlecretary will be to dispose of such work 
AI tbe t:!ecretary delegateR to bim and to be available to aSllist the Preaident "'hea 
the t:!eeretary il engaged at tbe table or otherwille preoccupied, and laltly to take thft 
placo of the Secretary when the Secretary ill engaged on work on behalf ot the Prellident 
or for any other realon ill not in a pOlition to lit at the table." 

The status of the Deputy Secretary of the Legislative Assembly Depart-
ment, as compared with that of the other Deputy Secretaries to the Gove1'll-
ment of India, will now be taken up. 

(11) As regards the duties and functions of the Secretary of the Legis-
lath'e Assembly Department, the Honourable Member is referred primarily 
to the Indian' Legislative Rules and the Standing Orders of the Legislative 
Assembly. In addition to the duties expressly laid upon him by; those Rules 
and Standing Orders, the Secretary is in charge of the establishment of the 
Legislative .Assembly Department. The question of the status of the Sec-
retary of the Legislative Assembly Department as compared with that of 
other Secretaries to the Government of India will now be taken up . • 
lb:CBUITMEN7 OF MnasTEBIAL ESTABLISBMBNT THROUGH THE PoDLla 

SERVICE CoMMISSION. 

207. ·Maulvt Muhammad Yakub: (a) Is it a fact that recruitment 
for the ministerial establishment in all the Departments is made through 
the Public Service Commission , 

(b) Yes. There are a few exceptions. 
(c) Has any deviation from this practice been made in any of the. 

Departments' If 80, what was the justification for such an action , 
The Honourable Sir James Crerar: (a) Yes. This is the usual 

practice. 
(b ) Yes. There are a few exceptions. 
(c) Such exceptions have been allowed by reason of the special or 

technical nature of the work involved. 

MUS8ALlUN ACOOUNTANTS IN THE OFFICE OF THE CoNTROLLER 0., 
RAILWAY AccouNTS. 

208. *Maulvt Muhammad Yakub: What is the tot&,1 strength of the 
Aeeountants in the Oftlce of the Controller of Railway Accounts, and how 
manY' of them are MURsalmans? W'hy is it that. no jnnior Muslim 
Accountants hnye been appointed? 

Mr, P. B.. Bau: The total number of Accountants in the office of the 
Controller of Railway Accounts is seven. At present none of them is 8 
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MU8881man. I am afraid it is imposs.ible for each individual oftice,and a 
small one at that, to be recruited on communal lines. 

lIaulvi IInba.mmad Yakub : Will the Honourable Member repeat hie 
.&D8wer' I could not hear him . 

•. P. B.. B.a1l: The total number of Accountants in the office of the 
,Cor&troller of Railway Accounts is seven. At present none of them i;s a 
Kussalman. I am afraid it is impossible for each individual office, and 
a small one at that, to be recruited on communal lines. 

Jlaulvi Jlnhammad Yakub : Is there any Mussalman officer in the 
wholt> of the Railway Board , 

:Mr. P. B. Ban : Yes, Sir, there is one. 
l'ttaulvi lIIubammad, Yakub : When was he appointed , 

Mr. P. B.. Rau: 'ro thc beRt of my ll~  about three years ago. 

lIaulvi Muhammad Yakub : What is the total number of all the 
-officers T . 

Mr. P. B.. Ban : I cannot reply to that off-hand . 

. 8ard&r Kartai' Singh: How many of them are Sikhs , 

Mr. Gaya Prasad. 8ingh : And how many of them are Rajputs Y 

INDIANS HOLDING POSTS OF OFFIOER SUPJDBVISORS IN Tall 

ARMY HE.4DQUARTEBS. 

209. *Maulvi Muhammad Yakub: What is the total strength of the 
permlUlent Officer Supervisors in the Army Headquarters and how many. 
oftllein are Indians' What arf' the rules regulating promotion and' 
appointment to this post , ' 

lIIr. G. Jr.. 1'. Tottenham : There are nt present 17, of whom olle is an 
Indian. . 

'rhe appointments are made entirely by selection and not by Reniority. 

ltaulvi Muhammad Yakub : IB it not a fact that two of these posts 
are reserved for Indians , 

1Ir. O. Jr.. F. Tottenham : Not that I am aware of. 

Lieut.-Oolonel B. A. J. Gidney: IR it not a fact that when a soldier 
clerk is appointed liS an l (~l  Supervisor in the Army Headquarters, 
he iii glven the rank of a Major, irrespective of hiR lellgth of service or 
previous grade 1 

:Mr. O. R. F. TotteDham :  I do not think that question arises out of 
the answer that I have given. 

APPOINTMENT OF AN INDIAN AS CIVIL SURGEON OF SIMLA OR DELHI. 

210. *MaUlvi Muhammad Yakub : Is it a fact that no senior Indian 
Dlsdical officer has ever been posted as Civil Surgeon either at Delhi or at· 
Simla T J f not, why not , 

lir Frank Noyce: The answer to the first part of the que.stion is 
in the affirmative. It will be observed from the Annexure to the Presa· 
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eom,ulUniq,ue, dated the 10th May, 1928, a copy of which has been _placed 
in the Library of the House, that both the civil surgeoncies in Simla and 
one of the two civil surgeoncies in Delhi are reserVed for European officers 
of the Indian Medical Service. In filling the remaining civil 8urgeoncy; 
in Delhi, the claims of Indian officers of the Indian Medical Service are and 
will .continue to be given due consideration. 

RECRUITMENT IN THE INDIA.N &roRES DEPARTMENT. 

211. *Mr. S. C. Mitra: (a) Will Government be pleased to state the 
ns_me of the Chief Superintendent of the Indian Stores Department 7 

(b) Will they be pleasen to state the percentage of Punjabis that al'e 
now employed ill that Office , 

(c) Are Government aware that the Chief Superintendent refuses 
to entertain ~  of the other provinces 7 If not, do Government propose 
to inquire into the matter T 

The Honourable Sir Bhupendra Bath Mitra: (a) The name of the 
permanent incumbent of the post of Chief Superintepdent of the office of 
the Chief Controller or Stores is Rai Sahib Kirpa Ram. 

(b) I understand that the Honourable Member desires to know the 
percentage of Punjabis in the clerical establishment of the Offiee of the 
Chie.r Controller of Stores, Indian Stores Department. The percentage is 
49. 

(c) No. The Chief Superintendent has no authority to reject the 
applications of any individual for appointment to a post in the Indian 
Stores Department. The second part of the question therefore' does not 
arise. 

Ittr. Gays. Prasad Singh: How many of them are Biharis' 
(Laughter. ) 

The Honourable Sir Bhupendra. Nath Mitra :  I shall require notice or 
that question. ' 

:9BPABTJD::NTAL QUALIJ'YING EuKINATION 01' THII Pmu.ul ilOVICIil 00][-

JlIBSIOlf. 

212. *JIr. 8. O. Mitra.: (a) Is it a fact that the personnel of' the: 
late Army Canteen Board have been permitted to sit in the next Depart-
mental Qualifying Examination of the Publie Serviee Commission , 

(b) If 80, by whom and lmder what rules. and for what reasoIllJ , 

«(') Are they treatfl(] asdepartmeJltal candidates 7 If so, how 1 
(d) Is it a fact that the retrenched men of other Departments and 

Offices, such as that of the Master General of Supplies and other -Branches 
of the Army Headquarters, who served as temporary clerks for about the' 
same period, have not been permitted to sit for the same' If so, why' 

(6) Do Government propose to extend the privilege to the men 
mentioned in part (d) above' If not, why not , 

(f) How many retrenched men of other Departments are allowed to-
Bit for the next departmental examination.' ff none, '\Vby' 
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(g) Bow many applications from the retrenched men of the ~ 
ment of India fol' pel'Dlission to sit in the said examination have been 
received by the Public St'rnce Commission, and what action have the Public 
Service Commission taken on them so far , 

(11) Will Government be pleased to state the names of the applicllnlJl 
who were not allowed to sit for the examination and the reasons m each 
~ ~  , ' 

The Honourable Sir James Orer&l': (a), (b) and (c). I would refer 
tbf! Honourable Member to the very full reply given by the Army Secretary 
to starred qu('stion No. 191 011 the 14th Fehruary, 1928. 

(d) and (t'). 'l'emporary men who lieryed ill the Branches of the ArlDY 
Headquarters named and' have since been discharged are not being per-
mitted to sit for the next examination as it is a qualifying examination for 
pm'po!!t's of departmental promotion for departmental men only. 

('f), (y) and (Ir). The Public Service Commission bave not received 
any application from retrenched mcn of other Departments t.o be allowed 
to sit for the examlRation. They are not aware that there are any. 

EXTENSION TO DEPARTMENTS O'l'llBB TIIA.N THE MEDAL SECTION, ARMY 

DEPARTMENT, OF THE PRIVILEGE OF SITTING FOR TIlE DEPARTMENTAL 

EXAMINATION OF TIlE' PuBLIC SERVICE CoKMISSION. 

213. *Mr. 8. O. llitra: (a) Is it a fact that the men of the Medal 
Section of the Army Department are being permitted to sit in the Depart-
mental Examinfltion of the Public Service Commill8ion without any restric-
tion' of age limit. or educational qualifications' 

(b) Is it a fact that this privilege has been denied to men of aU other 
Departments of the Govl'J'nment of India Secretariat' If so, will Govern-
ment be pleased to state the reasons for this preferential treatment , 

(c) Is' it a fact that there are men in other Departments who IU.'8 
age· barred, but who are willing to Hit for the examination Y 

(d) Are Government aware of aDY Bueh' caleS' If not, do tHy. 
propose to inquire from the different Departments and offices of the Gov-
ernment of India whether ~  are any such cases, and if there are any. do 
they propose to extend the same privilege to them' If not, why not , 

'!'he HoDoanble Sir J .... 0rII'&t' ': (4.) It was decided to allow 
eleven clerks of the Medal Section, of the Army Department to enter for 
one more qualifying examination, without insisting on the ordinary condi-
tions as to age and educational qualifications. 

(b) The clerks of the Medal Section were given special consideration 
ooeause they had been serving in a temporary capacity for many yean 
when the Section was located in Calcut ta and had had no opportunity of 
appearing at the earlier examinations of the Staff' Selection B ~ ,  . 

(c) and (d). There are probably such cases, but Government do not 
propose to take the action suggested by the Honourable Member, u they are 
not satisfied that there are auflieient reasons for exceptional treatment in 
other cases. 
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P ~  BY THII PuBLIO SDVIOE CoIrlMIS810N 01' PERMANBNT APPOINT-

IrIB!fT8 TO ALL PASSED CAliDIDATES •. 

214. IIIMr. II. O. llitra: (a) Have the P l ~ Service Commission 
provided all passed candidates with permanent appointments' If not, why 
not' 

(b) Is it a fact that a good many passed candidates have become 
age-barred' ' 

The Honourable lir Jame. Orera.r: (a) No. PasRerl candidates can 
only be provided with permanent appointments when vacancies occur. 

(b) Yes. 

RECBUITMENT 01' THE STAFF OF THE OFFIOE OF THE IMPERIAL COUNCIL OF 

AGRIOULTUBU RESEARCH THROUGH THE PuBLIC SERVICE CoMMISSION. 

210. *Mr. I. O. Mitra: (a) Is it a fact that the Imperial Council of 
Agricultural Research are going to r.ecruit a good many clerks, typiSUf, 
etc. , 

(b) If so, do Government propose to bring that office under the Public 
Se"ice Commission' If not, why not , 

lir Fra.nk Noyce: (a) The number of clerks and typists recruited 
by the Imperial Counc,il of Agricultural Research up-to-date is 11. 

(b) The matter is under consideration . 

.APPRENTIOES EIrIPLOYED IN DEPARTMENTS OF THE GoVEBN'MENT OF INDIA. 

216 .• Mr. S. O. Mitra: (a) Are there any apprentices entertained in 
the Government of India Departments' If so, in what Departments , 

(b) Will Government be pleased to furnish the House with a list of 
the apprentices, if any. with their names' 

(c) Is it a faet that there are apprentices in the Finance Department 
and in the Foreign and Political Departments' If so, under what rules , 

(d) Is it a fact that such men are, after a certain period, always 
provided with some sort of temporary appointment in preference to pused 
candidates of the late Staff Selection Board and the present Public Service 
Commission , 

The BonO'lll'able Sir Jamel OrerU': (a), (b) and (c). Two apprentices 
were employed in the Foreign and Political4)epartment, one in the Finance 
Department, and one in the lIome Department for short periods this year. 
They are not now employed. There are no detlniteorders against the 
employment of apprentices, but the practice is to allow it only in very rare 
eases. 

(d) The reply i. in the negative. 

APPonrrJoNT IN TH. FmsT DIvIsrOK IN 'l'JIB FINA.NOB DBPARTJID'l" OI'TWO 

115Q17.&LIJ'IED CAJmIDA'l'JD8. 

217. ·Xr. I. O. En: (0) 18 it a fact that two men who were only 
qualified for the second division were recruited in the first division in the 
Finance Department abollttwo years ago , I 
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(b) II it a fact that these two men were recruitediB ptelereD'oe to 
other applicants who were passed candidates' . 

(c) Is it a fact that these men· were recruited subject to pas$irrg the 
first division examination f If so, were they 86Ilt a.p for the Public 
Ser,·iee Commission examination for passing the ,first division teat' If 
not, why not' 

(d) Is it a fact that these two men have been confirmed in the first 
dh·i$ion in the Financ(' Department without passing the saideumination , 
If so, why f 

The Honourable Sir George Schuster ~ «(() and (b). I would· invite 
the Honourable Member's attention to part (II.) of the reply given by 
Sir Basil Blackett on the 21Ht March, 1927, to a similar question by 
Mr. Jamnadas M. Mehta regarding these same two appointments. 

(c) The men were recruited subject to their PllSIJing the First Division 
examination ; but they ~  not '!lent up for that examination because the 
Public Service Commission dcclll1"ed them to be qualified to be appointed 
to that Division without passing that examination. 

(d) The men were confirmed in the First Division of the Finance 
Department without passing the First Division examination, for the reason 
stated in my anS"Wer to part (c). . 

RECRUITMENT OF THE STAFF OJ' THE RAILWAY DEPARTMENT TBBOUGB 

THE PuBLIC SERVICE CoMMISSION. 

218. *Mr. S. O. Mitra: (a) Is it a fact that recruitment to all the 
Departments of the Government of India Secretariat is done through the 
Public Service Commission , 

(b) Is it a fact that the Railway Department is treated as a Depart-
ment of  the Government of India Secretariat , 

(c) Is it a fact that the recruitment to the Railway Board is done 
independently of the Public Service Commission' U so, .why f 

(d) Is it a fact that several ~  who had failed at the flm division 
eumination of the late StaB Selection Board for a number of times were 
confirmed in the flrst division under the Railway Department , 

(e) Do Government propose to hand over the recruitment of the· 
Railway Department of the Government of India 81ld all its ~ omccs 
to the Public Service Commiasill)n' If not, why not , 

JIr. P. R. Bau: (a) I would refer the Honourable Member to the 
reply jURt given by the Honourable the Home Member to question No. 207. 

(b) Yes. 

,< c) The Railway Board has been allowed to recruit. qualified sta1f 
from railways as well as for special reasons from the Accounts and Finance 
Departments for work of a special nature. ." , .:, I ,.,. 

(d) Four men have been e<Jnftmled who· failed to pass the Staft 
Selection Board examination for the flrst division. 

, (e) The l~ :Member is referred to Mr,'PusoD8' remarks in 
the budget debate in this Houae on the 26th February lut, in which he 
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gave an undertaking th"t as regards appointments of a p\l1'ely clerical, 
as d·istinct from a technical nature, they would in future be filled, as are 
appointmentlil in other Secretariat Departments, through the PubliC Service 
C~ . 

NAMES AND, EXPEBIENOB OJ!' MBN RBORUITlIlD TO THB OI'l'IOB OJ!' THB 

CoNTBACl DIRECTORATE 01' ARMY HEADQUARTERS • .. 
219. "'Mr. 8. O. Mitra: (a) Will Governmcnt be pleased to state the 

lllllllher of men with commercial experience recruited in tht' Office of the 
Contrai!t Directorate of the .Army Headquarters during the last two years \ 

(b) Will Government be pleascd tQ state the names of each of such 
men with commercial experif'nce, together with the period of such experience 
and the line in which they llad such experience in each case .before their 
recruitment T 

Mr .. G. R. F. TotteDblolD: (a) Six. 
(b) Government arc not prepared to disclose the namCs and quali-

fications of the individuals coneerned who arc still in their service. 

REORUITKENT IN THB OFnOB OJ!' THE CoNTRAOT DmBOTOBATB, A:RKY 
HEADQUARTERS. . 

220. "'Mr. 8. a.-Mitra: (a) Is it a fact that a number of men without 
cOOlmercial experitmce have been recruit.ed jJl the Office of the Contract 
Directorate .of tlle Army·Headquarters since January 1929 , 

(b) If so, what is the total number of such men and why were they 
so recruited T 

Mr. O. R. ,.. TotteDham : (a) Yes. 
(b) Five. They were recruited in temporary vacancies in the most 

junior grade, and possessed qualifications which rendered it probable 
t.hat they could. assimilate the necessary traininft in the office itself. 

METHOD OJ!' RIIORUI'l'MEN'l' OP THE STARS OP CoMMISSIONS AND CoJDaTTIIBS. 

221. *Mr. 8. a. Mitra: (a) Is it a fact that Commissions and Com-. 
mittees generally recruit their staff from thf! permanent hands of the 
D('plll'tments of the Government of India T 

(b) Are expericnced men from outside who served Government tor at 
l(Ol&st ·one year entertained' If not, why not T 

(c) Havc Government ever inquir.ed whether they can get experienced 
men from outside on less pay , 

The Honoura.ble 8ir .Tames Orerar·: (a) and (b). As is suggested 
in the Honourable Ml'mber's quest.ion, CommiRRions and Committees 
chQose their own staliN, and while no doubt they find it an advantage to 
select for appointment men from the Departments of the Government of 
India, who have previous acquaintance with tile subject under inquiry, or 
expf'rience of similar inquiries, I have no reaRon to suppose that experi-
enced men from outside who apply are excluded from consideration. 

(c) The question does DOt. arise. 
L4CPB (I.A) D 
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ALI.oTJo:NT AND CLA88IPlOATION OF GOVBBNDNT QuABTBB8 IN SIIILA. 

j21 •• 111' ••• O. Mitra: (a) Is it a fact that the men who elected. 
the new rates of house rent are entitled to have preference over thollC who 
elected old rates of house rent in the mattl'r of allotment of Government 
quarters , 

• 
(11) IK :t a fact that, an the 16th January, 1923, as the reHult of a 

question by Rni Bahadur L. P. Sinha.. the classification of file New Delhi 
quarieI'M was changed from Indian and European to orthodox and un-
orthodox' 

(c) Is it a fnct that GO"ernment quarters in Simla are still clusifled 
as European and Indian' If fjO, will Government be pleased to state 
whl this racial discrimination in matters of allotment of quarters il still 
beine retained in the Government of Jndia , 

(d) Is it a fact that the New Delhi quarters and the Simla quarters 
are under one and the same Superintending Engineer' 

(.) If so, why did he not take any action in doing awal with this 
raoial discrimination , 

(/) Dc Government propose to do away with this racial discriminatioll 
forthwith' It not,  why not , 
The Honourable Sir Bhupendra Nath Mitra: (a) Yes at Simla, but 

no at Delhi. 

(b) No. (The New Delhi building scheme made no distinction of the 
nature alluded to at the time a reply was given to' the question _referred to 
in the question.) 

(el Yes. The main reason for the classification of quarters 81 
European and Indian in Simla is that, by far the greater number of clerks' 
quarters are built in blocks of tenements. This is necessitated by the geo-
graphical conditions in Simla, and it has never been considered advisable 
to hav!" Indian!! nnel Europt'uns mixed up in t.he same blocks. The Indian 
clerks' quarters cannot be Raid to be either orthodox or unort,hodox. Thel 
arc Fiuitahll' for URe by both claslles, and as far as Government are aware, no 
desire ha.i bit.berto been expre8!Jed by either community that the PreHeut 
oonclitioll should be ~ On the contrary, it is believed that both 
prefer t.hc l'xisting clas$ificatlOn t.o continue. 

(d) No. 

(e) Does not arise. 

(f) Thf' I1onournhle Member is referred to the reply given by lJle to 
part (0) of the question. 

ALLEGED RAOU.L DIsCRIMINATION IN THE ALLOTMENT OF GoVDNllRBT 
QUARTERS. 

223. *Mr .•. O. Mitra: (a) Is it a fact that there are a good many 
Go,·ernment quartf!I'M which ~ at a distance of only a few minutes' walk 
from -the Seeretariat which have been reserved for Europeans and Anglo> 
Indians' 

(b) Is it a fact thllt, to give preference to Europeans, the classification 
bas not so far been changed into orthodox and 1Ulorthodox t 
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(0) U: ;not, why has the racial preference been so long maintained , 
The Honourable air Bhup8ndr& Nath Mitra: (a) Yes. There are 

~  at Kaithu, Simla, which nre classed all European clerks' quar-
terl. 

(b) .and (c). The Honourable Member is referred to the reply ~ 
by me to. part (c) of question No. 222. " 

NAKlIlS 01' MEN IN THE SECRETARIAT GIVEN THE OPTION OF REVERTING TO 

I  • OLD RAfts OJ' Houn: RENT. 

224. *l'tIr. I. O. Mitra: (a) Is it 11 fact that the final and ultimate 
sC'J..ection of the .01d rates of house rent and the new rates of house rent. by 
men 0(. the Secretariat was made some years ago t Since then in how 
many caltes was option given to men to revert to old rates , 

(b) What are the names of those "who were given such option after the 
said, hI "etion , 

The Honourable lir James Orerar : (a) The reply to the first part is 
12 N'OOIl' ill the affirmative. As to the second part, two men were allowed 

. to revert to the old rulcs, on medical grounds. 

(b) I am ~ the information to the Honourable Member. 

MEMORIAL FOR MORE PAY BY TIIli: BTAlI'P 01' CIVIL OmOES 01' THE ARoIwaoLO-
GICAL DEPABTHENT. 

2~. *J[1UD&I' QaDpD&Dd 1tDha: (a) Will Goventment be pleased to 
state "Whether the memorial submitted by the ministerial establishment 

~  to the Circle Ollcas of the ArcluBologioal Department in Ootober 
1928 through their Director General ~  .tbe revision of their scales of pay 
has been received by Government T 
(6) What aotion do Government propose to talce in reprd to the 

cue I 
Itr Prank Royce : (a) The only memorials which Government have 

~~  wpre from the miniRtcrial establishment of the Superintendent, 
ArehlPological Ann"cy. Eastern Circle. 

(b) Th(, memorials  have been rejected. 

RB.nIoTION OF APPLIOATiONS PROM THE STUDJIINTSOP THJII KING EDWARD 

CoLLEGE, AMRAOTI, POR ADJnS8ION TO THE NAGPUB. UNIVERSITY TLuN-

ING OORPS. 

226. -Mr. M. S. bey: (a) Will Government be please(l to state 
l~  applications for admission to the Nagpur University Training 

Corps from the students of the King Edward Oollege, Amraoti (Berar), 
were rejccted' If so, what were the reasons for the same , 

(b) Will Government be pleased to say whether they have ~ ~ 
any communication from the Government or the Central ProvJnces In 
regard to this matter' 
1Ir. Q. R. P. Tottenham: (a) lino (b). Government have ~  

" eommnnichtion from the Local Government, recommending that stu-
l1ettts of the l l~  shoula be allowed to enrol in the Nagpur University 
Training· Corps. It is impoRSibJe to accept ~  ~ at 
preslmt, h(>clluF.lc the enrolment of subjects of 111d1l1O Stat.es who ~ ~  
to reside in the territories of their respective States, is not perJlll8s1ble 
under t.hf' Iudinn Territorial Force Act. A Bill to amend this .Act is, 
I,4CPB(LA) DI 
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however, htiing introduced this SeRsion in another place, and i8 in-
tended tomllke Imch (·urolmcnt pORllible undeteertain cireulDllta'neeR. 

Dr. B. 8. Iloonje : IR it or iN it not 8 fact. t.hat Kub,leet.R of Ntltiye 
S.tRtes nrc at prE'sent enlisted in t.he Territorial Force , ., I 

Mr. G. R ...... Tottenha.m : Certain numberR have been enliRted under 
H misapprehension of the In\\,. Thllt iR why the law is being' am.ended. 

ADJlI88101 OF STUDBNTH ANDCITIZBN8 OJ' BDAB TO TRB TDRITOlUA'L AND 

AUXIJ.JA.AY FOBOBS. 

m. eKr ... 8. Alley : Will Govemment be plelRedto state whether 
th(lY propORe toint.rodut't", in thE" cnrrent BMRiW1 of the Legislative AlJ8embly, 
any Hill t.o IIm('ncl the Territorinl ForcM Act and the Auxiliary Forces 
Aet, with II view to rE"nder the students 88 well 88 citizens reRiding in Berar 
eligible for admission to the membership of the Territorial q,dAusiJiary 

~  , . 
Mr. G ........ Tottenham : The Honourable Member is referred to the 

answer I hRve> jURt given to the ~ question, RO far as the Indian 
Territorial Force Act ill concerned. Thero is no intention at present to 
Ilmeno the Anxilillry Force Act, 1920. That Act imposes no restriction 
on thp pnrolmf'nt of rNli(lentR in Bf'rar. as R\lch. but does not permit the 
pnrolmf'llt of /lny perRon, whp1'cwel' rE"sident, who is not a European British 
suhject or II British subject of European descent in the male line. 

ADDITIONAL SECURITY UQmDD noM 811BOJ'J'I!J IN TIIJII CuBuNCY Omea, 
BoMBAY. 

228. e •.•.•. hey: (a) With reference to the J'f.plY' to mY' atarred 
qneHtion Nc •. 700 (r.), sent. to me on the 2Ath February, 1929, will Govern-
meIlt be plpused to Atate whether they propOFIe to make inquiries from the 
Currency Office, ~ . to find out whether t.he RbroirR in t.he Bombay 
office w('re or wer(> not 1'eqnired t.o cieposit additional Hecnrity over. and 
allow t.he insurallcc ReCl! rity required by thf' Code , 

(b) Will Government be pleased to state whether they propose to 
5nstruct the Currency Officer, Bombay, to refund the amount of aU deposits 
of additional security, if such an inquiry discloses that the shretrs were 
l'l'qllired to make these deposits , 

The B ~l  Sir Geor,. Bohulter : Inquiry is being made, and a 
reply wiIJ be !lent to the Honourable Member in due course. 

GRANT 01' A 'PBovIDBNT FuND TO THE STAPP OF THB CoBaBNCY OmOE, 
. BoMBAY. 

229. -Mr. II .•. Aney : Wit.h reference to t.he reply given to ltarred 
ql1E'stion No. BAO, Pl1t by Mr. F'uzal ~  Rahimtullaon the 4th Feb·· 
l'tlllry, ]929, and to my Rtarred queHt.ion No. 69R (0) and (b) Oil the 2:Jrd 
Febrr.nry, 1929, l ~ to the fina] decision 8S regard!! Provident Fund 
!I;'o'stem RJlplied to thf' Currency Office Htaft'. will Government. be plesleli 
to state what action haR lIince been taken and when t.hey Ilrc likely ttl 
not.ify their flnal decision ! 
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The Honourable Sir George Schuster: 'rhe Governmc;nt of India 
p1'opWit! to im;titut (. II COllt rilJll tory I',·o\" idl'nt 1"Ulld, 1111 t he usual . ~  

fur the UUll-pclllSionabk empluyec/:! in the Treasurer!:!' Department..\! of the 
Currmwy Offices. 'rile proposal is heiIJg plaee<l 1J{'l'ore HIP Standing 
~  CUJllmittee, which i/'l now /'Iitting und, if the Committee approves, 
it will then ~ placed hefol'c the C (~l  Associatioll. I hope that it 
will be pmll;ihlc tu issue final o1'd"I's before the beginniug of thc uext 
iiuallcial year. 

PETITIONS HEIJA1'ING TO TIm HINDU CIlIIJD MAIUUAGE BILl;. 

Secretary of the A.ssembly : Sir, llndt!l' Standing Order 78, I have to 
report thnt thirty-follr Jwtitions. tIS per statement laid 011 the table, have 
been r('c(lived relating' tn tiw Bill to rl'g'IlIlItf· ulIlJ"'iag'cs of children 
amongst the IIindns whieh was intr()dllet!11 in the Legislative Assembly un 
the l~  Fdll'lUtry, 1!)27, by Hili Hllhih IIllrbillis Surdn. 

Number 
of District or Town. Province. 

lignatoriee. 

30 Nadia .. Bengal. 
288 Bengal. 
49 Je8IIOrtI Bengal 
74 Bengal. 
IS Howrab Bengal. 
188 Pabna Bengal. 
3&7 Howre Bengal. 
246 Coach-Behar Bengal. 
32 Rajahahi Bengal. 
46 Rajahahi Bengal. 
178 Rajahahi Bengal. 
212 Bengal 

28 Dacca •• Bengal. 
83 Bengal. 

161 Rajahahi Bengal 

88 Calcutta Bengal 

SIS Bankura Bengal 

85 Hooghli Bengal 

72 BariBal Bengal. 

182 Tippera Bengal 

313 Munhidabad Bengal. 

D9 Aaaa.m. 
120 Faridpur Bengal 

80 Dacca Bengal 

241 Sylhet Aaaam. 
456 Bengal 

88 SylhM Aaaam. 
08 Bengal' 

11S1 Tippera Bengal. 

162 Sylhet Aaaam. 
58 8ylbet A8Ba111. 
84 Sylhet Auam. 
98 Sylhet Aaaam. 
20 Bengal. 
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STATEMENT OF BUSINESS. 

The Honourable Sir J&mea Orerar (Leader of the ~) : Sir, I 
~  with your permitlsion, to make a tltatement regarding the probable 
course of official bWlinetls during the weelt beginning September the. 9th. 
For Monday and TuelKlay, the 9th and 10th, a joint list hatl been ltrepared 
consisting exclusively of legitllation. Motions will be ~ : 

To take into comlidel'ation and patls the Bill further to 'amend the 
Calcutta Pilots Act, 1859, and the Indian Porb Act, 1908, and 
the Bill to amend the Indian Boilerli Act, 1923 ;  , 

For the circulation of .the Bill to aJ;D.end tb,e Negotiablelnlltru-
ments Act, 1881, by the insertion of a new section 85·A ; 

To refer to Select Committee the Indian Income-tax Act (Amend-
ment) Bill (Provident Funds Relief) and the Indian Income-
tax (Amendment) Bill ; ,: 

To take into consideration and pasli the Indian Centlus Bill ; 
'1'0 refer to Select Committee the Indian Railwayt! Act (Amend. 
ment) Bill ; , 

To take into consideration and pass the Soft Ooke Cet!8 Bill and 
the Cantonment!! House Accommodation Bil,l ;  , 

To re,fer to Select Committee the Bill to define and amend the law 
relating to the Hale of goods and the Hupplementary Bill in 
connection therewith to amend section 17R of the Indi,n Con-
tract Act, 1872 ; 

To re.commit to Select Committee ~ Indian lucome-tax Act 
(Bogul<! Companies) (Amendment) BilL.; 

To rder to Select Committee the Bill to amend the N.otiabJe 
IlHItrumentH Act, 1881 (sections 13, 16, 35, ~)  and the Danger-
OUq Drugs Bill. 

OnWedneliday, the 11th, any bUldnes8 left over from the 10th will 
be taken fint, and thereafter motions will be made to take into ~

tion and p8IJII the Bill to amend the TraDHfer of Property Act, 1882 and 
the supplementary Bill in the same connection. ., 

On Thursday, the 'l2th, will be taken any business left ove, from 
the 11th. 

THE ~  CHILD MARRIAGE BILL.., . 

Mr. Pruident : The lIouse will now resume further consideration of 
the following tnotion : 
II TJaat tIN! ,BUt to regulate marriage)! ot children IlID0ngst tile HindlJ8, lUi icported 

.". tile !:Ieleet Uommlttee, be taken iJlto CloDtdderation • '. ' 

Mr .•. O. Kelkar (BombaY Centra.] Divisio1l : NODoMuhammadan, 
Rural) : Sir, T wiRh t.o ll ~ 1\ definite vote for t.he original mot.ion and 
therefore I do not like to givp. a Rilent. vot.e. It is better' to he despised 
for the views l exprf!flS on the floor of the nonse than be mlfnmcl&Rtood 
on the fto"r of t.he House as well as ontHide by giving a silent vote. I 
will straight away say that I wish to support the original DwtiOD that 



1'Hil Hi!4DU dHitb MABAUGE B:tt.t.. ss/) 

the I'ill be taken into consideration (applause). I must Hay, at the 
saDie time, tilat I do 110t IIUpport the Bill : l~ 8S it stands, because I 
have myself put in a number of amendment" to amend the Bill. I may 
say in general that the Bill may not be acceptable to me if mO!!lt of those 

~  which are in my opinion very reasonable, are' not carried 
out by this ~ . But the point at this stag(' iii that the amendments 
cannot he reached if the original motioll ill rejected ; and for the sake 
of thollc who want the Bill at,; it js as well liS for thc sake of those who 
want an amended Dill, the original motion nlUst bc pat,;sed and the Bill 
IIhould be proceeded with. I will simply Hay this, give the Bill a chance. 
That reminds me of a very WiHfl caution board put up by the side of a 
lawn in J4Jngland by a thoughtful gardener. OIl that board, he did not 
lIay, II ·Don 't trample upon the groKH "; but h(l !!laid, II Give the grass a 
chanctl to grow ". Applying the same wording to this Dill, I will not 
say, do not trample upon the Bill, for I lmow even the opponents of 
the Bill do not wllnt to trample upon it ruthlessly or unnecessarily; I 
will simply 8Hk them to give the Bill a chance, a fair chance. That is all 
I am allking. Again J must say that if when that chance il:l given-I 
do not say this as a threat-I must express my !!Iincere conviction, if none 
of the amendmentH which I conHitlcr rca!!lonable are carried out, and if , 
by the IiIheer force of majority the Hill is tal{cn right up to the end 'with-
Qut any of these reaHonable lDotiificlltioJ]s being made, then, I shall not 
say what I will do, but I Hhall Hay that I will reserve the right to do what 
I like beHt under the ~. (Laughter.) 

Mr. President: lie has always the right to reserve. 

Mr. N. O. Kelkar : This i!!l a very seriouH and even a' very solemn 
oCCHsion at lea!!t for a man in my position, and I carryon this occRsion 
on my !;houlder!! a full scnse of responHibility in what I am doing. This 
quelltion obviously bristles with thornH and angularities arising out of 
a feeling thnt religion ill affected and !!IO on. On the other hand we have 
got the utilitarian Holicitude for the !!ocial welfare of the pcople. And 
therefore a clear cut way has got to be fouud out between these a.ngu-
larities and theH(l l~ 80 that I IDay' achieve the end I have in view 
as well 8.H not injure or bruise myself. I have got in my mind a three-
fold duty which I must perform. My fir!!lt duty I think, under the present 
circumstanceH, is to my own individual con!!lcience, and I have absolutely 
no he!!itation in Haying that the principle of the Bill is one which 1 can 
!!upport in all conscience. But at the same time, I can not forget that I 
am here in a repreHentative eapacity, and therefore I have got t.o look to 
th'3 cODBeiencc or the opinion of my electorate as well. In that respect, 
however, I find that I am in a somewhat more fortunate positioJ;l than my 
Honourable friend, Mr. Neogy, over there. For though personally he 
is not. again/d, thc Bill, he is »erfe<lt1y right in obeying the mandates of 
hiN elect.orate. In my own case, fortunately I have got no such man-
dates. .  I can at this dh;tance on1): ~  what my electorat.e may be 
feeling in the matter. However, I may mention I have got one telegram 
from a taluqa Hindu Sabha meeting which asks me to vote against the 
Bill. 

. At the Name time this is thc only telegram or the only mandat.ctliat 
J haye rece.ived, and therefore J think I can make one of three alternR.-
tive suppositions. The first is that my electorate is in favour of the Bill, 
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which ill of courlie to their entire credit, but I do not make that lIupposi-
tion. Then my electorate may be indifferent to the Bill, and the third 
alternatjve, which illl perhaps creditable to me, is that they tl'Ul!lt me t.o 
do the right thing on the spot. 

, In supporting this motion and giving my general support to the 
Bill 1 mullt say, at the outl!let, that I have the greatest respect for the opi· 
nion!! of the opponentH of the Bill, but I must have respect for my own 
opinions as well, and therefore 1 have no hesitation in supporting the 
Bill, thol1gh I find that t.hey opphse it. A t the lIame time I must IiHY 
that, jUdging by the public opinion in l\laharashtra, I can say this at least, 
not necclSIiIIlrily that they are in favour of the Bill, but J can pOHitivel:v 
Hay that enlightened public opinion, or even public opinion among the 
~l  is in favour of the particular social l'eform that has been tnl(en 
in h&l1d. J make that distinction quite clear. Perhaps many of them may 
not be in favour of the Bill itse.lf, but it is to a certain extellt sufficient 
for my pUl'pos{-here that I may reasonably presume them to be in f'avour 
of the l,articular social reform that is embodied in thtH liill. Alld in a 
case like that, 'when I can make certain prel!lumptionl!l about public opinion 
in my r.lectorate, and I have got no specific mandnte to vote against the 
Bill, I can do what I tbink best. Here is a case like the one that has 
recently arisen here. It has been pointed out, and it has been found out 
in fact, thnt there call be no expresli provisions in the ruleM Ilnd regula-
tions of thi'i HOUKe to (~ the President to give hit! rulings on any ima-
ginable qut>stion that may arise. I am all!lo in a similar position. The 
qucMtion of this particular Bill was not lll'fore my clectorlltc when I t!tQod 
for election, 'and we aU know that only on certain prelfllDlptionij ,people 
arc Kellt to the ()ouncils, and when questious like thit; come up on thesJlur 
of the moment, one has got to do hil!l beNt. Theru eRn be no exhausti \"C 
mandate given at the time of eleetiono; for all pO!ll.!ible and imaginable 
questions that may come up in the course of the life of the Council. 

I an} perlectly aware, Sir, that I was one of thol!lC who were OPJlOHt>d 
to the Consent Bill in 1891. But I will only say this, that much water 
has :flowed down the rivers since then, and in this respect that thiH 
AHsembly is now a more repreRcntat.ive body than it waH before in 1&91. 
There-were practically no elel.oted people in this House, no people who 
voiced tile popular feeling here. On the other hand we have now got a fair 
representation of the Hindu community as Members of the AS8embly 
and therefore I think this House iH sufficiently representative to consider 
a question like this. 

(At this stage Mr. President vacated the Chair, which was. takf,D 
by Pandit Madan Mohan Malaviya.) 

Then, t.here are some further conHiderations. This, Sir, ill not a (Jov. 
emment Bill ; it ill a private Bill. Then, again, it haH not been introduced 
~ .. a nOli-Hindu, but it has been intl'oduced by a IIindu. On that point, 
however, let me say that, even the non-Hindus have, of course, a right 
to vote for the Bill, but they may not like to vote on a Rill like this 
becauMe it iH It communal or Flectionnl Bin. They may l . ~ themseh'efI. 
(Voices: "It applip..s to an ".) As rcgardH the MuhamrnadunH, their 
position was made absolutely clcal' YCHterday by my Muhammadan friend 
over there. 'rhey do not say that they are absolutely oPI)Osed to the mn 
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on the mcrits or on principle, but that they are not yet agreed on the 
~  they shou.ld adopt. It iii for them therefore not to oppose the Bill, 

but to F.cfippol't It ali much as they can. Ali for Government I will say 
this, that in a matter like thi" I will only expect them to be ~  and 
not to ilisue fl mandate to their nominated Memberl:i, or even to the offi-
cial Memh{!rs. It is not a matter to be decided by official discipline, and 
even for the Imke of my opponent/.>, I expect that Oovllrnment will give 
a free ehoice to the ~ on their side. 

'I'hen I ~  to conRidel' the merits of the Report of the Select Com-
mittee, and I wil1 tell the Honse why I plead for the Ht'port of the Select 
Committ.ee being t.alten into consideration, .and in doing so I will take up 
the analytical method of dealing with it. 'rhiR Bill was twice referred 
to Select Committee and opinions have been elicited on the BiU from 
all quarters, at least paper opinions. I cannot lSUy anything about the 
complaint that sufficiently representative witnel!Res did not appear before the 
Committee. Whether it was so or not, !:lome of the Memberli here who 
were members of the OommitteE' will expluin, but I (~ got nothing to 
Iilay about thnt. I will only t-Uly this, t.hat upart from the Bill being twice 
referred to ill"! I:;elect Committt!p, opinions have been elicited in the usual 
manner fin this Bill. Dne .publieation also hali been given to it. Then 
the Select Committee was Nufficicntly representa.tive. In the firlit place 
I will "my that it is not a fact that ally ll('W names 01' other additional 
nanles were proposed foJ' the :-:;elee1 Committee Ilnd were rejected. This 
Committee of 18peopJe was unanimously l~  by this House (Cf'iell 
of " No It, "No"). In any case I take the Select Committee cODHisting 
of 18 people to be a sufticirntly· rrpresentativ(! body. The personnel 
libows that (~  were three )iuhllmmaual1s on it, two Europeans, one 
.Anglo-Indiau, one Indian Christian and eleven llinuulS ; and from t.he 
HindU point of view, I think it WfllS liuffieiently representative, especially 
as our greatest Hindu leader was on thnt Committee, namely, Pundit 
Madall Mohan l\faluviya. He is a Hindu of Hindus in India, than whom 
n() more respected Hindu exilltll in this country. 

No,,', witb regard to the Report of the Committee, we find that there 
are (~ ll minutes of dissent. on that. Bill. I will firlit of all keel> out of 
consideration the two European members, the one Anglo-Indian mem-
ber and the Ol1e Indian Christian member who have not given any minutes 
of .diiJtient. Hut on the other hand, I adluit that these people belong to a 
very highly IIth'anced con!nlUnity, who arc not likely to ~  any: ~ . 
lIent upon the Bill. Therefore I do not lay much store by theIr not glVlng 
minuteK of .~l . As for thl' Muhammadans they have, in their Minute 
of Dissent, stilted t.hat they do not intend to apply the Bill to ~ ~  com-
munity. Therpfore they are out of court as far as the scanmng .and 
annlysis 'of the Report of the Select. Commit!ee. is conccrn:ed, ~  ~l l I 
say thut they cIo not. oppose the BIll on prlDClple even III theIr Mmnte 
of Dissent. Out of the 11 Hindu Members-my calculation may be wrong 
-ther6were Aix IIinduf!l of well known advanced views in social matte:s 
and ·fh·o about whom t.hat Mort of description could not be given ; but lD 
any caRe thes(! 11 were sllflici(>ntly representat.ive of the Hindus on ~ 
Select Committee. Some of them were of ad,'ancl'd views, and others I 
may describe as either orthodox: or semi-orthodox, That covers the whole -. 



LBGISUTIVE A88I!MBLY. 

[Mr. N. C. Kelkar.] 

. Now, Sir, what about the wHlJcnting minutes that have beeD written 
by the Hindu Members 1 The Hindu Members who hold advanced views 
have not written any diS8t'Dting minute. Only four gentlemen have written 
dillllcnting minuteH, of whom I may dellCribe two as of advanced vieW1f, 
and the remaining two as orthodox or semi-orthodox. Amoug the 1IIeIIli· 
orthodox or orthodox J may include Pandit Madan Mohan Malaviya and 
Kumul' Ganganand 8inha ; UJI(I the two whom 1 may dlticribe a8 of Iilightly 
advanced views are Pandit Nilukllnthu Uu!> /lnd Mr. llbargavu. 

I 'IIball !lOW go through their minutcH to find out what ill really con-
tained in them. Is their objection based on any ground of principle 7 
I IIhan finlt take Mr. Bhargav8. His objection is balled on the ground that 
thf!ll)ro<'l'durtl mentioned in t1w Bill is not whut it !Should be. Ue objects 
to the burden of proof being thrown on the other Hide, that is, on the 
accused 11iml;Clf. I entirely agree with him in that, and I have handed in 
an amendment to that effect. lIe has allio tlaid something about tluretiell 
and about registration of marriagetl. 'fhat dilipolleli of hili minute of 
dissent. 

Then I come to Pandit Nilakantha Du'li minute. I cannot make 
much ·out of the tin;t part that he hall written. In th(! tJecond part he 
mentions what is a matter of inconvl'nience, not a matter of principle or 
of religious b8crilege lIe sllys-lInd I quitc admit the point of the \.Iom-
pillint -that there may be im;tances wber(' a poor mall may require to 
tnal'ry two girls together, or a dying parent may like to S(''e the ehild married 
before death for various reaMOnH-. and other CUSt'!:! of like nature. Consti-
tuted aN our &ociety is at preMent, things like that may happen, and if ~  

is gain!:! to be any amendment brought forward in respect of any exemptioDH 
to be Tlro"jded in the (~  of the operatioll of the Bm, I am one of thc)Re 
who will Impport that exemption. I think in the Baroda State Act, gov-
erning this very lIubject, there is provision for exemption ; and I do not 
lIee why It lIimilar provision should not be inKerted in this Bill. The point 
is thllt we do not want to inflict any hardship on any class of persons ; 
and I (~  think We should provide for some meaRure of relie.f, !:lome 
sort of exemption .in retlpect of thoNe for whom it may be said that it 
would be Vf'ry hard lines for them. We need not be flO harsh upon the 
whole community. Mr. Nilakantha Das'li objection is confined only t.o 
that. He says that some room should be given for Huch hard caseS, and 
8uggetlts the authorities who should haw! the power to give Much exemp-
tion. His objection is based on the ground rI procedure-not of prin-
ciple: he does not bring in religiouH sacrilege nor the question of coercion 
of a class of society. He doCI:I not object to any of the principles embodied 
in or underlying the Bill ..... . 

Mr. D. V. Belvi (Bomhay Southern Division: Non-Muhammadan 
Rural) : Bow could tbat be done' The Select Committee cannot go back 
on the principle of the Bill. 
Mr. B. O. Kelku-: ThOMe llrinciph'''' were snch aM were accepted by 

the I10UA€, itself; we accepted the principle of the Bill when it was com-
mitted to Select Committee, 80 thOse principles are binding on Ult. Then, 
I take Kumar Gangall/\llCl l ~ minu1e. lIe billieS bis diMent on the 
ground of age. It i", pf'rhapR a qUMt.ion whether that can be ealled a 
matt.er of prill(liple j but I will assume for the present that it is a matter 
of principle, though strictly Rpeaking it iN a matter of detail; for ~ 

iIlg the age is brought down from 14 to 13, or from 18 to 12, or from 12 
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to 11, ~ ~ it ~  .to be a matter of principle. 'fherefore the age is not 
the ,p,l'lnclplo in this (~ . but only the legal provisions which may 

~  to ~  the l l ~l.. In any ClUie, KUlllar Ganganand Sinha 
make» no l'efucnoo to any rebglOul! tenets beillg violated. He mentions 
",,8,: andol courl:ie ~  .may be l l ~ t.o !!lay. that if the age is brought 
dewn to 12, no rebglOUH mandat.e will be vlolat.ed. As I shall subse-
q.wmtly'show, that is a matter of opinion rather than of fact. 

-I Lastly, Sir, I come to the very important minute of dissent of 
,Pandit .Madan Mohan Malaviya. lIe all!lO, like Kumar Ganganand Sinha, 
~ l  like to fix the age at 12, though he himself has proposed 11. If that 
IS lJllHSed, then perhaps he has got no other objection to the Bill itself. 
H., makM no suggestion aM regards procedure or the other clauses of the 
Bill, inclnding the clause providing for punishment ..... . 

J:umar Qanpnand Sinha. : (Bhagalpur, Purnea and the. Santhal 
Parganail: Non-Muhammadan) : TIe is against imprisonment. . 

Mr .... O. Italkar : Quite right and I will Hay that I agree with him 
entirely on that point. I also agree with him when he says that the hne 
of least reHiNhlnee Nhould be adopted in this matter by all thoNe who want 
it t(l be a suceCHiI. Taking hill minute, therefore, as the strongest and 
n'lost ~ll  on this point, it appears that he dissents on the ground 
that the age iR 14 and not 12 lind that the Act is perhaps a little more 
harHh than it IShould be. These are ~  only two grounds. 

Therefore, Sir, I wouldHurn up the issues thus. There are three 
points : one js that the Bill ill an interfer(mce with religion ; t4e second 
iR that it &.II1ounts to coercion of I!IOcial classes ; and the -third is that this 
L( ~l  is not competent to deal with the Bill. But except the first 
point, no objection is taken on the B (~  and third points in any of 
the D,inutes of dissent. No one haH spo\ten of the coercion of the _social 
claBbcS ; neither has anyone spoken of the incompetence of this House 
to delll with the Dill. The only point to'be considered is whether fixing 
the 81le lit. 12 would neceMSarily mean rcligiolls Hacrilege. But as I have 
said thut ~ a matter of opinion. I shall now deal wit.h the objection that 
ttll! Rill umounb; to coercion of Hoeial classes. That is perhaps the ~  
objection that has been taken to this Bill. In this matter I wan.t to ~  
the very minute of dissent which wants to tlx the age ut 12 agalDst thiS 
arguinent that the Bill amountll to coercion of Bocial claSHes. 

Let UII suppose for a moment that, instead of 14, the Bill provides 
for 12.' Then what happellH? See what a miracle at once is achieved by 
the marriagE' age being brought .down from 14 to 12. It is. not a mat.ter 
of Rocial coercion. Then it becomes at once a necessary ~ l  a ~B: l  
of Dlttional importance, a humane measure. It does Dot ~l l  'rehglon. ; 
it eauses· no inoonveniencE.' t.o nnv class ; it .eaUHeS no coerCIon, and even If 
eoor13ion is caused by the reduction of the marriage age limit to 12 th('.n 
slIch coercion will be justified. That is the direct inference that can .be 
drawn, and thiN applies, of conrse, to girls who are below 12. Imagme 
for a moment tha,t this HOIlRe ~ ~ the agp of 12 What ~ ll  those 
classes in which tht' girl iN mnrl'ipd At t.hp ~  of 11 '. They ~ l say we 
must have freedom, a.nd the objC'ction about the coermon of SOCIal ~ . .  
relat.es m.ore to the liberty of opinion Ilnd fiction ratb(', ~  to relIgIon" 
principII.'. Now, take the case of girls who wou1<1 be marrIed at 11. 9. S 
and io 011. Our friends Pandit Madan Mohan MalaVlya and Kumar 
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Gllnglinand Sinha would not object, if the age 12 itj conceded;· toedei'ce the 
otht'!' Hoc.:ial ChtHNeH among whom the practiee of chiJd marriage eo thc 
extent of 11 obtain!! at }lreNent. Therefore, 1 takc it that no· objectiell 
remains on that ground except that of social or rcligiou8 saerilege;There-
fore, tho fleld of conflict and the objection about coercion, etc., is n&!'l"01fed 
down to 8 very small compaliS, namely the age!! between 12 and 14. ~ 

is nothing else that remain!! objectionable in the Bill. Therefore, ,let lIS 
consider the case of thitl margin between 12 and 14. I will first of all .ee 
whom t.lllli Hill will not ~ . SUPPOloling the age iN fixed at 14 ; there is 
a definite daslI to whom 1he Bill dOt's not al){lly, and they will not be 
coerc{'d. 1.'hat class is a class among whom marriages are performed after 
14. They are not affected by this Bill at all. They are not affected by tilt" 
minimum age being fha,d at 14, ll~  among them 1l1ready marriages arc 
pcrfOlmed after 14, and the appendices to tbe Report showed me that the 
percenlage of this class of (rirls, I menn girls who are married after 14, 
forrn'j about 45 per cent. of the tQtal femalc population. (Aft HoftDUf'able 
Mctnber: It it; about 50 per cent.) • 

I am thankful to the Honourable Member for the correction. My 
calculation (;howed me that it was only 45 per cent. Anyhow, if this Dill 
is passt!d, it will not apply to that 50 per cent. of the female popUlation. 
Then to whom doe!! it apply' It will apply to ciasscli marrying below 10 
and these form about 15 per cent.; lind my friends Pandit Madan Mohan 
Malaviya and Kumar Gangllnand Sinha would be prepared to coerce th(>lIe 
ClaHHefl, because the practice of marrying ~ l  below 10 obtains among 
them. ]f the age ill fixed at 12, they havc no objection to the Bill being 
made applicable to those cla!!liCS. 1.'hercfore, from the point of view of 
conflict and l'econciliation of intereRts, theli(, t.wo claSHeS I would straight 
Ilway take out. The 50 per cent. to whom the Bill doeli not apply, and the 
15 01' 20 pcr cent. whom my friends are prepared to coerce, may be taken 
out. 

(At tbis stage Mr. President resumed the Chair.) 

Therefore, we are at one with them. Both of Uli are prepared, in ~  

national interest, to eoerce this class of people to reform themlJelves and 
to marry their girls at a later age. Therefore, the only question that .re-
mains to be decided is about  the classes who marry their girls between 
12 and 14. 'j'hi" class com('1i to about, I SUppOIit', 30 or 35 per cent. Now, 
when 65 per cent. or 75 per cent. of thc femule population iH thu8 taken 
away ahsolutely from the operation of  the Bill, let us consider the cue 
of about :.JO per cent. who remain and who will bc affected by the Bill. 
But c:z; ",ypoth.en, if they already marry their girls at 12, what harm 
he there 'in their going a little further and marrying their girls at 14 , 
They are advanced already, because they do not marry girls below 12, anel 
between 12 ana 14 the dift'erence iii only of two yeal'H, and therefore they 
may Dlake up their minds to come into line with the othe1"fJ. 

But some of  the objections of my friends are baRed on Shastraio in-
junctionA. They say that, by marrying girls after puberty, they would 
I be "iolating t.he Shastrllic injunetic)lls, but straight away T Hay I join 
juue .with them in this matter. I am no cllU4Sical authority; I am »0 reli· 
gi'JU8 authority ; certainly not ; but I have taken HOlDe interOflt in these 
IlUltters for a number of yean. I have heard discussions on this topio by 
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erud!te sanskrit: pandits. I h.fI,:e n ttl'IH] ('(1 , ~  T haw even 'presided liver 
mMtmgs held to expref!,<; OPl11lOm: ahout li1(> R{,l'Iolllt.ions passed at the 
Akola Conferen(,le in the Brahmin Sabba, all well as the Resolutions passed 
by tht· All-India Brahmin Conference lit BCIlIll'CR, nnd theJ'(l was a con-
scmms of opinion in thoRe ( ~ thllt the ~  age of girls should 
be raiHed; the public opinion in those meetings was in favour of a late 
marriagf'. I do not My that the puhlic opinion waf.! in favour of vio1atinl1' 
t.he Shnl'traic nllmdntf'foi. hnt it wnH ~  in favour of making th; 
marriages at n late age, But with regard to the argnmcntF; that religion .. 
mandates wiH be violated, 1 Ray I am prrpa I'I'(} to join iRlo!l1f' with tbo<;e 
g(lT:t.lemml who ndcliwC' HllC'h Ill'gmnl'nts Illlfl say thnt. our ShnRtras aml 
~  nN'('l'fiarily demnnc1 f'arly marriage or eVlln marrillge bcfor(l 
puberty. Air, tltis is not thp proper place to go into details or al'gu-
mcmts ahollt it. I am one of thoR{' who ~ got the higheRt reRpect for 
Smritis, hut I do Ray thiR. that. Smritifo; 11re in conflict with {'nch other, and 
therefol't\ whllt the ('lit.e of the enlightenpd people of the time. what 1h<' 
proJ{'t'e!lsive pc.ople of the time det('rmine mllRt be the ~ factor 
even in rE'ligioll. 

•  I 8hrutlr tJibhinna 8mritiylJ8hMha bhi'lma, 

N alko munirlll'lllya matam prama'll,am; 

DharmaJIya tatwam niliitam gl111ayam, 

Ma1lBjan,o yena gataha 11'1 pantha." 

Sir, in olden times we know that when the Kings. wanted to ~  the 
MIles interpreted, they URed to call disinterested Pandits and Brahmins. 
We here are also disinterested Brahmins. We are not in favour of thi", 
leJriEllation for any personal aims. We are absolutely disinterl'sted, and 
though we might perhaps be a little more progressive than some other9 are, 
I e}aim this. that we have at onr heart the largest national intere8t pOSRible .• 
I may he ~ an error in Rllpporting thiR Bill, but I will lay tIlis 
unetion to my Roul that I shall be committing that error with a larger 
vie,v of the national interest of thiR country, T suppORe nobody can say 
that I am giving my votl' with any perRonal nims. I have already Rl!id 
that I bow in all humility to the opinions of t.he opponents of thi!l BIll. 
All I want to point out is that ~ is a debatable matter. The opinions 
lirE' not unanimous on this point, a); I have already Jlointed out. 

The";l again T will come to the most important point on this matter. I 
admit for the sake of argument. that the Shastras want pr{'-pllherty 
ll ~ . But who doubts that eVl'n the Shastras give some relief for 
any violation in their injunctions T Supposing an error is. committed, the 
Shl1strns ~~ l l  a prayasch.itta to the man who has commItted that error. 
By 1)1'lJ'vu.Qchitfo the mHn who commits thc error loses nothing ; he is re-
,timitted into society. That is 11 very important point. Admitting for 
the> !luke of argllmf'nt: that there is Rome violation (If the rf'ligious principles 
on the ~  thnt marrin!!:!' is pf'rformf'<l after puberty. even then the 
ShastrM lay down that there if'! purificat.ion by ~( l:  and we know 
how fJra'lIaM'h:itfa is eEll'ly and less costly than the fines embodied in this 
Bill. 

• 
Mr. M. 8. Setha Ayyangar (Madura and Ramnad cum Tinnevelly : 

Non-Muhammadan R,ural) : Not, for voluntary sins. 
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1Ir. N. O. Kelka.r : That also is a debat.able point. You can nov6J:' 

expect unanimity on thi" point in this House or even out.side it. You can 
reMt 8ssured of that. Therefore. the trap door of relief and ~. is 
left Opf'll <,vcn by t.he Shastras, and t.hose who think that they are made . to 
violate the Sbastrns and religion by this law, may use that reme<b' of 
praya.w.·hifft1. and come back int.o society. Even if it is a sin, it is a ~ for 
whieil expiation is provided. P .~(  is not costly. No one ill !'Dildo 
an 01lt(!:t'o!t, in tbl'Re progressive dar!'; ('ven if ~ l  are marril'd after ·14. 1 
can tllke any Memher of this lIOll;.;e from village to village and point Ollt 
this stern fact to him that in particular cases in that village girls have 
bt>.en murried after 14. There is no Sf'nse of violation of religioull prin-
(liples. and they are no ontcaRt!; on that ground. Things arc going o.n ItS 
lnnno1hly all anything. th(' reRson being that society is intenst'ly progrt!8-
~  110w-a-dIlYs and iR intensely tolerant also. 

Mr .•. K. Aoharya (South Areot cum Chingleput : ~ 

madan Rural) : So no legislation is wanted. 

Mr. N. O. Kelkar: There remains only the ease of the C01l8,cientiotis 
objector. Ew:,n if I Ray that a praYlUckitta is provided for, the· con'scien-
ti{)\18 objectol' may say, cc I do not want to avail myself of that praya.-
cl"itia. I have got a much more dignified view of religion than you 
gentlE-men pOS.'leRR. I have a conscientious objection on the gl'ound of 

l ~ . " Then what happens is, that we come to a deadlock, a kind of 
Rtalcmate. and there is no way out of this. If the CoD8Cientious objector 
doe'! not wjsh 10 aVRil himself of the eight-anna praYlUchitta, an easy and 
less costly relief than is provided· in this Bill, then he is welcome to take 
the consequences of the Bill. When I say that, I amperfootly eOD8Cious 
in my mind that that sort of remark of mine will apply to only a very few 
(laSeR. Thl're will be at any time "ery fewoonseientious objectors who will 

~ themselves all polluted by marrying their girls after puberty. No-
• body Among the progl'CMive and enlightened elaRSe8 is «oing to Complain that 
this Bill hns been paAAed ; and as for those people who are ignonmt, nn-
educated ana tht>rt>fore marry their girls eve'fl below tht> RIle of 10, as I 
have already pointed ont, my Honourable friend Pandit Madan Mohlln 
Mala\'iyr. amI ~  Honourable friend Kumar Ganganand Sinha are at one 
with me in ~ these people and bringing them into line with the 
ad"anced classes. Therefore, that objection does not bold good. With 
regard to the canseientiouq objector. T will Ray hI' is welcome to JrO to jail 
and learn a little bit of jail life. If one is prepared to non-eo-operate in 
politics, one should be prepnrf'd to go to jail for the sake of one's conscience 
and one's religiouFl bdit"fs. After ~ discardf'd all the doors of relief 
that I have pointed out by my finger. t.his, that and tht' other.---even aftt'r 
that when he is not ~ l  when hE' iR not made an outcast. whf'n there 
is the remedy of prullasr.lli1fa, when he is tolerated and maintained in bill 
own statu.e; and position in soci('ty-m:cn lifter that if b(' RllyS, " J am n 
~  objector on the ~ l  of l ~  ", hr iF! ,,'p1eomf' to take' 
the consequenceR, and I do not think J am conceml'd to carp for thiR ilion 
of gentleman, not because I havf' no ~  for bim,-I how my heae} t.() 
the conscientio1ls objector, becauRe we Rec-in the matter of vaccination. 
pt'ople underJ)'o punishment and pay fineR and do not vaccinate themRelvPA 
hf'cause the, have II conscipntious objection. Similarly also in polities1 
matters we. difmbpy the IOWA because we do not like them. Similarl,. in a 
e'llte lilte thi!! r think they RhCMlld, in the lam resort, aecept t.he COllie-
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~: of the law! and in that ~  also I' am going to make the law 
as . ~ l  ~  al!! httle hllrsh as. pOlj,luble to them. After supporting t.he 
orlgmal mobol1, my next stcp w1l1 be to makc the law as gentle as possible 
to the cODHdcntiou8 objector. 
Mr. It. K. Acharya: You won't succeed. 
1Ir. 5. O. Kelkar: That is another matter. 
Mr. Prllidlnt : 'rhe Honourable Member must make rOOllJ for the 

Dext speaker. 
Mr. N. O. Kelkar: I have only one more point ..... 
Mr. President : It is now 40 _minuteH . 
•. N. O. Kelkar: I think the real" difficulty is there iH no clock in 

frunt of us, • 

Mr. Prelident : Honourable Members are aware that there is a large 
numbel' of speakers who desire to take part in this debate. I reminded 
Honourable Members yesterday, and I remind them today, and I hope 
nn Member will exceed fifteen minutes. 
Mr. N. 0, Kelkar: In concluding I will ouly mention O[H! point and 

that is the "ojnt of the benefits which are going to accrue to the l~. In 
the firMt place, it saves a lot of ~ . I have got figures to show in 
how nlany cages widowhood is causcd on account of there being early 
mUI'ringe. ,'htn there is the increased scope for education. Weare de-
manding adult suffrage both for maIeR and females. Women are already 
onr votC'l'R ; they are ~  to high offices; they can become Memb('l'8 
of L ~ l (  Councils, aud ad hoc Commissions also. Is it right that we 
bhould say that they Rhould not have the necessary opportunities for edu-
cati()n Y And how dot's education and expansion of education go with 
early marriage--can anyone tell me that , The question is, can all this 
be dOlIe by propaganda or by the Bill' It can be done by propagandll, 
anll thut i:i being done, but I think that more can be done by Rtrengtbening 
the, propaganda by a Bill of thiR sort, and for that reMon I suP.port the 
original motion for the Report of the Select Committee being ta]cen into 
C!onHidt'rat ion. 

Dr, L. K. Hyder (Agra Division: Muhammadan Rural) : Sir, I rise 
to ,mpport the Bill brought forward by my Honourable friend Rai Suhib 
Hal'bilas Sarda, and to oppose strongly, clearly, without reservation or 
equiv(!C8tion, all amendmentH, aU efforts which will destroy the little social 
good that is embodied in that Bill. I have listened with great attention 
to the speeebes delivered by the opponents of the Bill, and to me it is a 
rflve)ation-the attitude which some of the Members have taken up. My 
Honourable friend, my very orthodox friend from the South, wants more 
c"idenee, more deliberation, as if the evidence of centuries ,vere not 
enongh. 1\Iy Honourable friend wants more figUl;es, as if the figures 
ll~  dm:ing the laRt. sixty yearH by the writers of the census reports 
wert' not enough. What. iR the story unfolded in these figureR' The very 
h'llgie fltory of child wivefl, ehi1d widows, early draths, high birth rates 
nnrl biA'h death ratE's, and from the qualitative point of view, the gradual 
detE'rioration of the race. If that evidE'nce is not enough for him, I do 
1I0tlmow wha.t. Illore evidence wiII Ratisfy him. M he has not lost his 
viHion. nnd his E'arEl and heart are not sealed uP. let him come with me 
nnel I shall show him viRual evidence, not the evidence. of figures. Let him 

~ to the hamlet!! of India at evening time and Bee the lighted fires. 
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.What. arc those flJ:!ls fT.hey are tbe .l l~ l pyres-of little ~A l  ~ have 
been Rr.nt from tbenuptialbed to the funeral pyre. That. 18 the eVlIlence 
thllt. wj)l conviQce him, and if taat .willnot cOnvince him, I do Dot ~  
whllt (~ll  will convince him. It. is useless to say that you want moretllue 
and mOl'e deliberation. A friend of mine tells me that he belong" to, a 
commnnity which dooR not observe tbe custom of early l ~ .. no is 
'an honourable J!'entll'nlltn. He RhoWR a great deal of pubhQ spirit. lJe 
-AAYS thnt it dol's 110t matter ~  he is. alright and ~ ill nothing 
wrong with him. It remindR me of a maD who went to church and 
prayed" Oh, Lord, Rave me and my wife, brother ~ and his wife, Wi 
four and no more". 'l'he Rrahmins, the VaidylUl and the KayaHthal of 
Bengal, heclluse they are literllte, because they have a greater commnlJ(l or 
worldly pO!ISessions, have freed themselves from this evil, but the cult.ivating 
ela!lsc& of Bengal and thORe clnslles which wRnt to force an entry into the 
fold of religion arE" to be kept out and not given the benefit of· an en· 
lightent'd piece of. legislation. 

Then, Sir, there are some gentlemen who ~ that it is not at all 
desirable that the State should interfere with religion. I will Hay 'this .1 
that many of the things which come' up before us in this House deal with 
the facts (If social life Bnd with social phenomena, and I ask gentlemen 
to conllider whether they would subscribe to this doctrine that the StElte 
cannot interfere in a matter of this kind. If that were so, then a lllrge 
purt of those things which would increase the well being of the people of 
this rountry would have to lie outside and would not come up before 
this House. Then, Sir, it has been said by some, "Apply this law to 
others, but do not apply it to us It. That, Sir, is also a dangerous ~ 

Laws are passed by the State and they apply to all the nationals of the Staf.f3. 
There i!:oI no exemption in a modern State. Laws apply equally to an ~  
natkuals and all the subjects of a State. So that point is ruled out on 
that Jrrollml. If thel'f' is an evil, surely what is bad for one section of 
His l\lajf'sty's subjl.'cbl is equally bad for another section of His l\iajl!sty'a 
:ru.bjects. 1 look at the mattrr from R more wordly point of view. It has 
been said that marriage!! aTe madE" in Heav('n. I do not hold that vif'w Rnd 
I cannot shut my eYef! to thE' fact that the principal agents arranging " 
runrrillge, to take ail example, would bt>, Mr. Acharya and hi" ,vifl' and 
Mr. Aiyangar and his wife, R('ttling matters relating to age, beal1tv 
rlridha-ra an(1 other things of that kind. These are all material thinJia' 

~A which are of this world, and have nothing to do with the ~ 
world. Sir: this measure attcmptR at minimising one of the evils namp-l:, 
the practicf' of child marriage. All the European cottntTiefl ~ lIf'Cula'r 
laws and no evil ·haH (loml' ont of them . 

• Mr ... K. Acbarya : No evil , 

Dr. L. K. Hyder: None whatever. One particular writer halJ said 
that the custom of early marriage.is characteristic of primitive trihea, for 
instance, the bushmen of AUHtralia and the Hottentots of Africa. I uk, 
Sir, whether Honourable Members living in. this century are prepared to 
lIubRcrihfl and give their support. to inFititutions which would plllce us on 
an equality '\lith priJDitive rflCes. If so, I cannot for the life of me think 
",hat ean. become of our other .. effortR in other spheres. We 08n11ot be 
astronomers and astrologerR at the same time. It can be· only' one thing. 
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Tbere is no doubt about it that it shall be only astronomy and not 
astrology. 
c. 
Sir, I bad occasion, in the last hot weather, to examine, the answe1'8 

1 P I( of students coming from the whole of the United 
.  . Provinces, the whole of Rajputana and the whole 

of Cent.ral India to a question in which t.hey were asked to account for 
tie high rate of mortality timong infants. I found, Sir, that one !lnd all, 
about 1,200 young men, attempted to answer that question, and they said 
th"t one of the principal causes of this high mortality was this practice of 
Mlild marriage. Thf.'re is more and more evidence to this effect coming 
~  the Universities. Universities in the United Provinces and some 
ilblleges in the Punjab have adopted a rule in which they lay down the 
conditions of admmsion, and one of the conditioll8 is that they shall not 
'dmit n married student who is of a certain age. Sir, things are moving 
tmtsidf'. 

ltfr .•. K. Acbarya : Then why do you want legislation , 

Dr. L. K. ~ . .  : We require legislation in order that the spirit 
of obscurantism may be removed from our people. Well, Sir, there are 
a number of other things also included in the qualitative aspect of the 
population question. You will have to consider in the future, what is 
it that you want. Quantity or quality , 

Mr .•. 1[. Acharya : One of the things we want is the quality of 
the race. . 
Dr. L. E. B,.der: Then you are the man who ought to be on this 

aide of the House against this practice of child marriage, against breeding 
too many, against breeding too early and sending them to a "ery early 
grave. If my Honourable friend is concerned over the welfare of cows 
and would therefore have a bett{lr kind of cow, why not then a better kind 
of human being. There is physiological evidence for it, only if you do 
not seal your hearts or ears against -it ; and this question, Sir, is a question 
whieh is of vital importance to this country. 

JIr. Pl'eaideJlt : The Honourable :Member has only one more minute. 
Dr. L. K. Hyder: We shall have to decide whether we arc going 

to have among our people persons who are individually as well as coJleetively 
incapable and inetBcient. If we want a better kind of rice, a better kind 01. 
wheat, 8 better kind of jute 1)lant, surely it is up to UI:I to breed up and 110t 
to breed down. Apply the same principle to human beings. They say 
that science ean give no lead whatever. That WEIS the remark made by my 
friend, Mr. Neogy. Well, Sir, science does throw light on it and that light 
is this, that definite physical defects are transmitteo, and one definite 

l~ l defect which we find here is that of cODfolUmption, pthisis. If a 
little girl, who ought to be playing and skipping about, has to function at 
a 1eno('r ~  as the mother of the race, well. Sir, scif'nce says. " This 
function iM too great for her ", and she suffers, and' she tranllmits her 
defects. What science does not tell us is' how. in what way, the divers 
eharaett"l'R are transmitted, but there is a large presumption. and that .is 
this, that JURt aR in the ease of plants and animals, similarly in the t'.al'le 
of ~  you can [l:rade up the qllality. Sir, I give my whole-
benrtf'd !lupport to this measure, and I say t.hat it is time that we, noticing 
the forees at work l ~  everywhere, seein[l: the Ohinese cutting their 
pigtailH and discarding the practice of having small feet for their women, 

L ~PB(LA) • 
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and' 'finding : other 'Oriental nati'Ons l~ .. Whether'it.bey '.ikeit orndtidoing-
away. :C) ~ ~  or Ahother. 'With 'many of their ~  ~ : l)  

to tht.' ~  'tbat it is high 'time: for us ~  d'iscatd some of ~  ll ~ 
Whieh do pot' condutle ~ A  of our people, (Applause.) 

Mr. B. L. Price (Bombay,: ~P :  'might be l ~ .l ,wb,y 
do I, a ,European, rise on this suhject ,Y " ~  the first l~ ~  Sir., . . ~  

I a,u " man, and I share the feelings of common ~  ~) .  touch 
I)f natul'e makes the whole world kin "-:-and in the second place, if 1. be 
aegrf'gated hE're, in my own homf'-town, I anl not segregated there ; 1 am 
a Dl8uanrl a citizen, and KG I realise to. the full the earnest ~ l  of my 
fellow-citizens for J"l'form in the direction indicated by this Bill. Sir. thel'e 
is not one of my fellow-citizens in Karachi hut would expect ml:, to give 
l~  support to this Rin. and I hope not to fail t.hem. J come from the most 
enlightened Pl ~ . (Hear, hear,) We have ~  l~~  lately 
with g-ra'·e l ~  somE' ariiring from the ~ and folly o,t man 
Dl Bombay proper, (laughter), aud now ill Sind there l ~ misfortunes 
,,-bic:h arl' the vil!litation of God, first cholera and then these floods. But 
for lIJl t.hese misfortunes, the white light of faith has never burnt di;m in the 
}lorilbllY Pre.sidency. Never ha\'e 'we faltered in the higb hopt'R of our 

~  in thl' futurE' as onf' of the most a(lvanced provinces, and T claim, 
Sir, that in such a matter, thE' opinion of the Bombay Presidency mnst carry 
great weip:ht even here. (A l ~) And what is public opinion in the 
llomhay Presidency? Sir, you will finel it harn to' put your ~ l  on a 
spot where that opinion is not in fa,'our of tbis Bill. 

Mr. D. ,V. BeIri : Question. ' 

Mr. •. L. Price: If you go to Sind and Karachi-excepting the 
C-oItlluissioner in Sind, an official whom I do not. think the Benches oPPONite 
wilt '11(' ,'ery willing to follow-you cannot find any onc. either Ilmong 
ofticlals or the public who has one iota of ill-will to this Bill. ~ 

unanimous. 

, Now, Sir, 1 am not dealing with transcendental philosophY, but with 
the ugly facts of every day life, with the world we live in which is often 
ueal'f'r Hell than Heaven. I make no preteneeto 88y that Karachi lives on 
one plane and that the highest. On the contrary, we have our faolts, and 
we are making them known continually to one another, in a brotherly way. 
But we have lit least this virtue; that I can challenge anybody here to find 
in Karachi a thinking man or woman who would wilfully protract the au1fer. 
fDgs of l ~ I insist on the word" children ". Look at the evidence 
giv(>n in Karachi about these child wives, the records of Hospitals and 
Criminal Courts. A ehild wife' of IIi yeal'H of ·age is raped by her •• hua. 
baud ;', a man of 32 ye&1'III • .:.....gr.vely injured requiring hospital attention 1 
A child wife between the ages of 11 and 12 years raped by her " bUllbuJld ~ . 
(save the,mark,!), a man of 28,.involving herde.th, aDd there are ,half a 
dozeD ,similar cases lately triedili the BiRd courts. 'All the world knows 
~  'for p.ve..y Qnesoeh case broUght to justice there are 50 cues . ~ ~
child 18 . ~ l  go pnaveriged. -( V <riceR : ". Thousands., ':) ,Tlle crux (If 
the ~ . is 'that, :~  the limit of 'ag;e for "onMent,in t.he P~ l Cod,e, IIQ 
long as there is no' limit to' the age:'Of :rnarri8le; 'no natioDiBl Dlarriag,e ,1&", 
children, female children of tender years will be looked on 88 fair ~  

. ~ l ~ l ~ . That l : ~  ~ ~ ~ ~ ~ ~  ~ ~~ ~  ~  this 
Sill WiU-possMy ,he)p :t&.cl<r-ltd ; A ~ . l  . ~ litis, n,vet ,lWptonci l l~ to. 

~: . .• /, ,  . jJ. ll~  :A:~  
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"' IOci,,1 l~  who survey human.ity not merely in itsuPJ)eI' :strktfJ'hut all 
. ) : ~  : .~~ .• 8ilPNyed, .. ~  .l~ . ~l . .~ .. there' 
: ll ~  ~ :l~ between tae ~l . l P .  ~~ ~ ~  
~. whIch l . ~ . l ~.  ~ Cl'IWe. Th!lt ~ by this 

Blll wIll, be deleted and female ~l ~  wIll, be protected by thG law ,in. 
another and far more effective manner. 'fhose, Sir' wpo claniouf' for 
: C l~l ~  'is their voice to prevail'in politicS ~ ~ .,.' NAtiOnaliSm 80 
founded would be' like' a tree \t'ithout roots. The roots of true nationalisltl 
mlU'1;. be' laid deep in the social habits and c11stoms of the (,'ountry and how 
better can you begin to build up that national spirit than by ~  a 
'national marriage law throughout the country with no exceptions t I Ul'gt! 
therefore, that the Honourable Member opposite cannot vot.e again!!t ~ 
Bill without belying their nationalist convictions. .. 
, There arc tM many who come here with their ideas labelled in capital 
letters PROGRESS, and these lahels no doubt give them Mmfori and'con-
fidence. But, when the time comeR to go home, they cut out the first two 
letters from thcir labels, and to what is left they refuse passage through 
their household doors. (Laughter.) 

Now I am speaking for the Bill, but what I am up' against is not so 
much declared hostility but rather insidious, subtle an.d veiled nttacks 
which nre made to look so very reasonable. The first three speakers only 
want a little time! Is time going to change their opinion 7 Not a century 
can do ~ . And it mnst be recogniSICd thnt the pf'ople wbo are, ~ fill" 
tilllcare essentially in spirit the wreckers of the Bill. They l~ to 
Dlllke a bold frontal attack on the Bill ; they prefer to stab it in the back. 
I will put lIr. Neogy in a rather different, category. I bave lmown him 
tof.' long and too well to doubt his sincerity in the matter; But J do think 
hI" is over-imp reSiled by these reply-paid postcards. (Laughter.) In liny 
ea;,ie, ~  Mr. Neogy is, like the rest of us, a Member and not II delegnte, 
8ud 1 would like. to know how many of those postcards have come from 
womf"n. Let him count not merely the postcards from his males, hut reckon 
the percentage they form of the total population. He will, I thinl., find 
tha1, they do not form so high a p<>reentage ru. to pl'cvf'nt his following 
the higher dictates of his persona.l conscience. ( ~  hear.) . One ~  
more to Mr. Neogy. 1 do not, thmlc he should find It affects hlsconsClt'nee 
what replies a few T.Joeal Governments have given, when tholre replies are 

l ~  nnbacl(ed by the Legislative Councils. 

J may be permitted, Sir, to add a word to those MUhammadnlJ Mem-
bel'H who wllnt delay. Sir, it is the glory of their Holy Prophet (on, whom 
be peace !) that he not only swept away idols and priests ~ gave llis 
people direct aceess through prayer to Allah, the Compasslonat.e, the 
Merciflll, but that he restored most. generously to woman the righis to ~  
person and her }ll'opt'rty, IJf which the ~ ~  of Plan (~ dl1prn'-
ed her.; (.A.p-plause.) ,.I urge, ~  ?n. their. C l~Cl C  lB ~  
thi!l Bill is not inconsistent with thelr rehgIon, nor WIth the .~  ,Pro:-
p!tet's generosity to WOlnen, and that. similfl,r enactment.N ~l ,m ~ 
lltthamtnadatl con'nt-ries. I learnt about Egypt ()nly yesterday, but l~ ~ ~ 
about 'Turkey and ,Alfteria for some . ~. L~ . ~. ~  be, ~ lll ~~ 
to aece11{ -tllJ.is: Bill and. t.o· bring India lDto, bne ~l  theIr co-t:ehglODls;ts 
l~  here: I; aak them not -even remotely to, assIst the I :wrecker!J of flits 
Bitl. ..'J 

".' :..~ on : ~: m,oreandl'bave done. I have, spoken, I;:mQst ~~ ~ 
" .,"') , ~ :  ::: ~ l .: l l . ,U,l,haY6.'-,A under ROme emO.Ion, Din 110'" .  , , .. ' ,'''1, , 

IACPB (LA) "It 
.t4ilt,..,.,., 
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~ ... tbJat l ~ .~ ~ ~ .of; ant ~ l ~ l B : l~  I ~  
~ ~  'tbat' ~.~ ~  strlkes' a ~  in ~  6f ~~~  ~ l  
mat-,tell beflxcused ~  l : (~ l .)  ." ", ~  
J  . .' .' '" ' .•. , .' ". . 

•. It. 0 •• , (Belllal : Nominaied ,Npn-Oftlcial) ,: 'Sir, I welcOHle 
the eleanmuneia'tion ('1f policy.made by my HODolU'able friend Dr. Hyrler. 
Dr. ~  comes from the University of Aligarh, the seat of.Moslem learn-
mil aJ.ld culture. The me8118ge that he has given to this House will radiate 
from here to aU stations hi 'India and bring home to the youth of IndIa a 
np,,, message Of hope and charity. It will also raUy most of the Moslem 
wav('rers in support of this Bill. This is! a hope which I fervent ly ~ . 

The Bill which is now before the House reminds me of many more 
~ )~  ot similar ~  already considered. The 1b:,st 1 clln reo 
colt ~  the Consent Bdl of SIr Andrew ScobIe, and the second was the 
Age of Consent Bill to which reference has been made by' m;: fricncl 
Mr. Kf!lkar. The third oni.> was a Bill intrQduced by the latc' 1:11': nhu· 
pl'nliranath Basu, whose name is well-kpownto the Members'ill ~ House, 
~ lll  with the special HiJidu marriages. And'the fourth one "'I\l; the 
fflndu Marriage· Yaliditing Bill, with lthich the name of oui' Presidlmt will 
eVel' be aSsOciated. What was the kind of response which ~ Billsre· 
( .~  The same sort of reception portrayed by Mr. AchaiJ·" and by 
my Honourable friend Mr. Neogy. In those days mOBt of the opposition 
(!am!' from Bengal. Bengal then had ceased to be for the time being the 
hom(' of Jjberty of thought, liberty of conlKlience, the home of light and 
culture and of reform movement at the time when the tim .Age of Conltent 
Act came into being. When my Honourable friends Mr. Nrogy bnd 
Mr. ADlar Nath Dutt spoke on this Bill, T, as a man coming from Bengal, 
fe!t humiliated. My Honourable friend Mr. Dutt will not even look At 
the Bill because t.he Committee appointed by an alien Goyernment lUis 
reported upon it. My Honourable friend Mr. Dutt forgot for the time 
being that Mr. Harbilas Sarda was not a member of an alien bureaucracy. 
He is really a native of the soil; he comes from Rajputana, (~  we all 
1;:111)\\, and the Bill is not the product of an alien Gm'l'I·nment. 

Then, Sir. what about the Select Committee to whieh my Honourable 
fri,·mn Mr. Kelkar paid an eloquent tribute 1 That Select Committre WtlS 
not the creation of a Satanic Government. It was the creatillll of. this 
l ~ l .  body. He 8;SO forgot that for the time bt'illg. Lastly, Sir, the 
Committee, I am very sorry to say, lIas been very adversely criticised hy 
my Honourable friendN Mr. Amar Nath Dutt and by Mr. Aeharya. On 
tbnt Committee sat. represpnting the CongreKs Party to which my Honour· 
pbI(' frieno Mr. Dutt belongs, Mr, S. C. Mitra. to whose l ll ~  (If pur· 
PUIiIe and to whose devotion to duty •. T can . ~  a wpll·merited trilJtlti>. 'rhe 
Nat,innaHst P ~  was represented by Mr. Thakur<las B~ ..  an :-Iyllrut 
"senoIa.' of lIoc18I reform well-known all ()Vf.>r. Northern IndIa. Who else 
W£ll'{, there , Sir; M. V .• J oshf, $' ~~ lLl. . :l l~ ~ ,'"itll (If ,lirp./\t P(Ill· 

(~ l  keumell, R 'trained l ~  and .. ~ l . ,41190 )~ . l (  .is ~  

ltncm'rt,tel U,II. 1: will'onl;v mention ,two ~  .. ,: Rai ll ~ ~ ~: l l(l  
~ l l  l~ l. n' ~  (If the . Allababad ,UIgl) ,Court". whos.c, ~~ l!ol, ~ . 
. ()~  'Paridit Ma.dan Mohan' l ~ l  .(lDe: ~l : : .w1tqqi"'!1" ~ : . ~  
. ~ ~  son of IImd'll, mllture, ,eol1hl. ~  ;be ,foun,(l,: : ~)  oOf;)vQrd 
~  a.bout'l l ~ ~  ~  Mri; . . llB. ~ . ~ ~ . ~ l~C ~  
~ ~ :  Medical &pl'\'lee,: tlian'iwhom . . ~l  ~ ~ ,vdfijJ4e 

. . ~ . . ~ , 
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c()naitions of .. ~ l  in. Iudia it woWd ~ ·4.iffle1ilt to ,find todllY. 
: ~  . ~  ~ people· whp reported OD ~. A.ge-, ¢; 90nAent ,ltUIJ.,.".J ; WIlS 
wry g1ad that the Houoqrable the· LeAder;lof the House ·defended: .tbem, jB 
l~ ~  terms, and as a witness who ~  befor.e them, ~ iiuny.proud 
pl'lvJlege todelend them. A better committee eould uot have been chosen 
and. Ii better Report could not have' been obtained. 
. Now, I come to my Honourable friend Mr. Neogy with whom I rarely 
(llsagree. He and I have been friends for many years, and the tribute 
which Mr. Price paid to him is entirely and l ~ l  shared by me. 
Mr. Neogy has been carried away by a misrepresentation. Mr. Neogy is 
one of the most sincere workers I have ever known, but in this particular 
eake 1 CI,I;lnot help feeling that. he has been misled by the orthodo)[ tyranny 
of East Bengal, and particularly from my district, of which he is the elected 
representative. (Hear, hear.) The position which Mr. Neo,gy voices is 
the poflition which existed in 1882. I will now read an extra!!t .from thc 
speech of Sir Andrew Scobie. This is what he says on the motion pressing 
iur the consideration of the Age of Consent Bill, 1882 : .. , 
•• ',l'he dile1188ion whleh has taken place with regard to this Bill during ~  last 

ten weeD baa had many good effect.. It has MOWU, aDlou&, other thinp, ,that ~  

.HenKa!, there is very little real opposition to the measure; that in 'Bengal it8elf the 
extent and Importance of tho oppositioD have been by no means so great IlS bas been 
represented, and that as regarda the objections rolled to the .I:UlI, its supports1'II have 
eYeJ'Ywhere had very much the bllllt of the argument ". 

Precisely the same conditions exist today. I want to know who ~  

those who received those postcards and letters protesting against the Bill, 
which my Honourable friend Mr. Jieogy produced yesterday. My Honour-
ahie friend Mr. Neogy has prided himself that he belongs to a community 
which is not affected by the Bill. Might I ask Mr. Neogy to reriieniber t}J.e 
flgitation which followed the passing of the Age of Consent Bill ,. ~  
waN the promoter of the organisation which led the oppo!lition to that 
Bill' A gentleman well-known and very much revered in his own com-

~ . Hii'! name was Mr. Krishna Prasanna Sen, who died Ii'i 11 Sftdhu 
in the holy city of Benares. Who was the other one' Who was thp law-
giver t A celebrated Bengal divine, but who was just a divine and whl) 

~ nothing of the life of modern conditions. His name was. Plilldit 
Sasadhar Tarkachuramani and he is well-known all over Bengal. Mr. 
Neogy has done nothing more. He has dug up the old archives and I 
wish that, for the good name of Bengal, he had not done 110. 

Now, Sir, I shall say a few words about the duty ~ this House .. It 
waR mv Honourable friend, Mr. Sesha Ayyangar, who raIsed the questIon 
8S to "'ho shOUld be t.he judge. Certainly not the clerics and divines be-
l ~  either to the Hindu or the Muhammadan ~  or the 
Chril?tian community. The decision belongs to us. The .deClRlOn l~~  
to tht· Governor General in Council, and we are the CounCIl. The .ieC181OD 
belongs to WI ; and we Blust take the. ~ l  and correct ~. I ~  very 
glRoi that the Honourable Sir James Crerar has upheld the polley laid cl?:wn 
by u distinguished predecessor of his, who also came from the Frovlllce 
.~ BO,mbay. Sir Andrew ScobIe clearly laid down, that,. " It WM ~  
eMir rigJit indtinty of ~  to ~  ~  a ~  If the ~~~  
for 8tate ,interference was estabblheG. . I claim, ll~  that ~ ~  
of State mterference has been estabbshed beyond a shadow of doubt 1D 
~~  to this Bill. l am sure, Sir, ihiii the . ~  ~  has 
been given to the Bin tiY tbe lieilder of the House has earned for .h,lm the 

~ ot lilt Mght t.hintmg men. (Hear, hear.) 
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Now, Sit;lwm mtik!e 'ohe or two' ob4erjo8:tioii8' ~  ~  IlWh"t ii 
'our ~ ~ ithe rlulth'f' ' My'HbiJourable ~  A ~  wantS'tlle 
eOlHlldcrabon of the BIll to be postponed, and he has blamed very seriollsly 
-the G(l1't'rnme-n,t for not l ~ ~ tbeAge ~ Copsent, C ~ ~ ;Report 
carlif'r: What is the position?' The poSition is' 'clellrly' this: ' TJiat for 
two years the Sarda Bill haR been ~  t,he country. Two Select Com-
mittees have reported' on, it. Not, ,a smgle ,day: bas pused without, HOme 
Cl'iticism 01' other appearing in the new811apers all over India. The Pro-
vineial GtlVernmentl! have reported npon the Bill. The Age of Cunsent 
C.ommittee alsobM approved thE! BilL Then what justification eRn there 
be £"J1' delaying the Bill any further' As my Honourable friend, Mr, Price 
bas c}narly ~  out, the object of the Mover of the amendment iN quite 
ditTerl'nt and I hope that the l~  will not permit him t.o gain hilJ object. 

Betore I ~  my seat I may Ray J forltot to mention a very important 
fact, and J think that rt'811y dol'S credit to Bengal. My Honourable friend 
1\[r. l\1\lkherjt>t>, ali official from Bengal has drawn my attention to that 
point. This ~  ~  time that J hear, in t.his Council, that my Honour-
able friend Mr. Neogy has great reverence for the opinions of the Govern-
ftlNit or Bengal. I do not quarrel wtih IJim on that account. Now-Il-days 
the Hr.ng81 Government is not the same Government lUI it used to be. It 
is no longer tht> same powerful Gove-rument it used to be. It is a ,-ery 
small unhappy unit of administration today. But it must· be Baid in 
fnirneHH to the ~ l  of Bengal that they do not for .'moment doubt 
the utility of t,hcBUl. This is what the Bengal Government say : 
,. : ~  reprd to the objeet withwlUA.lh "the Bi11 haa beeIl prepared, the Uovenaor 

in UoUDe1Jeouiden that ther ... ean be no doubt as to tbe dNirabUl,ey of Axing a miDlml,UI 
age 10 tbat the cballeN of Hindu girll becollling widoWi &I children with tbe fe8lilt 
that they are debarred froll! re-marriare may bM.ome fewer ". 

This is the accepted principle of the old Bill. But of course the present 
diJ1'ens from the old Bill. Towards the conclusion the Bengal Government 
laY ~ 

~  1n eobellllion, ! am to aay that, in the opinion of the Uovemor in Council, tho 
-qulltioa 111 one for HiIIdllll and if Hindu opinion i. on the whole in fuour of ll'gillotiOIh 
lie would not oppoao it." 

'Thill is a fair and unequivocal HUpport which the Bengal Government have 
given to the measnre. 

Now, Sir, about our own pORition. We are all clamouring lor politieal 
IIdVlUleement, and when that advancement is in sight, let us prove to the 
outer world with which 1 am more familiar than tbose who are l l ~l  
~  critics of the Bill, let Uli pro\'e to the world that we want to go for'ward 
in 'lvery direction of our Bocial, civic and political life. Then, we shall get 
:what i& Ol1r due. . ,-

"The Assembly then adjourned f,r Lunch, till Twenty' Minnte!! to ~ 
of tlJe Clock. ' ,  " ", .: 
.,.' .j:. 

, The' ASSf'lnbly re.asse'inbled 'after Luneh at l ll ~ to'Thiee 
of ,the Cl ~  Mr. Preside,nt in the Chair.. '  "  " ,:,:: 

" .' I '. ~ 

.'::' '! 

K'IIJDU' CJanp.Juuul ... (sir,: ~ one on 1vltoae 'DlotiOJi:'this-BRl 
""a8 referred to a Select Commitwe lome, time ap. \_ 1Il_ tift-hose 
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,!,ho ~  ~ ~ Report of the Select Committee whic:h :we are cCNtsidel'o 
~ ) . l  IS hardly ~ l .  me to say,that IopposeJ1Jldilntol'Y 
~ l ~  ~~(  l,een tabled, and ~.~ l  'the motion that the·Bill J>e 

~ . Int9,. ~ ll . ." ,; . . .  . 
'I:'" :,'" 

.. ' Mr. M .•. hey:. (Berar RellrescIl.taij"e) ; 18 there not one table<} by you ~ ,. . .' . . 
, 

. KUmar Ganganud Sinha :My friend from the Nationalist Blm<lhes 
reminds me thltt there is one motion tabled by me which is in the 
nature of It l ~  motion. I would at once say that I would explain 
in the COlll'Re of my speech ~  I tabled this motion and why, on Rub-
sequent thought, I considered it advisable not to move that motion. I 
think, Sir, it has been rightly pointed out by some of the Member" who 
have preceded me thllt this Bill haH been very long before this House 
and before the. cO'Ilntry. It was introduced on the 1st February, 1927. 
It waH referred to 8 Select Committee by' a motior. of this House on the 
15th September, 1927. The Select Committee reported in March 1928. 
~ Rill was in the mcamvhile circulated, and after the Select Com-

mittee repnrted it was re-eirclllated. So the country had the opportunity 
of considering the Bill not on one occasion but on two occuions, and from 
tho opinions that were rect'ived it was evident that it was thoroughly 
com:iderecl by all the provinees. After the opinions were gathered for 
t110 second time the Select Committee again wont through the opinions 
Rnd the eonflidered Report of the Select Committee is now before ~ 

flouse. The HouRe is well aware that in January last· theeonsideratioD 
of the Bill was postponed on the ground that. the Age of Consent Com-
mitt,t\e, which was then functioning, was going soon to report 
on IJllied matters, and it WIHI worth while to wait a few monthM and 
to know what their conclusions were. Well, Sir, before we met, we 
got that Age of Consent Committee's Report. Besides that there was 80 
nmch of Press and platform propaganda both for and against ~ Bill 
since ibi introduction that it cannot be said that it was not fully consider-
ed. It may be that all the provisions of this Bill are not acceptable to 
the Honourable Members, but iR that a reason why we should not eon-
sider the Bill at all' I consider that that is exactly the reason why we 
should eonsider the Bill. make sueh improvements 8S we consider desir-
able to the best of our lights. and make this Bill a law in order that tbe 
evils which it wants to eradicate might be done away with. 

On the question ~ we ~ l  have this l l ~  or not-and 
thill is the question which we consIder now-I took speCIal ~  to. ~
certain orthodox opinioDs, because I find that among the Hindus It IS 
ehiefty what is called "orthodox opinion" which is opposed to tpe 
legiMlati01l. You will remember, Sir, that. ~  the ~ ~ September, 1927, 
when the question was whether the· orlgmal B1l1 Introd.uced by my 
Honourable friend Rai Sahib Harbilas Sarda should ~ cll'Culated. for 
public opinion or Rhoulrl be referred to Select C l ~  my frle,nd 
1Ir. : M,. K. Acbarya himself, who has now moved the dIlatory mobon 
that is before the' House said : .  . 
•• 1 Bay Hindu ortbodoll: opinion will not. ~  to .our legislating that marriajre 

before a certain minimum ap--my own opUllon 18 that It. must be ten at the present 
.• '-.1.1 agaiUt .~ ~ All-d.IP. null ~  .. .~. . ~ <. • 

.. ·· ... ·It LA.. ...~: . l  aqit .......... , ., . ~ ~  
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1:1UIIIof ~  .,.': 1. ~  ~ *0 find ~ ~  ''my frimd Mr. 
Acharya is not"objeotirig 'to ~ ~.~ l  stiU., ", : < 

lIe is in la\'ot1r of the legislation"; :but he knows full ~  What the 
effect will be of thili dilatory motion. It' hair been pointed out· thifl 
morning by one of my Honourable friends on ~ EtirO'petln Benehes that 
the object underlying all dilatory motions is' practically to wreck the 
Bill. Hl' is right. If we want legislation, let us proceed with the Bill, 
and let us consider it at once, instead of postponing it for any further 
periQd. It if> no use carrying on this guerilla warfare and trying to kill 
the Bill by' postponements. Let us take the bull by the horns. My object 
in giving notice of the amendment that is on the agenda paper Wllt;to 
incc-rporate in this Bill certain pro"isions in the light of the Age of 
Consent Committee's Report. such as marriage register, provisions for 
marriage certificates. birth r<'gisters and such others, as . may be necell88ry 

l~ l  and smoothly to administer the la'v, I find, Sir. that we shall 
be under tbe necessity of making such provisions when this Bill is pallM(Od 
intQ law ~  brinJ,Z'inll' in a Supplementary Bill or by amending flections O'f 
the exist.ing laws; and I wanted that, instead of waiting to amend theNt 
provisions Aubsequently, we should incorporate those provisions in this 
Bill. But I find that the feeling in regard to thc essent.ials of this Rill 
is running so high that it is harmful in the national intereAt to wait, and 
imperative to put the Bill on the Statute-book 8S 800n as pouible. It 
is better to leave it to t.he House and the Government to make Foucb 
alteration!! in details when we have agreed on the essentials. It iK no 
use keepinll this Damocles' sword hanging over the country. The 
C01lJJiry will remain in suspenfle and uneertainty for a further indefinite 
period. 8m1 I am afraid much harm may be ('.Bused thereby. For thOle 
reasons I do not think that any dilatory motion, even that modest moti011 
of mine, would help the cause at this flt.age. It is true that it would 
ha\'(: been very helpful both to the Members of this HouAe and to the 
cOllntry outside if the evidence volumes of t.he Committee 'A Report had 
been published 8S they were taken even before the Report was published. 
In that case thE' prople might have bpE'n in tOllch with t.he nature of the 
c-ridence that was adduce" in the varioull provinces on this questioD. 
But even when that haA not been done, I do not think that it in RoY 
way strengthens the caAe for further pORtponement. We know the 
opinions for and against t.hiH measure. It has been before this country, 
as (~ 1I01lSt' is ~  aware, for a vcry long time, and if people have not 
thollght O\'pr tht' matter, if thpy havE' not cared to ascertain the vie'nI 
for and al!rainst the ml."flsnre. I think it ill primarily t.heir fault. I 'ft'all 
looking into the opj.nion of the, province from which I have the honour 
~ come and I find that the GO"ernment of Bihar and Orissa is in f.,,"onr 
of l(: l~  of thjs .~ .  have got a RUApicion :that the legislatiOli 
in ~ ~  fot:m may be, a dead ,letter, and that the legislation All' it 
Rt,lmds ~ l l~ . hut they lJa,;e'rto doubt em the point that'tbi. 
l~ ~ ~  hUl rte!!eH,Rilrypiece' of legi'Hlation. They report that 'seven 
Distrjct, Jurlgell, irtclpd.ing four ttin,nuA. and ;t.wO Subordhla1e . ~  •• ' 
in ~ ~ tltiR Bl~l ,nij ~  ~  ~ ~  .fudges; ~(l l l  ~  ~  
we &gaID!"t .. Aptongst l ~ lC l  ~~  ,BaJtA880c18tiOJll,jaJe .lll 'favour 
of fhp B ~ while flve Bat"AiI8ociationRand'tW'o ~  aIIOeiatienl 
~  ,agaiJ)st ,it ... :~ ~  Sit, OUI' l~~ .t;i ol'ie"w'liie& 'm ebDindered ~  
backward proViriet> in' t.hf' mattei' 011 ~. .  ~A.  Jf.t)ftf1tI1r6bl. 
J[ ember : •• No." ) (Laughter.) 'The Age of 'Consent Committee 'i-el)ortt ' 
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t.hat.·child marriage is very prevalent in my province· and whf>n 1 HltV 
that it iN considered to lw a baekwllrd provirice·r ~  ~  ~ :  dliIt it. [<; 
really backward. but that it is the opinion of many that on the scorf' of 
early marriage, it is a baekward province. Ther!'for!'. wht'n I find that 
opinjon in that province is decidedly in favour of legiHlatioll of ~ kind, 
I am 'strl'ngthenedin my view t.hat this (~ of legislation must be passed 
into law without. delay. The Age of. Consent Committee has, in a very 
instructivc appendix, stilted the number of witnesseN for and against 
marriag(' and consent laws. ~~  Bihar and OriRsll, thl' total llUmhf'l" of 
witnesses iN 64 : out of whic!h as many as 44 witness!'s want 8 marriage law; 
and only four witnesses do not want. it at lill ; while eight. have not said 
either way. 'fhis figure itsC'lf will show what is the demand ill my province 
for It marriage law. 

~  ~ ll  haw IJ('(,lI quott'd to show that the provisions of the Rill 
violate· tlwlr injunctions. 1 took cart' alllo t.o ascertain Opilliollll from people 
learlH·d in thr Shastras in my part of the country. Of <,ourse there is a 
eOIl!';idprah11' amollnt of fpf'ling with rrgard to till' prt'scrib{'d ~ : l  

age ; hut so far as a mnrriage law itsplf is conccrnf'tl. tlH'Y are of opinion 
tWtt. if it is brought down to a certain agl', they will have no ohjf,etion 
to it at all. Th('n so far liS thC' textN ar(' coneerned, the Honourahle l\lem-
bers. if thpy will turn oyer th(' pages of the Age of Consent Committee 
UepOl1:, will find at once thllt, even ill the Parish ads of Pandit!';, they could 
m,t ('oml' to ally finnl d('cisiOIl ahout what the marriageable age should be. 
Ir! page ]06 of the IWport, the third question in the Conjeevaram Pllrishad 
rd' April 1912 was :" Do any of the Shastras prescribe post-puberty 
marriage fOI' Brahmin girl!'; or at least pel'mit such marriage as inferior 
alternative?" In answer, eight Pandits held that the Shasfl'as prescribed 

ll ~  lIIarriage for Rrahmin girlN ; two Pandit!'; held thllt some 
l ~ ( ll  Hnd oth('rs nWI'I'ly Iwrmitt('d sUl'h marriages; 21 Pandits Iwld 

tlint IIII' Shll.stras p('rmit thnt, under errtHill cir-
el1111Nt Ii II ('PS, marriage ('all lw lwrfornwd for a 

1"H'I'jod of thrt'e or four yt'Hrs nfter puberty. NinC' Pandits held that the 
Slinstras })(,l'IlJit sneh llwrriage only under ullIlyoidable cireumstnIl(·('s. lind 
tll!'!'(' PHlHlits Iw111 that, thouj.!h pl'rmittl'd by tlH' ShastrH!,; undt>)' el'rtuin 

l l l~(  such ~  should br against I hI' praeti('C' of Hl(' pious 
and the lea.rnC'd, allll should not be lu]optt'd, alld SI'\,l'll  Pnndit.<; hrl(] that tht" 
8hast.ras prohibit PONt-puh€'rty lll l l~ . Of e(IUI'S!', we know that th€' 
Pandits who intl'rlll'pf('d tht' ShustrHs ~  nIl wry II'Hrned Tlt'oplr, but whrn 
tl\(lrp i!i s11l·h n divrr!!t'nc(' of opinioll on this point, it if; I'l'n11y WIT diffilmlt 
fO!° lwrNOllN like nit· to conw to n drcisioll Oil a cOlltrovl'l'sinl JIlIlt.tI'r like this, 
I.f HOllourable Mf'mbl'rs will he goou ('nough to rl'f('r to subsequent pagf's, 
tllflY will find t.hat there is u wid I' diwrgl'llce of ~ ~)  the ]rHl'lli·d 
Pltl1uits who hail the opportunity of learning (~. Shast.rl!s 011 ,?thei.· 
matters too ; lWeI wl\l'JI sUl·11 grellt Pandits diff!'r fundaJlll'lItally on lJlHily 
of l.hef.iC' points. it iN rl'll11ydiffil!ult for It laYIlluu .~ ~  t.o ~ l  toa 
deei .. ion Ill!'rrlv on this Shastraic ~ . We haw tl]('re£ore to act to the 
h(,llit of our ligllt.R Hndi1c('ording-,to the Jluhlic op\l1iqn, ) ~ l  in. l C ~ 
('nt parts of tlw cou.ntry. SiT, T think I -ilm ~) l (  enpngh to ~ .  
fr(lnl the ,Muslim point,..)f ~ ~  but I al!lC) took .!fare. ~ .  •. as. f.ar IUl 
) (\oul<,l frO.1Il ~ . pul;ll,if;jhed,papel'R. l~ . opir\ion, .. lalld ~~. .~  
CouSflnt )lll .~~  trl,{'q to .get ~. ~ ~~. of l~. ~~ll )l . but ~ 
<,W l.~ . ~  ~ .l  . ~ .  ~  ,evidfncf in Fluffident· ~  
bef()re the .('ommittf'e .. Whose ~  is, thHI 1 

:l r. !of. 
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lIT. ~  : The Honourable Mefnber·1llUit·nOw.:·ftniih.!·· :' ~  't 
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.amar Ga.-.d ~  : AndY find" Sir, that. one or' .~~. 
of the C lll .~  ·Mr. Kadiri,: ha$ said that he wanted nlQre : ~  

l.~ . l. opinions to be ~  ~l  if t.he paS8&!le of the Bill : ~~ 
!,lot delayed. I would only repeat theappeJll to my Muh.m,madan . .(ll~ 

. l~ l  here that they should not <May the pf!,sSag.e ~ tb.e Bill.. I A ~ 
ilppeal to the House, Sir. tn reject the dilatory motion and face tht' ~ ~  

1>oldly and sqUllrely. They may not be sathlfied with the Bill 'as it iii; 
but they are perfectly within their rights to amend it. and they will (~  
thAt opportunity only after they have pa.Rsed this motion for conRide1':ll" 
tion. Sir, I support the motion for consideration. 

Mr. D. V. Belvi : Sir, T may flay at the very olltset thl\t I am opposed 
to th(· fmtller cnnsideration of thiR Bill, and my reasons are these. I 
(t}"pose the consideration of thE' Bill not becaW\e I anl an orthodox man 
mysl'lf. J am not an orthodox man ill my private life. (Hear, hear.) 
Whnthas been laid down in the Bill has already been translated into 
aetion in my own cast'. and I have said so in this House more than oneco 
But the mllin reason why I oppose this Bill is that the controversial tone 
which was adoptt,>d by the Honourable the Home Member in the discms-
liIion of this Bill prompts me to tell him very frankly that he i8 entiidtY 
wrong insltppolling that he haR !lot behind him a large mRSS of puhlic 
.npinion. . 

Several Honourable lleuibers : He certainly has a large mass of 
pubJie opinion behind him. How can yon say that he has not. ? 

Mr. D. V. Belvi : I say. he hal'! not. J will make loy-self c1ear. The 
opinion has been 'allcertained in a certain wa:r, or rather in the u"ua} 
.\Vay, but it MOlllc1 hoyc heen altct'rtained in quite a different way in 
the ease of a BiU of this character. I put a question to the Honourablo 
the Home Member in t.he last session of this Assembly at Delhi as to 
whether the religiOllR heRds of the various cutes and sub-castes had been 
specially consulted about this Bill, and the reply given to me waH that 
public opinion had he en consu1ted in the usual way. I lIubmit, Sir; that 
this if; It wrong way of C~  puhlic opinion in a matter which if1l of 
11 .~  natur(l. This is 8. Bill with which the educated people 
of the country, or at any rate a large mass of the educated people, do 
symputhiHe. J am one of tlJOse who sympat.hille wit.h the Bill, but. the 
pe-oplp who wiU he mainly affected will be the masseR of the people. 
Now, Sir, what is the state of the country at present' You know that, 
even after the advent of British rule in tbill country for over 150 years, 
the percentage of literacy has not gone beyond 10 per cent. It mean. 
that not even to people out of 100 are.able to scribble their names, which 
mea'il't that the large mass of the people are still ignorant. It is no UIi 
taking the opinion of the EngliRh educated gentlemen in ~ matter like tbi&. 
ThilY are an in favour of this BiH .. l know. The opinions of Hill"h .conrt 
Jltd,es, the opinions. of DiRtrict Judges, the opinions of Di.triet Maws. 
trate. do not matter much. Theile tbinll"S count for \"ery littlr.. Properl,oy 
speakinll". -the Difttriet Magistrates should han been asked to l ~ 

the opinion· of the peopie of. each village through their Mamlatdars "nd. 
throullh their TehRildars frolP village to village. tt would not have bt>eli 
very diffieUlt for Government to aicertaiiJ. thereat opinioa of .tM-!peQPle in 
that way. If that had been done, surely I would have found my "q"M 
support this measure if T found that-the bulk of the people were in 



· :(.' 

favour of .tJ;Ui, ~~.~~ ~ I .~  Jhe ~ :~~ ~  
~ ~  . ~. a .ver.,y ~ ~  In a ,very; confroverslall!lanner;T may saID a 
ve1f1" pantdlcal, inanner' by" thlf'Honourable ~ ~ : ~  . was 
~ ~  :much surpiiAed to ibid' that h& kM1iJd' havl' takeh' 'on" b'ehalf of 

~  sucl(.·" ~  positiort in the': matter as he', did." ~ .~ 
ment is ebtire]y wrong in ':supposing that public Opiffion ~  sum-. 

l~ ~~l .~ in this matter, That is'my first reason' for opt>oeinr 
this .BIll: 

My second reason is that the ~  who are now Ritting in thii 
l l ~ have no right to legislate on a matter like this without havinJ.! the 
Sllpport of their constituents. Were they sent to this Assembly to 
Legislate on social matters TWas thiH matter hefore the public when ,ve 
WCft: returned to this House as representativ('s of the people T' Is it not 
It It'llud upon the public? (Se.veral Honourable Members: "No, no, ") 
It certainly is. I am entitled to hold my view. I say it is a fraud on 
the people to pass fI social legislation of this character without consulting 
the people, without commlting our eonstit.uents who returned us to this 
ROllse. Sir, I have been asked hy some of my constituents to oppose this 
Bill stutIy. (HoMurable Mem1Jcrs:" How many 7") How many 
~ l  have you commItI'd in this matter! You have consulted only a. 
very Nmall percentage of the people. (Se1Jt!ral Hono:urableMcmbtt·s : 
" 'V c have consulted hundreds and thousands.") In the first plaCt', 10 per 
<leut. if: not even the standard of literacy in this country, and what are YOll' 
aftf'r all' You are only an infinitesimally small fraction·of.tbe people. 
You are only, in the words of Burke, half a dozen grasshoppers making 8 
lot of noise in the forest, while there are hundrl'ds of big animals resting 
undpr the oak. What is your percentage as compared ,. with the total 
population in the country? You talk English very well here. You are 
people who have got very few Rcruples. You can eat anything, you can 
drink anything. You do not know either the civilization of European. 
or the civilization of the Aryans. You are such people. 

Mr, President: Order, order. 

Mr, D. V ... Ivi : You are l~ only in name and intellectual 
}Iybrids. That is my view of the matter. 

My third reason, shortiy, is this. We have not been commissioned 
by our constituents to pass a legislation of this character. A meeting 
W'til" held the other day in the city of Ratnagiri, and I was specially 
written toto oppose this Bill. That is the view of my l (~ . 

No\'(!'; Sir, I ask the Honourable the Home Member whether he does not 
kno,v anything of the constituency which I represent in this Assembly. 
Be hi 8 eiviHan from the Bombay Presidency. H!l worked for several 
yeurs in my part· of the country, namely in the district. of DharwtLr. 
Does ,he not know that every caste, everysub.caste, has got .i1is.ow,n Guru 
thet'l'!"l Why 'Were not these people consulted f Why are B l ~ 
afraid of eon811lting' these people T :. Are they afraid of, having the opinion 01.. 
pe,bple Who l . ~ l l l freely And. frankly, 'alid isit.int;e.ndec:J 
that ~  "should n<>tbe oonsulte(l at all t  .  .  . :: .. 

"  . All lIoilovule Member: Were they prevented from giving their 
~~ ~  ;  . ,! 
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Mr. .~. Iflvt; How could they give their :P l A:~ ~ tr¥Y ~~  
approached in. tae proP'" . ~  ¥, You. do ~ ask them , 1;P,. ~  " W 
matllnce and. yC)u .do 'not ascerta4n ,Qpinions in tJle way in, "hicldt ·,'t\ii1j14 
be . ~ ~ ~ . ~  ~ ~ l  did not .come ~ : ~  ~ 
OPllOse. the ~ll  ,thel'efQf'e you presume that ~ majority of. the peQpte 
are in favou,r of it. This is a double. wrong to the ~ P l . '  . 

My next reason is that the original Bill has been transformed out' of 
recognition. Originally it waH a eivil Bill, pure and simple. It was a 
Bill inten.ded to apply to Hindus only. When it we.nt to the Select Com-
mitt'tc, it.aaa,umed a new form altogether; from a civil BiD it came to be a 
penal Bill and a Bill which is intenrled to siteet the whole country. I 
lInu the. Mussalmans, many of them at any rate, are opposed to this. 
The Mussalm.tns do not want thi", Bill. (Some Hcmourable Members: 
.f No.") It is no use interrupting me simply because I am opposing the 
Bill. I han' outlived SUCll interruptions on a thousand' occasions, tlnd 1 
assure you that if you go on interrupting me I won't stop. We were 
told yesterday by our Honourable frit'nd Mr. Abdul Haye that the Musul-
mans as a body art=' .~  to this Bill. (Cries 01 " No, no.") (_4.'" 
Honourable Member: .. What did l\lr. Shah Nawaz Ray''') There ~ 
som{' MuhRmmacJans in favour of tht' Bill. I know, but the great mllss of 
the p('()plt', at any rate, the mass of orthodox people as represented by the 
Ulemas under whose authority a latwa has been itlSued to thousands of 
peopJe-:-and ,I have got with me a copy of t.he fatwa-are opposed to l ~ 
Bill. The Ulemas say that, e,'en in the time of their Great Propht't, chilcJ 
marriage was in vogue. It ia Mid that the Prophf't himself had ~ 
child marriage, that he marrit'd a girl when shE' waH only six y('ars of age; 
I do not know whether it is true, but this thing has bE't'n publisbed under 
the imprimatur of the authority of tbt> lJIemaH, and I suppose the UlemM 
are the ~  all our Pandits. At any rate, I find the whott> of the Muham-
madan community, is not in favour of the Bill. 

Then I find that it is intendt'd to make this a penal law binding ,P.POD 
the whole country. Is it intt'ndt>d to send onr foionH, and our sons-in-law 
to .illil' Is it intended to drag our daughters and sisten aJ!.d ul1gbteno-
in·law into courts? You want t.o have two ages, one for marriage an4 
anot.her for consummation. If you want to havE' an e"j) , let UM have one 
e"il. If you can satisfy me that the maSR of the people is with )'ou,. then 
I l\m Hurely wUling to accept tht> whole Bill ; not only that, but 1 ftlll 
even, willing to go further. Some of my Honourable friends bave· l ~ 

mt> to agree to marriage at 12 in the ,caNe. of a girl. I MY, no. Either have 
it 14 .9rp.yen 15, or reject this Bill altogether. It ill no ulle ~ witk 
tl1e ~~  .. If ~  ~  ~  of people lik.e ~  ~ .  Mayo, and it 
you ~  lD thIS Bll)' SImply to make an Imprelfllon upon the people f6. 

~. and, Europe that you are progressbijr verY tast in matters social. 
~  .PfRS, a)lill ~~ Ilnd,for all fixing the age even at 16 or 18 for wome4 

~ . ~  ~ 30 ,for ~ . not. have, it once aJ!.d for aU, and l l~. D.'! 
tU!Jc(!r wJt\l the .. thIng,. There can be no compromise in a matier lih 
thIII. If you are ~  to ignore the relilriou8 oo'nvitrtlons of peeP ... 
then be bold and have this iDeasure pUled. {fyou speak iil a ~ 

faLw.oe o.!ltpe ~~ . ) ~ . . ~ ~  ~ .  are ~ ~~ l ~  tPo!l§&DdI 
~ those who respect the ShaHtr,,, ; It IS a matter of ~ l ~ ~  
'Wltll them. I 'Was told by one of my friends here that the Shutr'ai ~  
provision for penance in the case where the marrjage age is exceeded. That 



~l  be an' exception and is' an (exception to 'be 'made tpe rule 7 We were 
told very coolly that tl!e conscientious objector may 'go ItO jail, may pay the 
~ . 'If 110, '} thUik'it is only a desperate remedy; if·Btl nM. piMe of 
~~  l .~ ~ . l ~  l ~  8hould: ohl:tproeeed 'With ~  ~  
MeIlt 'Of thE" people. We 'should' remember-that the' Government In' l~ 
oountIj is a foreign Government. Some Europeajjs may live in this country 
~  for ftfty years, and yet they would 'not be able' tft appreciate our 'feel-
in gIS, and this is instanced by what the Honourable the lIome Member H8.id 
yestcJ;day. "They live in complete detachment and they do not know what 
jw passing 'in our minds. They only come in contact with people who talk 
totht'Dll:lweet wordl:l and who say, yes and ditto to whatever they say. They 
do not generally approach people who would speak to them frankly 
and with f'&ndou,r. That is their weakness. The Honourable the Home 
l\lember is grievously mistaken in his belief. The..-e are bound to be fresh 
electiQns in the count..-y in the course of a year or so. Nothing will be 
lost in the course of one year. This question will be placed before the 
counLry, 8lld if these reformC1"6, hot and hasty reformers, arereturnetl, 
and if I am also returned fortunately, I shall be one wiih fhem,' and I sban 
be the fint to advocate a measure of this kind. But let us wait. Let 
Us wait for one year. The heavens are not going to come down if you 
wait for one year. We are told we have grown physically weak owing 
to early marriages. Every one of us here sitting is the product of fl child 
mal'riage. I am myself a son of parents who were married when they 
were children and I do not think I am very weak. (An Botwurable Mem-
ber :  " You would have been stronger.") I am not going to take up the 
time of the House by narrating my own personal history. But I tell you 
this, that mighty intellects, great warriors and great scholars have been 
brought forth by men and women who were married when they were 
(lhildren. Do you mean to say that you should follow all the customs and 
lllannt'l'H of Europeans and Americans T If so, read the literature on the 
suhject, read the latest book " Uncle Sham" and you will see what is 

ll~ on in America. how the American unmarried girls are behaving 
themAelves. Look at the opinion of Judge Lindsey, and one writer says 
that it is very difficult to find a marriageable girl there who has not had 
earnal intercourse with a man. That may be an ex ~ but 
at 'my rate, I am not going to follow in the wake of people who have got 
dffl'el'ent civilisations of their own. It may be true, or it may be false. My 
opi-Dion is that we should follow our own civilisation. 'We may promote 
8OOi81 reform in our own humble way and social reform Ahould come from 
within and not. from without. The marriageable age of hoys and girls 
hall «one on upwards considerably. You will be surprised to hear that. 
when 111larried my first wife, she was only five years old. When I ~  

myr.econd wife she was 12 years old, and my mother was married, she uRt'd 
to tell me, when she was a baby of six months. 'You will be agreeably 
lurprised to find· that soeial :reform is makin,r progresR st.eadilv. Mv own 
claUflfltfl1'8 were mal'rit'dafter they had actually oomplp.ted ,14' yesTlIi'. ':My 
SOlIS have married girls who were 11m l ~  than 14 at the time of their 
ttlal'tiage., :Society. tolerates this, but ~  w.ilt not tolel'ate your oppre/i. 
sion O}O' cOfTcion. ,. You have no right to: force dmvrr the ~ of pl'ople 
Tour '1)'\\iJt, .l~ You must pel"8uade thein., What ,have' thest'l'eformer,;; 
dOD(":tIn .. perrmartepe&ple,1;o make 'pt'ogresa 'l!OOial\ly':'! . 'Tht'y 'eomt" here And 
mm'Al dtellOlutioD!i .. ,. They come' here and, move Bill!4 ~ to Jmve' their 
.anelJ :p&t OD,tthe. 'Statnte;.BMic"t8atsueh ;and"1;ueh: Ii" BiU 'Wils'pallged on 

•. " ••..• " '. ;'1. , '. _  • .:, " ...• • ,.. ~ .•• • .;' r·o . ,. . "" ..:.! , 
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~ : ~::~: ~~ . ~~  .•. l :~ : ~ ~~~~~~ ~~:: ~: ~ ~ :~~ ~ 
reformers. I saY they ,a .. e : ~ .. ; ~~ HC?l1ou'rable the. ~  . ~ ~  
that he . ~ al'denUy . ~ l  an' PP ~~  ~  ~ ~ ~ the. . ~  
of t.his Bill; 1 ;should be very. Horry. If thIS BIll 111 passed. Isbal, . n.o.t 
express any' cOJlgratulations, but I ,,,HI say, that· ~ extremely ti?,rry ~.~~~ 
the Bill has beell ~  over the head!; of people wlthout C ~ . l  them 
and ~  their wishes. 

With these few words I oppose the Bill, and I do 80 very frankly Ilnd 
very emphatically. (Laughter.) I ~  it ~ all.the-emphasis at my 
"iOnlllland becBuse I find you are carrymg thc thIng In a 'Wrong DianneI'. 
We were told by one European gentleman that this is a matter of national 
legislation. I hope when 1\&. Haji'li Bill comes up for ~ ~ . he 
will hold the Hame opinion. It is all very well to say that 80clal legutiatlon 
should be promoted in India and Europeans sh?uld. be. allowed freely to 
exploit the country in other matters. Our attenhOll IS dIverted to mattera 
oVt"r which we may quarrel with one another, so that they may ~  a fref' 
fiekl to themselves. That is what we see every day. That lS what we 
llE'e e,'en in the case of questions and answers in this Honse. Remember 
the nepotism brought out by my friend Mr. Chaman Lall this 
ftlornin(l ItI1 regard!! the purehRse of stores for the North WeKtern Railway. 

~  advice such as this falls on deaf ears. I am n.ot. willing h, be 
led into this ·by-path. I shall consider this measure on its own ~. 
It i!1l fI good mea!J1)re. It should be passed, but not in tht> way you Rt,. 
attempting,nor'at thiR time. Let us wait for one year more. I. .. et llH have 
frt'sh ele('tions ; go to the . ~  come back and then rou can t".onsidt!r • 
meaNure. ~  this ~ . 

Maulri IIobammy Bbatee DaoocU (Tirhut Di'Yision: Muham-
mad aD) : At th-: very outset I want to make it perfectly clear that 1 am 
pne of those who believe in l>OCial reform. I have bt>en working all my 
life for. the social reform of not only the MUlJ88lmllD8, of whom I am ODe, 
but of all· those who came into contact with me. I eome from the Muzaft'u.. 
pore dimrict, where I would not leave a thing which I know to be a ~ 
to society untouched. I know how deep-rooted the evilR are in oor 80cietyy 

~ I am not a. believer in the methods adoptP<l by the ardent &upportera 
of the Sarda. BIll. I do not know how they have ehanReti their mind ao 
soon. T thought that these friendH of mine had eonfldence in themselTs, 
~  they believed that they could turn the tide of their society in the 
\\'ay in which they wished it to be turned. I am beginning to doubt the 
ca.pac:ity .of my friends on thiH side of the HoWIe 'Who· are now tryu.. to 
get ,the.ud of Government and the enthuswtie IIUPP0n. of the Honourable 
tnc . ~ l ~  ~ ll they clapped 110 mlleh the other day for ~ B  
the!r society. SIr, It .18 a "cry <JeJicategrourrd. tllat weal'8treadinr:;1 
beheve . we. are ~ ~  a domain .. )Vhieh is moat .aored in ollePa 'life. 
Supp0l4lng thc ~ l e;l!:lsttl, the evil ~ not ~ lP~ . .  til. ,other eyiiH';in 
~  conntry are. The greaWit e"il in • the country HI thlJ. ilHteraey· of ~ 
people. What. hll.ve ~. Government done to. eradicate that· evil frem our 
8OOietr •• and wl1,t have. ~  supporten· of tbis Rill a ... toer.diOlte 
~ ~ l t ~  place thul evil of illi1Ieraey:in. the fnmtr..utk. .of'the 
evi)s ~~. : ~. l ~. p9, . ~  l . . ~ ::  fit olriict 
marrJ"e that ail the ddReulties in our 90Ciety h.\·e ari8Cll' If they "re of 



that opinion, I would $imply hang my head in ~  alid l ~~  to 
~ l .~  l.~ll l ~  ~~  .~ ~~  to work .0\1t ~ salyation of 
tbll;u:olffltry, ,l Nhould thmk. that my fnends oughqo kiiow better ~ "rhey 
~ .~ ~() Ittlow ~~ ~  .~ l .  tie is broliglit abottt by many _con-

:l . l l l ~ whIch are too numerous to enumerate. I would 
~.~  ~  you one or t"·o wbich are very important and they 

ar", l ~ . 1. think you will agree with me-that this evil exists in the lowest 
f:ltratn of society. (.t1Ti H oruntt'able Member :  " No ".) That is my ~ 
pCl'ienel'. Personally] do not know of any educated family which ~ the 
victim of this praetiee. My cxperience is that this evil exists only amongst 
the lower l ~  of the people. Why is it there T Try to find out the' 

~  of it. My diagnOl!lis of the evil is that the man does not understand 
the fundamental primdples and -value of life. Sometimes the man is 
incapable of keeping his daughters unmarried because he cannot provide 
them with sufficil'nt food. If a mlln ~ five duughten; consecutively he 
cannot. provide all the daughters with sufficient food, and thinks it more' 
convenietlt that some of them should be married, 1<10 that their husbands 
might provide for them, Many instances of this kind have happened to my 
lowwledge, and therefora I say that you should try to eradicate these evils 
first, which nrc the root C8W1e of child marriage. Try to educate them, 
!Jive them primary education, make primary education compulsory through-
out the length and breadth of the country. Make the eeonomic condition 
of .the people better than it is at present, and last but not the least, the evil 
of untouchability is the greatest evil of the country, and I believe evel1' 
human being who has a.ny Aympatby with mankind would think that & 
eountry in which untouchability prevails is not a country worth living in. 
Since the awakening of India, untouchability has been in· the forefront (If' 
all l'eforms. 

(At this stage Mr. President vacated the Chair, widch was taken by 
Mr. Deputy President.) 

I have never heard that there is  such an evil as  child marriage, and 
that this dould be eradicated before we can go further. I have never heat'd 
of it. 1£ my friends are so zealous of reforming this evil, have they not 
get other means of doing it 7 Is it that they cannot· do it without the 
aid of the Legislature' Do you want that the Legislature should-invade 
thepl'ivate life of a family f I should shudder at that idea. The evil 
might be eradicated in a few cases with the help of this legislation, hut 
the e\'il cannot be eradicated in the case of the poorer people who. Oil 'account 
of their eeonomiccondition, ignorance and other causes, are' accustomed. 'fo 
thilll sort of evil practice. Therefore my humble suggestion to my friends 
is not to abuse the power of legislation which they have' got in this ~ : 
It sheuJd be utili'lled at the proper time and not in matters. whieh concern 
so' :vitally the privat.e life of thE' people of this country. If' legislation is 
ll.~ l  to be nece!IJRary by our Hindu fellow-countrymen for t.he removal 
O! this ",-jl from .t.hf!ir ,lIOO'iety, J 'ahorild tell them that they should not malee 
a,:JUhiv'en.al law., for the whole of India. They mUst realise that India 
iRia \ta8t country. A man in .Madras is not at all the same as ani,n'in the. 
Rupiah:, ,'001.0 the two places, atid ':you tlndit 011t. The cUstom in the 
P.l)njab,il quite diiferent from the culJtom in ~ ~ . Therefore', in Ii vast 

l ~~:~  ,this, to have_.a univer-I, l ~ for ~  whole length arid -b:.-cadtb 
~  lnd.ia:'1 Ilmply enforcmg a thlhgwhlchthe ~  cannot endure for 
_.,1, would therefore advise-'bt tlti( : ~~l nil'fute" pf -this 13iU 
1:.1 'I" , . 'd-" ,--". •  •  - , 
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P l~ 'under an! ll l ~  ~~ ~. ~  I ~ ~ . the ~ l  
of thIS nature lD the Bill was foreseen lD the verybeglDIllDg when my 
Honourable friend, Rai Sahib H'arbilas Sarda was 'good enough to put in 
a Bill to regulate the marriages of children amongst the Hindus. That was 
hil:l idea at that time. Later he had a talk with me. I said, " All right, 
if you think that you cannot reform your society by education, and pto· 
paganda, fhen of courlle you may have your own way and for the Hindu 
children you may have legislation". Sometime after we heard that it 
was going to be applied to the Mussalmans al80. We have not had any 
anthoritative statement as to how the Mussalmans were dragged in. I 
have not yet heard anything about that which can be said to be authoritative. 
The Select Committee's Report, which hal:l been given to UI:I on this occ8&ion, 
does not mention a  word as to how the-Mussalmans were included. I 
t.hought that this omission might be supplied by the Honourable Home Mem· 
J,lel', who was I:Ipeaking so ardently on this Question. But in his speech 
be was absolutely sile'Dt over this point. lIe did not tell us how we came in. 
Under whose authority have the Mussalmans been dragged in , 

.An Bono1U'&ble .. ~ : Look at the paper that has been given to 
you. 

M&ulvi Kobammy Ihaf.. Daoodi : Tell me which is the paper 
referred to. I would'tell illy friends on this side of the House as wall 
88 on the other side that the Mussalmans have got a complete 
law of their own 80 far as marriage relationships are conoerned. On 
all personal questions we have (fot a complete code of our own. We are not 
governed by such vague lind doubtful theories which you may have come 
across in your own case. We have got definite pronouncements, definite 
sanctions in our religion. For everything there is a provision. For a child 
when she is married against her will there is a provision for her to repudiate 
the marriage when she attains puberty. There are traditions of our 
Prophet-peace be on him-that a Mussalman IIhouId not marry a girl 
unless she understandH what marriage is, and 80 on and 80 forth. I need 
not dilate upon that. My friend, the Deputy President, Maulvi Muhammad 
Yakuu, has mentioned Home of them in his minute of dissent. How· 
ever, this is not tM place where I should argue these things. How Musslil· 
mall children are protected by our ShaMat from the· evil doings of their 
guardians I need not dilate upon. You may reMt assured, Sir, that our 
Shariat contains ~  and it is therefore that the Mussalmans are 
proteet(ld by their Shariat. They have only to know their laws. and it is 
for that reason that we have never heard any complaint of child marriage 

(lll~  the Mussalmans. 
An Honourable Member: Questiou. 
Maulvi Mohamm&d Shafee Daoodi :  I say I never heard any com-

plaint. Take the questiollnaire which has heen so framed as not to give all 
opportunity to 1\fllssnhnnns to exp.·e!'R tlwir opinion on questions ~ 

them. It is so fnulled as to indicate that ll ~  apply to the Hindus alone. 
My fl·iend. Maulvi l\Iuhanunlld Yakuh has described, in the Report itself, as 
t.o how :\lusKalmsns generally and n large body of them learned in theology, 
couM not be examined before the ('ommil;iiioners. . 
An Honourable Member : Why Y 
Maulvi Mohammad Shafe. Daoodi : I do not know. However what· 

e,·er that may be, it mUlJt he clearly understood that the MUBSalmans A!I a 



• " 'f 

'Community do not require Hlly legiHlation whatHoc,>cron t.his qtlGRtioll. It 
"wmild ',be;, I should say, ~  verY"cruel encroachment Oll the ~  of' tM 
ilfuasalmans, on..,the personal law of t.he Mussalmans if this ~  was going 
to jqlpo.'!e this Bill on the MU$H({lmanH'aIHo beelf11sc the ~ l  (~ 80 

Jftany here and we arc so ,few in this House; and as it is now' tbe age of ,the 
rule of the majority over the minority. '. 

!Ii'. GaYa Prasad Singl1' tl\t;uzafrarpur cum C ~ : Non-
I MuLammadan) ,: Can a mil10rity rwe the majority ? 

~  Mohammad. Sllafee Daoodi: Sir, I ~  with rapt attt'ntioll 
what my frienel. 'Dr. Hyder, WaR ~ . I should not say Illore dUll! iM 
~( ll . It might be unplea!l8Jlt. Dr. Hyder's support'Hhould lIOt be 
cOJlsid('red-J emphatically and l~  assert-RR the support ~ 

Mussalmans. (Hear, hear.) H(' has an indhriduality which he has 
always made use of, no matter what the Mussalman opinion is. 

An Honourable Member: What constituency does he represent' 

Maulvi Moha.mmad Shafee Daoodi :  I should say that the Honour-
Hble Members on the Government and on the OppoHitinn Benches should 
not be misled by Dr. Hyder's support. Dr. Hyder clearly said he-would 
not talk of the ~  aflpect-. But he should know that biB presence 
here is ,luc to the filet thAt he profellses Islam. 

An Honourable Member: Is he not a MUBsalman , 

Maulvi Mohammad. Shatee Daoodi ~ Still he would think it beneath 
his dignity to quote the Mussalman opinion on thiN question, and to eon-
sidrr what his constituency has goof. to Hay on this point. I do not want t:o 
take any more time on this question. But I would like, in the end, to say 
that the reJigiouH practices and the socinllife of my community in India 
J;houlU he held very saC/'cd Loth by the Government a", well H/I by t.he 
majority community. I should  like to impreIJIJ upon my friends in this 
Assemb1y that light-hearted actions in matters like this may lead us into a 
very seriolls situation. It is not only one aHpect of life that. will be 
affected, but, as I foresee, the whol(' aspect of our society will be a1!t>cted 
11'\,-1egislation on this question. As I said before, the proHecution will be 
ll~  for the flake of gE'tting those who have done ",rong according to this 
Bill punished, but it will be mostly launched out of spite for some previous 
~ . We know "ery well that in thill Houlle there arc so many minority 
groups. (An Hon01tf'able Me.rnlJer :  " Are there?") I should think so. 
n you do not admi.t that fact, you do not admit what ~ like day-light. That 
i .. ilOW I look at it. (Laughter.) And every group which iii represented 
h£'re has got its own 80eial customs and religious practices. ' 
Mr. Raft Ahmad Kidwai (Lucknow and Fyzabad Divisions : Muham-

madan Rural) : Does Dr. Hyder represent a group T 

Maulvi .e>bammad. Sbafee Daoodi :  I should say that these customs 
and religious ~ should not be interfered with by other eommunitie!l. 
T will give an example to make my point clear, MO that. it might be undel'-
stood by the official group which is so zealously supporting this Bill. Take. 
for instance. the social customs prevailing among our Anglo-Indiau friendli. 
ll ~  of them I should !!lay are so harmful to our society in India that we 
would like to stop them if we had our own way. Take, for initance, the 
dress of their ladies. T·he way in which they dress themselves is not at nll 
tlompatible with the notiGDS of, decet1cy ~  we Indians have. r would 
1A0PB(LA) J' 
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[Maulvi  Mohammad 8hafee DaoodL] 
have thought that on this quelltioll of dressing oneself the ~ ~~ of ~~~ 
of Indians would haye been respected by our Anglo-IndIan frIends. ll~ 

it is not at all desirable to haye any legislation to 'put a ban on' ~: 

goiug about in public Ilnd on the roads without covering theml!ielves jojufll-
dently. I should say that this is one of the many examples whieh I 
c(luld cite on tbis occasion. It is enough for my purpose to !:iliow that the 
religioUl' practices and social CUtltomiol of the various communities inhabiting 
Indiu are 80 different from each other that one universal law cannot be 
!laid to be applicable to all of them. It iii tllcrefol'e much better to lea (~ 
the question of the reform of such evil customs to the community itsclf_ 
If the l\Iussalmans want a legil;lation on this point, certainly the l\Iussalmans 
will comlider the pros and cons and come up with their suggestioJUl, which 
will be helpful to the society. But it ijoj not for one community to impose. 
it.!! will on the members of another community. With these wordfi, I support 
the motion for the ~  of this Bill, which was moved in t.h£' ~  

beg-inning. If that motion failfi, then I would not like to come in (~ 

way of my Hindu friendlS to have legislation for their own community, but 
I w(lulel not in any circumstance consent to have any legislation for the 
~ ~ l  of India on the matter before UII. 
The Revd. J. O. Ohatterjee (Nominuted : Indian Chl'i!'ltillns): Sir, 

I rise to oppose, as strongly as I can, the amend-
ment put forward by my learned friend Mr. 1\1. Ie. Acharya, 
and to support, as strongly alS I can,' t.he motion moved by my Honourable 
friend Rai Sahib HIIl'bilas Sarda in its entirety. It may be asked why I 
shouhl have interv('nl'c1 in this debate? My reaRon bri£'fiy is that, in the 
first place, T WIIS eh'ctetl by this House as a member of the Select Committee 
to whose care ~ Bill was t"'icE' committed. Secondly, it seemR to have 
been forgotten that thi!:; Bill does not refer only to one community but 
applies equally to all communities. ThrrE'fore, I think, that a Member, 
whatever his community may be, has a rigbt to speak on tbiR BilI. AR re-
gards the sreech of my friend Mr. Acharya, who, I regret to SBY. is 
running away, I need only say that hiR arguments need very little r£'futa-
tion for he refuted his own arguments himself. He wanted d£'lay becauRe 
he han not considered 1Ihe Report of the Age of Consent CommitteE' and in 
the tW(I and a half hours oration hE' delivered he showed clearly that. not 
only bad he read it carefully, but had even studied the biographiE's of the 
gentlemen and ladies who composE'd that Committee. (Laughter.) Sir. 
so far os he is concerned,he made it quite clear that he thought the Report 
was not wort.h the pa}l£'r on which it was written. Therefore, what need 
has he to consider the Report, which he thinks is of no value at all, and 
on the viewH of whORe membe·rs he tried to pour ridicule. All that is clear 
from his motion is that he has t.ried to make a last attempt, like a drowning 
man who clutches at any piece of straw. He thinks that his cause is a lost 
cause, and therefore he wants to delay the passage of the Bill in the hope 
that the delay may wl'eck it. lIe uked what are two years in the histary 
of Ii nation. ThoSt' are strange words in the mouth of a gentleman who 
belQJlf!ed, a little time ago, to :a certain party. I should like to know what 
his enltwhile friends would have said to these words of his in regard to 
ot.her. mattera. II£' quoted me and said t.hat I had at one time pleaded that 
ma.rr1llRe was a sacrament. But he did not remember that what I said was 
~  a secti?D of the Christian Church, namely, the Catholic Chureh, be-
lIeved l ~ to he a sacrament. At that time my objection -to' tne 
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measure was in the intere!!ts of women, just as my support. to the present 
Bill is also in their interests. That was a Bill to make di¥orce easier. 
When divorce .is made easier who suffers Y Women. Similarly as I be-
lieve that this Bill is in the interests of women I support it whole 
heartedly. 

As regards the long speech of my Honourable friend Mr. Sesha 
Ayyangar, I do certainly have great respect for what he has said. He 
certainly spoke from conviction, and I believe he had a right to speak, and 
to put in his plea, because the provisions of this Bill very l (~l  

aftect the community which he represents. But, at the same time, 
I regret that it should have been left to him to take that stand,-
he ever so learned a gentleman coming from ever 80 learned a 
Presidency al:l Madras. He made great play over half a dozen 
meetings which had been held in different places and which con-
demned the Bill. He made much capital of the opinions of two orthodo.z:: 
ladies who '\W are· told have come Oll a recent orthodox deputation and 
who have spoken against this Bill. I ask him if he honestly maintains 
that women do really oppose this Bill, even women from his own part. 
Has he ever heard of Dr. Reddy, whoDl his own compatriots have elect.ed 
Deputy President of t.he Legislatiw Council of his Presidency' Is not 
her opinion worth any weight· as against the opinions of l ~ that he 
has quoted, Then again J ask him, is the opinion of two or three women 
or even of 50 women ''''ho ~ been asked to put their thumb imprelltliona 
on petitions worth anything? I will remind him of another piece of 
legislation wbjch was enacted many years ago, the legislatioll for the 
abolition of sati. It is well known that at that time a memorial w.as 
presented to the Governor General on which the tliumb marks-I do not 
suppose they could write in thos!' ~  50,000 women were placed. 
These women pleaded that if the law against saH was passed, if saU was pro-
hibited, then their l ~  would quiver and that they would oommit 
satyagralut. Those 50,000  women have pll88ed away, and no Ratyag,.aAa 
took place. . The present Bill is exactly the same kind of legislation. I 
think it iR very much more important because in the case of sati, it was one 
in ttm thousand or even one in a million women who became a ,ati, whereas 
in this CRR!', it iR a long drRwn out s(1,fi. Tn the case of millions of ohild 
widow!!, it is worse .than saU, it is R long drawn agony. My Honourable 
friend Mr. ~  Ayyangar -inade ~  play on the problem ·of "the 
Beyond". He brushed aside the opinion of women who support this 
Bill, (after all it is the women who are concerned in this Bill) by !laying 
that these women were concerned with the pleasures aud happiness of the 
pr('sent world only. 1V[y Hononrablf' friend says .. We are a great nation, 
we are a great. people, what do wc want with the present life or wit.h the 
present world' We only think of the life beyond". He also said t.hat 
women who pOl'lsess ~  and patriotism only love the life beyond. The,v 
do not WilDt the present world, nor do they want the present Bill So that 
all the a.rgnments that he urged amonnt to this, We are men, we have 
got vested int.erelif.!.; and so w(' alone have got the right to live for the 
prefient world. We Jove the preaent world, we want to enjoy life. Thi8 
is what men say, So farllR.women are concerned, men Jeave to them the 
world beyond and 80 deny them the pleasures of the pretJent world. That 
ilt the argumt"nt usually advanced by men who have got vested inter4'Jlfl;a. 
An;'lxidy who haR got the po,,;er mijrht lillY to him whf'n he wi.hes to opp1'ell, 
LtCPB(LA) r2 
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" There is the world beyond for you fl. If we say that, can not ot.her 
people turn round snd say to us: "You are the people who believe in 
thE! world beyond. There is for you the world beyond with all its eternal 
ages. Why do you worry about the present Y". How would my Honour-
able friends meet an argument such as that f I wish that, for the bencfit 
of ~  Honourable friends, we cOllld have a "'ision of the world beyond. I 
wish we could see the shades of victims on· whom· t.errible 8ufi'erings were 
infti<:ted by those ..~ the result of nlil! pernicious custom. If only we could 
look into that world of spirits, Wf' would find the shades of ancient sages, 
of ancient Rishis and of ancestors of the orthodox Brahmins, who wc1'c my 
ancetlt.ora as weU as the ancestors of my Honourable friends from the 
South. We would hear them say: "Alas I How have our descendents 
misinterpreted the vi(>w8 of ancient Vedas, and distorted the ancient customs 
which prevailed wben India WIlS at it.s great.est." Then they would 
point us to the shades of millions of child wives, of child widows who suffered 
l ~ agonies and lay on thE' funeral pyres, so feelingly referred to 
by my Honourable friend Dr. Hyder. All these call for vengeance on thoSe 
wbo started this pernicious custom which prevails today and also on 
those who want to continue it today. 

I- But, Sir, what does the c, world beyond " mean Y It does not only 
mean the world t.hat is passed ; it also refers to the ages yet to come. In the 
-day8 when the agitati«m against the prevention of sati was started, it 
was fortunate for those who favoured the retention of that custom that 
there were no Legislative Assemblies, and there were no official reporten 
to take down their words. The words of those who wanted sah to be 
upheld were not taken down by any reporter!!. So fortunately all that 
they l18id in support of sali has been forgotten. But, now-a-days there are 
such things as official reports and the reporters record every word that 
iii ut.t.ered t()day. I wonder, Sir,what the great granddaughters of those 
who oppose this -Bill will think of their ancestors when they come to read 
the proceedings of the debate on this Bill, Will they be proud to l'ead 
the orations of gentlemen who stand up today and want to uphold these 
customs T 

When my Honourablt> friends :Mr. Acbarya and Mr. Seahs Ayyangar 
saw groups of girls of tender age outside the Assembl" their bearts bled. 
It iN possihle that SOUle of thl' women who were demonstrating before the 
Assrmhly Chamber m:ny have snfl\lred from thcst' evils themselves and 
perhaps that is why tht'y were supporting the Bill. But when my 
Honourahle friends saw this. their soft: hearts bled. Yet their 80ft hearts 
do not bleed at the cry that rises up from every part of the country. A 
!!hol't time ~  a certain paper in t.hls country said that it would be a 

~  good thing if a wireless set of apparatus Wft.'! put in the confinement 
chamber of child wives and (~ l  mothers, and connected with the. homes 
of those who protest against this Bill and who want to ~~  up this 
tyranny. I do not d't-sire to add to l~ harrowing pietures painted by 
Dr. Hyder or by Mr. Priee. That would only give material for the com-
pilation of lit.erature ana books such as have been so often .~ here. 
Yet I hope, Sir, that thp ery of pain. the cry· of great distress that goes up 
from hospitals, from numerous· homes in villages and towne, from thf 
orthodox hO\l8.t!EI, from out· of educated -houses and ignorant hOJb.tII ~  
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reach and' tormp.nt the ears of people who haVE' the ROwer to set tblllgt; 
right and to save these roor girls from such terrible tyranny. 
As for my Honourable friend Mr. Neogy, his words are entitled to the 

greatest respect He does not lUI a rule mince matters. Therefore when he 
m'ade his last speech, he prefaced by !laying that he belonged to Ii ('om-
mllnity which did not practise child marriage but he did not want othera 
to do as his community did. lIe ,,,anted others to do as he said. lu other 
words he does not want them t.o benE'fit by tnt' example of llimself or that of 
hls community. 

(At this stage Mr. PresiUent resumed the Chair.) 
Now my Hononrablt' friend MI'. K. C. Roy has ably answered the 

pointH raised by Mr. Nepgy. IIe quoted the opinion of the Bengal OO\,{,l'l1-
ment. 

Mr. B. Du (Orissa Division: Non-MuHammadan). HE' misquote!). 
He quoted from a wrong extract. 

'l'Ile Jtevd. J. O. Ohatte.rjee: I believe certain injustice was done to 
Diy Honourable friend Mr. Neogy by Mr. Roy quoting the opinion of the. 
Rengal Government on the first Bill. 

Mr. B. Du: He misquoted. 

The B.evd. 1. O. Obatterjee : Po!!seSI! your soul in patience and I 
shall explain. My Honourable friend Mr. Roy committed a slight ·miEttake 
unintentionally. Ht' qnotf'd thf' views of the Bengal ~  on tht> th'f.t1: 
Bill, whereas Mr. Neob"Y quoted the opinion of the Bengal .~  OD 
the second Bill. Both were right. lIr. Neogy referred to the second Re· 
port. while Mr. Roy referred to the first Report. 

AU the lIame Mr. Neogy also quoted  from the vicwlI of the Go,-ernment 

"  P ••• 
of the Punjab and he quoted from t.he finlt paper and 
not from the second paper.' I believe thill is a miMtJlke 

that we have been constantly making in the course of this debat". The 
BiH as first. br9ught in by the Honourable the Mo\'er WllS circulated for 
opinion. 8ubNequf'ntly the Bill aN amended by the Select Committep. was 
also circulated. The Pro\-ineial Government!! recorded opinion'" on both 
(,Jtl!es. (n several iDl .. tances their 8ubsequent opinion WIU! quite dHff!rent, to 
that expr(>!lsed in the first instance. 

As tf'gard!'l the ,-iews put. forward by llr. Abdul Haye and my 
Hnnourable fripnd who spo'ke from the seat opposite, their main conten· 
tion ~ l  Mr. llaye's was that. the Muhammadans have either llot been 
properly eonllultf'd. or that they have not had "ufficient opportunities for 
expreMing thE'ir vif'ws. Now. Sir, J put it t,o you, whOllt' fault is it that the 
Muhammadan!! did not expre8M their viewH' Is it or is it not a fact that 
a distinguished Muhammadan gentleman, the Deputy PreRident of tbis 
HOUIIe, Maulvi Muhammad Yakub. W8I! a member of the Select Committee, 
that ht' pr('Hidf'd at tht' meetillgN of tht' Sf'lE'Ct Committee on both O<'CRHiouli 
wben this Bill was before the Sl'lect Committ.ee and t.hat on the ftJ'lt 
OCMmOn he Rigned the Report of tbe Select Committee without any note of 
di\lRent' Mr. Yakub i8 in intimat .. t.,ueh with the tTlemll8. He e«mld hue 
t'!afrily ~  them ~ their opinion. He ceriainly kerf' . Ample 
opport1lluty. 8eeondt. .. , when thil1 Age of CODlf'1lt Commlt:t.f'e wu forme4 
is it or is it not It faet tbat flVery party "'1111 ~ l  8M to W'hn Mh01lld lie' 
their rern-entativeR on the {'.A)mmittee' Two :Muhammadan r-ntlemea, 
I believe, nominated by their own party, were made members of it. 
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Mr. Mubammad Batlque (Calcutta and Suburbs: Muhammadan 
Urban): After the questionnaire was framed and circulated. 

The Bevd. J. O. ~ : That is a very small matter. They 
could have amended or added to the questionnaire. 

So, Sir, in the first place this proves that ~ Age of Consent Committee 
was representative, because the gentlemen on It wcre not selected by 
Government but nominated by the leaders of different parties, and secondly 
that the Muhammadan members on it were the choice of their own party. 
Consequently it is very difficult, at ~  stage, to maintain that Muham-
madans did not have time to expreSR their views. Moreover, it ill quite 
clear that a large number of witneSlies who were Muhammada.ns appeared 
ooforo tIle Committee. I find that Mr. Sayil! I1aSllan Nizami who, in the 
words of our Deputy President the other day, was described as a famous 
religious leader and a distinguished author of the day, appeared before 
the Commit.t.ee and has expressed very distinct views favouring this legis-
lation. So also the Honourable Saiyid Wazir Hussain, a Muh:ammadan 
Judge, has very strongly supported it. Dr. Mufti Muhammad Sadeq of 
Kadian. also a great Muhammadan leader, I understand, has given\'I'I"Y 
stroIlg support to it. Therefore, at this late hour, to come and say that 
Muhammadans have not had an opportunity to express their views is a 
claim very diftlcult to support from the facts before us. If we analyst' 
the evidence and the satistic8 given in the Age' of Consent Committee's 
Report, we do not find that the majority of Muhammadans have lipoken 
against the Bill, 
As I heard Mr. Price's llpeech, Sir, I was full of admiration for what 

he said. I do not think there was any need for him to apologise for hitting 
hard. I believe the apology must come from us that it should have been 
left to an Englishman to hit hard for tbis cause-the 'cause of our (tirls and 
women. I do hope that his speech at least will rouse people, will l'ouse 
those who are zealous for the honour of their country, t.o support this Bill. 

Then lastly, Sir, I want to allk my friends \vho oppose -this Bill. Al'e 
they honestly convinced that the women of our country, of any community 
. whatsoever, are opposed to the Bill' I put it to them that if this Houlle 
were today made up of as it should have been, half of men and halt: of 
women, would there be ~  doubt as to the iSRuell? Therein lies the real 
test. Let us not forget, that this Bill is in the interests of women and COIl-
lIerns them much more than it does concern men. My friend over there 
said yesterday, " If you want t.o Jearn wisdom, if you want to ask for 
information, do not go to the girls and chilclrcn such 8S implored us 
yer4erday, but go to the old and learned gentle.men, for they arc the 
people who alone can guide you correctly". Sir, it has been said that, 
.. Out of the months of bahes /lnd sucklings ('omes truth ". The incident 
of today is an excellent proof of the eorrt'cineRS of that saying. Out of 
thc mouths of babes and lIucklings the truth has come, not oui of the 
mouths of learned Pandits. 

I have only got one last word to say. We are at the present time 
clamouring to be regarded as an advanced nation, as a nation qualified to 
take our place whether it may be in the Aaaembly of Nations or in the 
category of free nations. Sir, even if this Bill were to remain 8 dead letter, 
for it has been Raid that if this Bill were paMed into law it 'Would remain a 
dead letter,-its P l ~ will have dOlle something to raiaemtr national , 
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self-respect. The eyes of the outside world are on us. If this Bill ill not 
passed, can we stand up and claim that we are a civilised nation' Look 
at the Appendices given at the end of the Age of Consent Committee'. 
Report. I do not want to take up the ~ of the ~ by quoting ntis· 
tics of child widows under five years of age, the stat.istics of girls married, 
or shall I say condemned, between the ages of five and ten, or even below. 
Are we a civilised ~l l  if such· statistics, and the hard facts thE'y' rrove, 
can be quoted against us, But if we pass this Bill·today, we ahal 118\'0' 
advallced, we I!;hall have been able to Hhow to thE' world that we (~  to 
achance not only in political matters, but in matters that do count ('ven. 
more, and would inake us into an A.-l nation, thcn and only then we shall 
be able to take our place among civilised and great nationH. This ill what 
hlln!ls in the balance today. I am not competent to speak frOlU the rtl-
ligious point of view, yet the his.tory of India is the heritage of e"ery man 
and WOUlan who is an Indian. So let me remind you of the great age of 
the Vedas or the great age of chivalry, the age of Ramayana. Who was 
the ideal of womanhood in that age' Sita. Sita sti1I remains the ideal of 
counties", women and girlR in thi", country. And W8M Sita Dlarril'd at the 
agE' of threE" No. She selected her OWll husband after she haeI come to 
the yean! of discretion and she, I have always heen WId, it! the ideal of 
Indian womanhood. Let us therefore give our little girls, the same freedom 
and the same chances, that were given to Sita. With these words, Sir, I 
strongly t!upport the motion of my friend Rai Sahib Harbilas Sardll and 
Ol"pOHe the amendment of Mr. Acharya. 

Pandit Kadan Kohan ltIaJ.aviya (Allahabad and Jhansi Divisions : 
Non-Muhammadan Rural) : Sir, when this Bill was first introduced, I sup-
ported the principle of it, which is that Imme legi.lilation should be rellorted 
to in the totality of the circumstances of the situation to protect children 
of tender age. I still adhere to that view. I am still of opinion thllt, in 
the unfortunate cireumHtances which exist in the count.ry today,ll Bill to 
restrain marriages at too early ages is needed. I do not desire that thiH 
Bill should be dropped ;  I do not desire that it should be blocked unnllces-
sarily. But having said this, I consider it my duty t.o invite the at.tention 
of the HOUHCtO t.hp matter that is now before it with a view that it should 
be judged dh;paSHionately upon the merits. Some times the attitude a 
particular Member may take up in putting forward a proposid affects the 
attitude of other Members towards the proposal. Without meRninjl any 
disrcl'lpect to any f.riend who has taken part in this debate, I beg Member& 
to lr,ok at this propoHition in an impartial light. What is the proposal 
b£-fore the fiouRe? The amendment moved by Mr. Acharya is that the 
oonsideration of the Bill be polltponed-not that the Bill he droppl'd-in 
order that the evidencE' which has been collected b,· thE' Age of CODl;ent 
C(lolmittee .should be made available to thill Hou8e before it. comes to 8 
decision TlTJon it. Now I RRk aU Honourable Membel'M whether in their 
0''''0 lives, in their own ~  they have ever heard of a judgment 
alone of a judge of 8 lower Court being relied upon by any higher or 
appellate ('.ourt in order to arrive at a conclUlion on the matter dealt with 
by it. This Atsembly iR like an appellate court or final eonrt.· whiehp.ver 
way ~  may put it. The Age of Consent Committ.ee wu apiJOinted J)ro-
fesledly, 8S the Homf' Member made it clear, in order that the evidellce 
which it would collect aDd tlte opinions it would Jrather from the people of 
the eOQDtry should be made known to the Legislature before it should com" 
tp a ~  on the prineipal provi.ionR of this Bill relating to the bing 
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of ages of marriage. The Age of Consent Committee collected evidence 
which, 1 understand, has been printed; they also prepared a Report and,that 
Report is before us ; the Government have supplied us with that Report. 
I ask every Member to consider whether it is a fair or unfair demand that 
the evidence upon which the conclusions in that Report have been based 
should be made available to the Members of this House before they' are 
asked either to accept the recommendations of the Age of COllllent Com-
mittee or to reject them. That is the whole issue before this Assembly 
at this moment, and all the remarks which have been made on the meritl 
of the Bill and the opposition which has been folhown to the proposal itself, 
are, I submit with great respect, entirely beside the mark. The point before 
the House at present is whether this requetlt that the evidence which has 
been collected should be made available to the House is a reasonable or 
unreasonable one. 

Now, Sir, I wish that, in coming to a conclusion on this matter, Mem-
bers will bear a few facts in mind. They should bear in mind that this 
question of the early marriage!oi of children is a very ancient proposition 
in India. They should also not be carried away by the very lurid and 
sometimes insulting remarks which  have been made in de!oicribing the evils 
of early marriages. No man living is more painfully alive to thcije evils 
thfiJ1 I am, but I am grieved that, in dil>Cu!oising this que!oition .my Mem-
bp.r should exaggerate the evils which are already great in a manner which 
hurtl> the feelings of those whom it most deeply concerns. We know t.hat 
early marriages of children do lead to great evils j but you must remem-
ber from what period these evilR have become NO glaring and NO oppressive 
as they are at present. This system of marrying girls at early ages, as r 
have said, is not a new one. Hindus have lived under it for thouliands of 
years j they prospered under it j for long time it WtlS not the evil that. it 
becomeH in many calies at present. I am anxio118, as much as any of my 
friends here, European, Muslim or Hindu, that the evilFi of this "ystem 
Rhoul<i be ended as early liS possible. But, I wi!oih to act like a surgeon who 
has t.o cut out the rotten portion of the flesh :  I wish to be scrupulously 
careful 1hat I do not use my knife carelessly to hurt the Befjh that is not 
rotten ; and I feel that, in discussing this question, the advantages which 
have accrued, the great advantages, from the system of marriage at an early 
age have been overlooked, and we have been painted as if we had all along 
liV(,od in a very rotten state of !lOeiety. The system of early marriages pre-
,'ailed ev'en at the time when, not more than a century ago, the Mahrattas 
re-established Hindu padshahi over t.he greatf'r portion of India. It pre-
vailed when the Rajputs fought for the honour of their race. It prevailed 
when Guru Govind Singh lived and worked for the freedom of bis country. 
It doeB exist today, and yet there are thousands, nay millions, of men who are 
quitt· as brave as any mortal man to be found anywhere else in the world. 
I do not wish to be misunderstood. I lJubmit. very respectfully and very 
hUDlbly that none of my brethren present here can be more tenderly soli-
citou!oi to remove this evil than I humbly claim I am ; but I want everyone 
to understand that there is another side of the question. I Bgret' that we 
Khould do away with or modify this Aystem so aM to provide against its evils 
and in this connection let· us remember that early marriage ~A not 
always mean early consummation. If it meant that, Hindus would havP,i 
bef'D swept ott the face of the earth by thiM time ; and in order that we 
should apPJ't'ciate the attitude of the Hindus in the past towards this 
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sYlltem, you mwrt go into it with a desire to under8tand the opinions of 
taOltt who lived UIlder it., You will find that in the ancient. days, when this 
pl'actioewatol introduced, there was a psychological reason for the 1}1'opo, 
sition that girls should be married before they had attained puberty. 
HindWJ attach the highest weight to the chastity of womeu. It wu because 
of this sentiment that they honoured a sati, a woman who died on the 
funeral pyre of her hWJband, like a deity upon earth. t:;he was honoured 
be<:liuse she made the highellt 'sacrifice in life that any mortal coukl. She 
was honoured because IIhe lived and died a chaste woman. And 110, having 
this very high regard for challtity, they contracted marriages of girlll just 
at the time when psychologically they would b(·gin to think of IIIDOrOUI:I ideas. 
The idea waR that, before tbey grew into womanhood, lJefore they reached 
adolet;cence, they IdlOuld know that there wat; one lJlu·ticulal' individual to 
whom they had been wedded and that all their thoughts should centre round 
him. Now, Sir, 1 do not claim that thil! wall 8 perfect SYHtC.llI ; I am not 
advocating a disregard of the wishes of the girl altogether. But what I do 
plead is that, when you compare one ISYHtcm with H.llOther, it. will not be so 
easy to say that this SYHtem under which a JDurriagt' waH arranged by tbe 
})llrentH had all the evils and that the systems of late lllarl'iagl)d 
with full freedom of choice exereised by young women, which 
exist in other countries, have all the ad"antages on thflil' Kide. 
1')w m!!his laid it down, as they believed it to bt> OJ! the ( ll~ 

11 bE.'neficial system. and under this Hystem Hindus lived and prospered for 
a longtime. But for 150 or 160 yearN, nllY, lIinee India came under foreign 
domination, things have gone from bad to WOrMe. Our religious iWoItruction 
has been very much ab8ent ; the foundations, the organisations which existed 
to inculcate high ideas of purity and Aanetity have bl'l'n "ery much wanting. 
The result has beE.'n ~ we have deteriorated-not deteriorated merely 
bl.'cause our girls were married at an l~ age deteriorated becauHl' we came 
under foreign rulE.', which is the greatest curse which can befall any country. 
UJlder foreign rule the life of a nlltion h! !lapped. The religion of the 
country does not receive sufficient attention. ThE.'re is no system for impart-
ing instruction in t.he tenets of religion ; tht're is no organisation for incul. 
cating all those high moral religiou!! and IIpiritual idl'RH which constit.uted 
the glory of the Hindull in day" gone by ......... . 

Mr. E. L, Price: Whllt about the untouchables t 

Pandit Madan Mohan Malavtya: What about tht' untouchable!! of 
England 1 But now does that question arise here' I wish the Honourable 
Member showed a better appreciation of the quetltion I am dealing with ..... 

Dr. B. 8. IIoonje (Nagpur DiviNion: Non.l\Iuhammadan): What 
about the UDtouchables that England has created , 

Pandit Madan Mohan Malavtya: If the remark made by my 
Honourable friend opposite (Mr. Price) delights him I wiHh him joy o,'er 
it. I have no heart to retort, and I am sorry I retorted c\'en to the extent 
I did. We are talking of scriot1ll matters. Rnd I hope that the 1I0nourable 
Member will be serioU8 for a moment. What 1 Hubmit is this: ~ have 
bud this nil growing ; girl!! have been marriPd early ; girl" ulJl"d tn bA 
married early even before ; but the N;ylltem gave them greater protf'Ction ;' 
conllulilmation was relUlOllably delayed. If young men are married suftlei. 
ently late and if braAmacurra was observed between the period of marriatre 
and ~  all it was obllerved in aneient days, there would be )l ~ 
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less of this evil than you hear of today. The Shastras were better under-
IItood lUld followed before. I 110 much wish that my people should go 
back to the purest ~ of the Shastras, and that we liyed under 
the old system, which was not half so bad as it is today. If you have 80 
mllny deaths from phthisis in India today, do not ascribe them all to the 
~  of early marriages ; Ilscribe them partly to the foreign lIystelll of 
domimltion. You spend 56 CI'ores every year for maintaining a huge army, 
but you cannot find Iolufficient. money to promote industries in the country 
"'}lich will give food to t.he people. You must ascribe the present Ntltte of 
affairs to the profound ignorance thllt prevails in the country, to the sad 
neglect of educiltion which has gone on in this country under the present 
rule in spite of the rE'peated prayers and protests of the educated community. 
If my friend over there raises the question of untouchability, let him know 
that the responsibility for it lies in no small measure upon the Bl'it.iF;h 
GO"ermnent in India. (Applause.) U;;ome Honourable Members: " No, 
no. "} I say it ~. If we ca.n get power next year, as I hope we will, I 
assure my friend!! that within a few years' time the question ofuntouchahility 
will have been a mllt.ter of past history, and the question of the evils of early 
marriages will also have been a matter of past history. 

Sir, my Honourable friend the Home Member never made a more 
E'loqucnt speech, ~  far as I am aware, than the one he ~  in supporting 
this Bill. I was wondering what the reason for it was, where the fire had 
suddenly sprung from. I was wondering whether he remembered at the 
time, while he and ot.her friends were now very anxious to push this Bill 
through,-becanse this ~ the only point under consideration,-who was 
responsible for the present. stat.e of things in the matter of child marriages. 
In 1823 Monnt Stuart l ~  wrote itl words which ought to be 
remembered by ewry administrator, that the surest remedy for removing 
the evils of child marriage was general universal education. That was in 
1823. Sir. We are now in the l~  of (~  1929. For 106 years the Gov-
ermnent which has exist.ed in this country has not found money to promote 
education among the people throughout. the land. What is it but education 
that makes my friends (~  who are !!upporting the Bill, put forward the 
idf'8s that they do Y I am certain thnt my fat.her and my grandfather, 
as well as the father and grandfather of many of my friends herE' who have 
NO strongly Bupport.ed t.hiN Bill would have shared the sentiments of those 
who oppose it. It is the education of the modern type which we have 
received whieh has made t.hl" whole difference. And if the Go\'ernment 
had clone their duty in scattering education hroadca!!t in the land among 
the men and women of thiR country, we should han not had to discuss this 
propo!!ition todAY. Therefore. I submit., Sir, that. when my friends who 
dP-Ril'f' to ('ha.ngf' t.he existing system, show aD inordinate zeal in removing 
it in 8 moment, they IIlIould remember. that the responllibility for the long 
and painful delay whi<>h has occl1rred in removing it. amI in inlproving the 

~ stat!' of t.hings lies largely at the door of the Government.. 

I want my EurOllt'ftn friends to consider thiH question quite Reriously. 
I d/l hope that they will take the /UlRUrance from me that I wftnt this Bill 
to pallS. I have Rupportf'd it from the very first. ; I stand by it today: But 
I (11) feel that, in l ~ with the proposition which is before tbe House, 
they hR\'{' not ... hown that attitude of considerateness towards thOR!' whom 
ll~ Bill mOMt ( ll(~ l  which we should f'xpect from them. In a matter 
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in which an important lIection of tbe Hindu community has convictions 8,!; 
dt'ep Ittl any religioutl convictions can be, ~ .l their teeling's be ligutly 
ciibi-I'garded Y No man can deny, whatever tlitferences one might rllbie 
about the interpretation of the ShastrRtI, no IlIl1n who knowt'i tbt' 8/ll1ljkl"it 
ianguageoan deny that the t:lmritis lay down : 

(Tllsmat dUllt'll,1Iallet Ka1lyam Y"1)a1lllar tumati bhav/!/.)-
•• 'l'beretore, B girl should be wedded before ~  bllgins to mC1I8trulltt!." 

It does not say consummation should be allowed; it' merely 
says Ii girl should be wedded before she attains puberty, and if a lIuitnble 

~  cannot be found, the parenhl should wait for three more years, that 
mj)ans up to 16. The Shlltltras allow it. It ill the conviction of a large num-
ber of men as well educated as any man in this Al!IIiembly, some of them artl 
sitting there in the gallel'y,-men who hllve come from Madras and Bengal. 
,It is their conviction that it is their duty, in the intereJits not ,merely of their 
souls but also in the interest!! of their daughters or granddaughters, to lIetHe 
a marriage and to see it performed before a girl "attains puberty. That is 
their deep conviction. They will feel oppressed if they are not able to do 
80. 1'hey do not put it forward as the plea of an agitator, of a man who 
"rants to create opposition for opposition's sake ; they are men of honest con-
victions. Are we going to trample under foot their convictions' Is it 
right that this Assembly should ignore ~ they say' Will it not be right 
that we should pause to consider if we can reconcile the needs of the welfare 
of the girls as most of us understand it with the convictions and sentiments 
of their own parents' It is not a question of a majority or no majority. 
ThcsCl being the convictions of a large section of Hindus,. respectable 1I8Cl-
tion, whichever you like, what is the duty of Government, The Go\'ern-
ment are not free; I submit if they want to do their duty. they should Hay 
that they will not support the Bill as it stands today. but will support the 
amendment before the lIouse. If they do not lIBy that, I submit that they 
will not be doing their duty by the people. The Government have pro-
miRed that they will not' interfere with the personal laws of the Hindus 
and MussalmaruJ. They have promised it, and they adhere to that promise 
to a large extent. Why should the Government now, in a matter of lIuch 
delicacy, undertake not merely to give their b1eslilings to the measure before 
tho! lIouse, but. also compel every Honourable Member sitting on the oPPoMite 
side, who belongs to the Government group, to \'ote with the Government' 
I submit. it will be immoral if they do so. The whole position haR to be 
realised in order to come to the right conclusion. To my British friends I 88Y, 
,...e honour you for your convictions. But place yourselves in our pOli1itioJl. 
J,lUit imagine an Assembly in which a!! many as you are C~  are lIinduM, 
and where a question of your domestic law is uJldl"r l~ lll ll  8 mntter 
which afl'ects your society. whether it be marriage with ft deceased wift' 'f! 
!lister Bill or' any other mes!!ure of that kindr-ImsJrine what your feelinl,l" 
would be if, while a respectable body of your opinion WAH oppOHecl to the 
.ut>s.ure, which was being preMed tD an Al!lIembly consisting mOHtly of uy 
Hindus and Muasalmana. 40 or 60 Hindus or MURSalmana were to put in t.heir 
whole weight in the scales against you. Who are concerned 'n this Bill , 
Bindns, Mllssalmans, Sikhs, Chrii!ltil1ns and ParsiN who are living in India. 
I do not AllY for a moment you "homd Dot help us. I do not lIuggtitrt that you 
should not take an intere8t in the matter. I respect Mr. Price for the deep 
IOlicitudf' which hf' showed ,for the wl'lfare of our frlrl.. J 1"t'(I.Tt't thllt hp. 
ovel'Stated the case, but I 8ubmit, Sir, that I am Dot one of thOIN'! who IIpurn 
the VlDpathy of my fellowmen among Englilhmen. I honour them for 
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IIhowing their lIympathy with our caulle. I respect them. I want their 
H;}mpathy, but I want their sympathy with a little more consideration for 
the feelinb'H of those whose views are not in their estimation correct at 

~l l . 1 ask that instead of disregarding the viewli of those like my friend 
1\11'. Acharya and Mr. Seliha Ayyangar who have pleaded not for dropping 
the Bill, but for postponing its consideration till January,-I think it is 
wrong to Hay that Mr. Acharya, by this motion, whatever his other inten-
tions might be, wantR to wreck this Bill, but even if he wishes it he cannot 
wreck it, because ~  are so many others who will save the Bill,-the House 
should rE'spect their views. Nor do I think that Mr. Sesha Ayyangar wants 
to wreck the Bill altog"{>ther, though he has opposed the Bill. The amend-
ment of Mr. Acharya simply says that the consideration of the Bill should 
be postporled until the evidence collected by the Age of Consent Committee 
bas bE'en mude a"ailable to the House. The position, therefore, iH that you 
have got HOmE' Hindus, not in a majority perhaps, but you have got some 
Hind1ls whoNe sincerity you will not doubt, who plead that the matter should 
ad,sud over till Ja,nuary  next. There is a large numb<.>r of ~l l  who 
Filly fllat they are not opposed to the Bill, but they Illso want more time in 
m·der to mok(' sure whpther they SllOUld lend their support to the Bill. 
Their atitude is not unreasonable. This Bill affects the marriage laws of both 
Hindm; And Mm18Rlman!<. We should allow them reasonable titnE' in dealing 
with them. We should not deal with them in a hurry and repent at 
leisure. Therefore I re!lpect the attitude of my Mussalman friends when 
they filly that they want a little more time to consider this matter. 
In such A statt' of ll ~  for the MembM's of Government to say that they 
will throw in their weight with tbOfile who are against this am('ndment,-
if that il> their meallinJl. if'l have not miFlunrlerstood them and I should 
be very sorry if I have milmnderstood them-I submit iR not right. And 
I appeal to the other l\'[pmbers of thiR Hou'le, 'hoth Hindu and Mussa]man, 
in the same Hense. I want this Bill to pn!!!lI with !'lome modiflcations which 
1 consider necessary. I belitwe it ill needed in the interest!! of t.hE' "'elrare 
of Ollr (~ l . hut T do think that, while we ha,'t' allowed so much time 
to pa!'lfo', to a110w thrE'e monthFi more to pllHB to enahle Members of thiFi House 
to Sh1dy thE' pvidenl'{! which haM been collected, and to give an opportunity 
to thoFiE' who are opposed to the Bill as it is, to make further representa-
tions if they like, will not be a great calamity. 

In this connection I should draw attention to the note which 
Mrs. Ra.meshwari Nehrn has appended to the Report of the Age of ConSfmt 
Con,mittp.e which I havE' read with great respect. She has shown a true 
womanly heart; she has Rhown a womanly appreciation of the,vital import. 
anc •. ~ and complexity of the iuestion, and ha.'l written 88 only a woman 
could write on lIuch a question. I wish every Member to read that note 
and to read also the other notes to see how very complicated the questioD8 
involved in the Bill arc. Many amendmentll have heen }lut forward by 
!'8I"nest men 'who want the Bill ·to }lRf1IR, but they too want to examine the 
provi5ions. FurthE'r J have bE'en here three dRY'!. I Jlllve bet'n t"'ery 
morning reading thiMReport, and I am !lorry to MY that I havp not been 
ablp to finish it. I have bE'.en rE'adinll it of conrse with eare, noting fl\'ery' 
word in it. and I do not think t.hat aU thE' ME'IDbel'R havE' yet reRd it. I 
therefore tIIubmit that, in a matter of R11cb Ilreat importance, iJl II maHer 
wbere Hindu and MURS8lman intt'relrt5 are 80 vit.ally involved, it win not 
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be wrong if my Hindu and l\lwssalwllll friends, who arl! earnlltitly. hOlle.tit.ly 
solicitoWi that the Bill lihould be plUioiled at the earliest opportunity, will 
yet show cOD8ideration for the viewl:I of those who plt'.ad for a pOHtponemellt 
till January next, and I hope that they will do so. We ha\'e to remember 
that the mOlilt important thing for the ~ of a measul'(, lik(; this illl t.hat 
it should receive the co.operation of the people. Let the House remember 
that the system of eal'ly marriages has gone on for Ii long t.ime, and that this 
is ~ first time it illl going to put a penal legislation on the Statute-book 
to cbeek it. It is Ii penal legislation. You arc goiuj;t to pass it for 'the first 
time. 1111 it too much to ask that t.hree monthlil more should be allowed for 
its cOlUlideration? Is it too much to ask that we should have an oppor· 
tunity, those of us who are in favour of Ii measure like thilll, to talk to tholie 
whu ure oppost'd to it, and try to make them realilile what lIome of us realise 
the enormity of the evil and the necessity of early action' If we enlist 
their sympathy, we shall carry the measure through with succellll, and it 
-will have a beneficial effect in the country. We will go wrong if we start 
with antagonising an important section-it is not mere numbers that count, 
it is the quality of men that countll, and among the men who are opposed 
are men of great weight, of great learning. I differ from some of them 
in some of these matterll, ........ ! am sorry to say thnt 1 do not represent their 
viewt: fuI.y. They know it. I did urge in the bt'ginning that, if we fixed 
the miuimuJJl age at 11, there would be no orthodox opposition in the 
country_ I found that the opinion of the House was not at all in favour of 
it, I then agreed to Kumar Ganganand Sinha's amendment· that it should 
be fixed at 12. (An Honourabl6 Memh6r : .. No.") I am not discUlding 
that point now. Have patience please. They do not agree with me in 
that matter. They do not regard me I.!Irepresenting their viewlI, but. I am 
cCl'tllin that., if there is more opportunity we may utilille, we should be able 
to utilise that opportunity t.o understand each otber better Rnd to arrh-p at 
concluRionR in which the whoie-hf!arted RUpport of every reMonablp man in 
the country may be secured to the measure. Very intricate and (:omplicatf!d 
questions have been raised. Birth registers, investigation. ~ l  the 
employment of t.he police. punishment. imprisonment and fine--aU those 
are matters of delicate human concerns. If a husband il'l ptlniRhel'1. thp 
fatf' of the wife has to be considl'red. aM thl'! Committee have oonRidered it. 
Tbt'refore in all these mattpl'R I submit therp is (lTeat advantage on the 
side of allowing a little time when there ill reason for it.. If the1't' Wilt! not 
the evidence already collect.pd. I lIhould Dot he .taking up the time of the 
HOllse. But there is the evidence available, and I submit that it is there· 
fore nothing but reaRonable that this amendment should be aCl.'cpt.ed, lind 
accepted in the ri/lht IIpirit. accepted generously, aN showing an apprecia' 
tion of the difficulties of those who are at present arrayed against th", Bill. 
I submit t.heAe lire ~ which dellervt' conHidprlltion. find J hope thpy 
will receive the dup considerfttion of thili Routl'. (AppIau •• ) 

1Iia.n Mohammad Sha.b Kawai: (WeNt Central Punjftb: Muham· 
mAdan) : Sir. I rise to support the motion that the Bill to regulate the 
marriage of children. all report.ed by the Select Committee, which would 
mllke it applicable to aU communitieH. be taken into coDlicierl.tion. Sir. 
the consideration of the Hill 1\'88 postponed pelldiq the Report of the 
Age of Cim.lent Committee. of which I bad the honour to be a .ember. 
The C~ .  has. tr(l,velled far and wide and r 8S1.1U1'e you that. the 
Committee bas inquired into the matter with aD open miJld aDd with 

• 
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absolutely no bi8.l!. In fact, before I joined the Committee I was under 
the idea that the e"il of early marriage, early consnmmation, and early 
maternity was not 110 great. as it was represented to be. But now, I have 
seen the things with my own eyes, I have hcard the evidence with my own 
ears. (An Honourable Member: "Where is that evidence f "). The 
evil is widespread and things are far worse than they arc described in 
the Report because we did not think it advisl'lble to excite or provoke 
unneceRilarily thc feelings of orthodox people, which though few in 
number, form an important minority. My Honourable friend Pandit 
Malaviyaji says that: the eyil is not so great. But I feel it my duty, as an 
honest man, as an honest Member of this Assembly that a true statement 
of most painful affairs must be said in the interest of the public. He 
flays that early marriage does not necessarily mean early consummation.' 
I can believe him that in each and every case early marriage is not followed 
by early conswnmlltion. The Committee which consisted of eight l ~  

and one European lady hat.; found as a fact that wherever a girl 
between the "ges of 10 and. 13 is married to a boy of 18 years or more 
she is in a majority of cases comlUmmated, before she arrives at the age 
of pubcrty. (Some Honourable .tllembers: "It is not true ".) It hi 
perfectly true of Bengal. (Cries of "No, no ".) \A.n Himourable 
Member: "You have no right to spee.k of Bengal ".) 

Mr. Prelident : Order, order. 
Mi&n Mt'bammad 8hah Bawas :  I was a member of the Committee. 

There is the finding of the Committee. You may accept it or you may not 
. accept it. I say as an honest man and as a judge that this is a tru& 
finding. It is 8 perfectly true fact in Bengal. 

Mr. Ama.r Bath Dutt (Bard,van Division: Non-Muhammadan 
Rural) : It is not true at all. 

(At this stage there were several interruptions from Honourable 
Members.) 
Mr. President: Order, order. 
llian Mohammad Shah Kawaz : You yourself said in your evidence 

Mr. Prelident : Order, order. 
llian Mohammad Bhah KawaI: The Honourable Member himselr 

said in his evidence that in many cases there was illegal consummation. 
Mr. Ama.r Kath Dutt :  I challenge that statement. On a point of 

personal explanation, Sir. 
Mr. P ~: Order, order. 

Mian Mohammad Shah Kawai: I am not going to give way, you 
may rest assured of that. Here is your evidtmcp• 

(There were some interruptions.) 
Mr. President: Order, order. 
IItan Xobammad Bh&h Kawu : Sir, this is wbat the Committee says : 
•• It ta admitted 021 all handa /lIld the tlUldameJItal taet ia uude.lable that earlv 

CCllllUDllllatiOD almOlt inevitably follows earl)' marriage anl01lgtlt both. Hilldul! and 
.Muallml. It tl allO "tabUahed from the evideDCle that pre-puberty I!ODllUDlmatiOD is 
commaD and that vialatioDI at the Law at Canlellt Get'Ur iD DIaD), caIN ". (Page 67 
of tile .tCtoport.)·· , 
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Well, Sir, in Bihar and Orisl!i8 things ~ quitp. bad but they nre not 
110 bad alO they are in Bengal. As J say, we inquired into the matter with 
an open  mind. We invited all evidence, including that of the orthodox 
men., . .I<'roilil ~l  the orthodox opinion 'Was strongly al!ainst. t.he Bill. 
Out of those orthodox gentlemen who have oome here, many were examined 
and they were surprised ~  I identifitJd everyone of them and J know 
the evidence of ~l  one of them by beart.. I My that orthodox opinion 
was perfeetly rl'presentlltive and ·the Hindu opinion except the opinion 
of a section of the orthodox opinion, is almoHt unanimously in favour of 
t.hE' Bill. A large body of Mussalman opinion was invited and there Wlil> 
a fail' response. Orthodox :Muslim opinit111 was also representE'd, though 
it was nCit so representative as it ought to have been. Muslim opinion 
on the whole is ill fuvoul' of the Bill. At its proper timc and when the 
motion of lIr. Hafique to the efl'ect that the Muslim should be excluded 
from the operation of thE' Bill, comes bt'fore tht' House I shall read tc, Y011 
wbat the Mnslim witncsscs have HaicJ. 1'herefore, Sir, it is quite wrong 
to say that ){uhammadRll opinion is adverse to the Bill. We ha\'e fully 
considered thE' vit'''"s of all the schools of l\lUlllim ol·thodox opiniun; 
WE' hav(' l'onsidt'red their ophlions anxionsly, cRrefully and with rebpllct. 
We hRd hefore us ~ religious laws and marriage laws ()f Turkey lind 
Egypt Hnd laws of marriage of almost aU the civilized countrieli, al1l1 we 
have (lomp to A deflnitf.' conclusion and you cannot challenge the honel'ity of 
the memhel's of the Committee that this Bill in no way interferes with tile 

l l~ laws or custom of the Hindus and the Muslim. Sir, I cannot 
share the view of Pfilldit 1\fala"iyaji that the evil is not 80 pernicious and 
widespread. 

. Panclit Madan IIoh&n lIIIala:"y&: As Rome people represent it. 

lillian Mohammad Shah Ifaw .. : 1 have heard the most shocking 
evidence. The educated women of India rightly uy that they have btoeen 
the victims of the evil -custom of early marriage, early consummation And 
early maternity. The women of India are most vitally aftiected by this evil 
custom. They feel rightly that they are victimised and tyranniaed. 
They claim justice at the Bar of this House. 

With these preliminary remarks, I dellire to approach the subject 
with pf'rfpct. calm ami without pnsmon. I will not exaggerate Itt all. 
The first objection raised by the opponent.s of the Bill is that the legiH-
lnt.ure and thE; Government havt" no bUliiness to interfere in lICXlio-
religious matters. It must be rememberp.d that. in every country 
legiBlat.ion has heen URE'd a!l a remedy to remove /locial injustice and 
other evils of that kind. In matters aft'ecting marriage and consent in parti-
cnlar, I know wbat is the law. Legialation has been resorted to in almost 
every civilized country, including Egypt and Turkey. III Egypt, 
the history of the law of marriage begins from 1864. The Royal Deeree 
of nth .Janulin', lA64, which l ~(l the law of marriage, prohibited 
marriage of a boy below 18 and a girl below 15. Under Article 1, 
however, dispensationll were allowed in rare cues by the Khediv on 
the report &f the l\finiFlt.er of .Tulttice. This (.'ontinued· to 1»e the I",,· 
till 1928 when Iia", ~ . 56 of 1928 was ellacted. UDder Article 2 of 
IJRW NO'. 56 of 1923, a contract of marriage ~  a boy below 18 and 
a girl below 16 t. absolutely void. In Turkey tlle age mit which ~ 
not nbjeet to aDY exeeptiou, II 15 for the boy aDd IS for tile girl. 'Theft 
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a1110 the marriage is absolutely void. In several Indian States, also, 
liuch as Baroda and Indore, such laws have already been in force for 
IiOme years. The law of sati and widow remarriage, the remO\'al of 
the ban On inheritance by converts and the law of civil marriage, are 
some of the instances in which legislation haH trenched on cURtomR and 
religious injunctions. 

\VeU, Sir, it has been argued that this Bill is against the Smritis text!! 
an(l fI!l'oinst thr· injunc·tions of Islam. Whatever may haw ~  the origin 
or the practice of early marriage, it is certain that what counts most with 
orthodox Hindu socicty Elt present is the existence of certain customs It 
is an accepted principle of Hindu Law that in a con:fliet between custom 
nnd " I':lmriti text, custom Rhall be the rule of decision. There is liuch 
diversity of opinion amongst the Hindu theologians as regards the texts 
that no interpretation can bc said to be decisive. The Committee, after 
a careflll examination of the texbl, came to the conclusion that the Smritis 
texts are only recommendatory and not mandatory and are not binding 
for all times. As regards the Muslim, I can say without ht'sitation that 
the principle laid down in the present Bill is not at variance 
with the Muslim Law of marriage. Now, Sir, the religious law 
of Islam is deriyt'd from four sources, the Qoran, the Badis, the 
Ijmah and the Kayas. Everybody knows that the Qoran does not prescrihe 
any age for marriage. 

There is nothing in the holy book of the Muslim which is inconsistent 
with tht' provisions of the present Bill. A Muhammadan father or fP'and-
father may marry a minor boy or a minor girl for the benefit of the girl 
or the hoy, hut I regret to say that they are the slaves of the <!UI!Itom of 
early marriage and have no regard for the welfare of their minor children. 
The privelege given to them has in most cases been abused. 

1 now come to the Hadis. It is admitted on all hands that the 
Prophet desired that !lirls should be married when they arrived at the 
age of disnl'('t.ion, that is to say when they arrive at the age of Mtcen. 
So the sayings of thc Prophet are not. at variance with the present legisla-
tion, which is before this House. The third source of religious injunction 
is the Ijma, i.t·., consem!1lS of learned men, both holy and legal men. But 
llllf9rtunately there  is no ijmab in this country. (An Honourable 
Member: "Why T") (Another HOftOurable Member: "You Rhonld 
haY!' potienc.e ; do 110t. flO in for impatient legislation.") The opinion 
among (~ nIemas is so very conflicting. Khawaja Hasan Nizami says that 
the present legislation which would penalise marriages of girls 
below 14 is most beneficial in the int.,rests of the Muhammadans, 
and mU!lt be passed and the same ~ the opinions of Maulana 
Snleman .Nad\'i and Maulana Mohamed Ali, who has translatro 
the QOl'lln. 'rwo witne..ssffl from the United Provinees reprellP.nt-
ing the Deoband school,88Y, that the legislation can be resorted to 
but must come from a Muhammadan king. But the present Government, 
heing a foreign Government, cannot make such a law. The future Gnv-
ernmeI\t of the country will e<msist of Hindus. Mussalmans and others. 
1)0 theBe .learned. aDd holy men mean that, 10 far as the MUl!l8aimUlS aN 
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concerned, . the ev;U ~~ ,arly : ~ .  ~ eull; ~~~  litJ,.t,o . JO 
on for an mde1iDlte bme' Ag&ln :Maulvl Almiad Said, the 8ecret;gti of 
J amiat-Ulma is against the Bill. The last source of religious legislatiOn 
is the Kay... It certainly favours legislation when once it is proved that 
it is in the interests of the. Muslims. I hne referred to the Egypt.ia.il and 
Turkish laws of marriage. We can easily follow the examllie of 
Egyptians who like Indian Mussalmans are Hanfts. The wt'ight. of 
Muslim opinion in different provinces is mort' or lells in favour of the 
present Bill. I will, KO . tbjoqgh ~~ l:~ evidence, ,at, ~ . ~  . tiule . 
.At present 1. 11m deb.a.rrcd by the procedure of the UOUl!ie to go int.o the 
details of such evidence. 

In tte' cir'Cllmstnn(lt's of l ~ eountrlyfihd the lUuslini fiocietYj I think 
the, :tgyptjan law of marriage is the best guide. I am therefore· of 
opinion that thill' legislation is not in any way inconSistent with Muslim 
religious law." In, fact it is consistt:Dt with the true spirit of Islam, namely, 
that ordinarily Ii. Muslim girl lihotilc] not be married until she arrives lit 
the age of discretion, 110 that she should' have a "oice in the llelection of her 
husband. BrahmillK, however, tell UN th"t.a Hiodu C~  .. ~~  pGllllibly 
have any voice in this matter. She should have no independence. 

1&l1dft'dl& Itbban .~: That has its benefieial &.!Ipect. 

lit. MUbtnriiMil YamiD Dan (Uliited ProvincelJ: Nominated non. 
Official) : What is your objection to postponement t 

Ii:ia.n ~ . . shah Ifa" : Postponement will serve no usefUl 
purpose. Well, Sir, the Committee finqs, that the most etfective remedy 
to check the evil of early marriage and early consummation ill to penalise 
marriages of girls ~l  fourteen years. We know perfectly well, and 
~  all witnesses . ~ ~. ~~l  tlint, t11e la,,, of the age of conHcnt at 
13 has been broken and .hese cases seldom come to court. 

Mr. M. K . .A;cb&ry.:' Wher'e'ili tlie evidence r 

JU&n Mobammad Shah Ifawa.z: You may say what ypu like, I 
remember you perspiring under the weight of crolJH-examination at 
Madras when you appeared bofore the Committee. There iH over-
whelming evidence that the law fixing the age of conHtfut at 13 haH posi-
tively been broken and violated. (See page 173 of the Heport.) '1 ~(  
are thousandH and thousands of husbands-it may be a dreadful fact to 
Hay flo-who have been guilty of crime. '!'his is t.he finding of the Com-
mittee. Are you going to say that thil!i iI!I not correct f (A"" HOftOUrable • 
Member: .. Bring in the evidence.") Sir, when a girl of ten or eleven is 
married to a boy of ~  years of age or 80, she is constantly tan. 
taliNed, and the intercourse follows before she iN thirteen. Nobody iH 
interested to report the matter to the l ~  ; the neighbourll do not CIU'C 
for it, and therefore the law haH remaincd a dead letter. Is it not far 
better tq preven.t this e"il by pe'nalisibg marriages 7 Prevention ill cer-
tainly a better cure in this case. Therefore, Sir, I IPlleal to you that 
you muat go ahead with this Bill, otherwise you cannot show your face 
to the outside :world. Sir, we have given votetJ to women to elect mem-
bers to the LegilllatureB. They can be members of any loeal bodieH aDd 
any legialature. They claim juatice, pure and simple. Must they be 
foreed. tomari'y before they arrive at the age ofpubert)" (A. BOfIOfWable 
MOPB (LA.) • 
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Member: U Who says that t ") If 'you cannot do justice to your women, 
you are not' 'fit to claim self-go'vernment. Must there be pre-puberty 
marriage!! among the Hindus? With leathern heart you refuse rIghts to 
women to which they are entitled. No wonder ~ the educated and 
young womell threaten a revolt. Are you going to destroy the ll ~  

and peace of your homet;? If you w.ilt not pass the preNent l ll ~  
you will do a great injustice to one-half of the pOIHllation of IndIa. It 
is JJO use postponing thil! important' and urgent measure of legislation. 
The substance of the entire evidence is given in Chapter IV of the Report 
of the Age of Consent Committee. It is not possible to reduce the age 
to 12. I am firmly of opinion that Smritis texts or other oustoms do not 
stu.d in the way of this Bill, but if they do, the sooner you get rid of them, 
the better it will be for the Hindus. (An Honourable Member: " On your 
authority T ") In conclusion I say that it would be a disaster to exclude 
the Muslims from the operation of this Bill. With these remarks, Sir, I 
support the Motion that the Bill be taken into consideration. 

8evera.1 Boaoara.ble Memben : The question may now be put. 

Mr. M. 8. Jayaka.r (Bombay City: Non-Muhammadan Urban) : 
Well, Sir, in intervening in this debate at a very late stage, my justification 
is that I want to put before this House, a few considerations against those 
which have been urged with lIuch great effect by my esteemed leader to my 
right. (Pandit Madan Mohan Malaviya.) It is always a very painful 
duty, Sir, to have to oppose, on the floot of this House, a person of his 
knowledge and learning . 

.Added to that ill the circumstance that I happen to be his deputy on 
3 P I( my Pamy, always taking commands from him. 
.  . If I had 110t felt that it was a part of my duty as a 

Member of this Assembly not merely to .record my vote silently against the 
postponement of the motion, I should have very much preferred to remain 
quiet. I can assurp the House and my esteemed friend to my right that I 
am 99 per cl'nt. in agrrement with what he stated on the merits of this Bill. 
My pain, therefor!', in opposing his speech is great, and it becomes still more 
because, I mny 'say, that by instinct, tradition and training I have 
a reverence for the past. I was brought up in very religious surroundings 
and in my early life T lIIat at the feet of learned Mimanskatl and Pandits. 
I have therefore inNtinctively a great reverence for the point of view which 
they ~  OIl this eontrovt'l'RY. T shan therefore not make (l purtisan 
speech. It is 1I0t in my nature, as my Honourable friends who have 8I1t 
with me for years in thill  Houtle will vouch, to make 8 partisan speech in the 
evil sense of the word. But I do think that I ought to warn this House that 
it would be most unwise and would lead to no good at aU to agree to the 
postponement of this measure. (Hear, hear.) That is the narrow point 
to which I shall addre118 myself, I shall deal with as much reverence as 
I can with tht' arguments which have been advanced with such force by 
the learned Pandit to my right. I am reminded of a little incident in 
the l\Lahabharata of a duel between a great sage and his pupil. and I .mall 
recall to the Pandit's mind that the fight began by the pupil throwing a 
few at'rom at t.he feet of his Gurl1, as an indication that it WM a part of 
his duty to oppose him with modesty in ,the Gontest. The Padit's plea is 
t· 
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-and I do Dot believe in that pleue, I wish I could belleve ill it-that, 
liven a little more ,time, he expeots to get on the aide of the Bill the orthodo% 
seJltiment/i of the country. I wish I oould feel as optimistio 88 he does. 

PaDdit KadI.1l IIohall JIalavifa: I pleaded for postponement be-
cause of the fairness of allowW;tg' 'the evidence which baa been coUected 
being made available to the Members. , My main point is that you have 
collected the evidence 'arid printed it 'and therefore you mould allow Mem-
hers of this BOlfse to read that evidence upon which the Report is bued, 
80 that they may judge it for themselves. • 

lIrIr ... JL. Jayabr : That was one of the grounds on which the plea of 
postponement was rested by the learned Pandit in his fascinating speech. 
I have a note of his argument, and he said that one of the grounds on which 
postponement was asked was that those who are in favour of this Bill 
should have the opportunity of reconciling orthodox opinion. He fur-
ther pointed to the gallery and said that very learned men had come frolq 
Madras and Bengal. 1 too esteem their learning and reverence. He said 
that he had had talks with them and to a certain extent he agreed with their 
views but in certain other points did not agrf'e with their views. He made 
out a very powerful plea with the ,characteriHtic fascination which he alw.,.. 
exercises over this House that he wanted time to convince the conservative 
elements. He wanted three months. If I could share his view I would be 
prepared to give him three years, but my misfortune is that I do not share 
his hopes that he would be able to get for thiH Bill the willing support of a 
large bodf of orthodox opinion in the country. Incidentally the learned 
Pandit made a very powerful appeal to the Government Benches. I must 
frlUlkly say that wht'n he did so, I began to tremble in my shoes. I  wonder-
tld if the Goverrunent would be frightened by the powerful appeal whioh 
he made, BIII,inlt that the Government' should not vott' on this measure at 
all. He said that the Government ought to be neutral on questions relating 
to the personal hlws of the Hindus Hnd Muhammadans. AN I listened to 
his powerful spet'ch, I wonder('d whether the Honourable the Home Mem-
ber was going to succumb to that plea and walk into the PRndit's attractive 
parlour. 

One ground whieh the learn I'd Pandit adduced iH : let the evidence 
which the Age of COllsent Committf'e ha(l bf'forf' them bp published. We 
had a few minutes ngo 1\ little foretll!4te of what controversies that would 
eause. While the previous speaker was rl'feorring to the evidence of only one 
witness out of se\'eral, the challenges ",{ent up from 8OD1e Members on 
this side that thr t'yidl'nel' was not tl"lH'. ~l  Honourablc frirnd Mr. Amar 
Nath Dutt got up and said that the statements made by that witness were 
not true of Bengal. My Honourable friend Mr. Shah Nawaz protertted and 
said that he W8S going to read from the evidence, but Mr. Amar Nath Dutt 
retorted that whatever the witlll'sS might Hay, hill picture of Bengal was 
not true. This is a foretaste of fUture controveraies, and I would like 
to warn the Honourable l\Iembel'fl of what wonld happen on the floor of the 
HoWIe if the plea so well madt" 1)11t hy tht" Honourable Pandit were to be 
granted. Supposing the evidence before tht' .Joshi Committee is published 
then the question "WiII be ~ l thnt the cyiden("t' if! not truthful that it 
~ not really represent the facta, that it is a one-sided. and in'accurate 
}»Cture. We wiII then he told-an(l a gt>nflf' begoinning of tbat effort has 
~  made by Mr. Achllrya in his alternative amf'ndment,-that all this 
eVldeDceia one-sided; it is Btlt truthful, it is not an accurate picture. 
LfCPB(LA.) ,1 . 
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then some ~ ~  wHft'et' up .and ~~ iiI" this I1btYse, ill 
the ~  of Mr. Acharya'l; a:iternative amendment, 
•• 'J.'hat the ·Hardil. Bill a.reported by tile H8leet U,miuittee be recommitted to a 

lIew ·Heleet Uommittee compoaed of &1 liIIahib llarbilall ijaJ;da aoo pthera with ~ l  

tlonII that the ~  dll ecrutiniae the B ~ of the Age of UODlent Uommlttee .110 
f",r aa it deala with the IUbject matter of t.he HilI under. reference, ~  if need 
be; further evidence from representativea of the eommuDitiea that 11'111 be aft'eeted by 
the propOled lepIatlon." 

I am not a prophet, but I have a little im,'tinct in political matters, and I 
CJlD assure the l ~  thahi,f ~ ~ .. to ~  thin ~  ~ ~ ",edge ~  
sought to be introduced, 1 am. clear in PlY IIl;lnc'l that WI,!. WIll be asked, Wl* 
~ l l  more plausibility than now, that the .eyidence laid bet,ore the 
Joshi Committee should be supplemented and reassessed by another com-
mittee. Mr. Aeharya has already started Hugp:est!ng' that the Joshi Com-
mittee was not reprcRentative, that Sir Moropant Joshi did :o,ot understand 
female hygiene. If thc evidenee is published, and I should ask Govern-
ment to be very cuutious in deciding to publish it for this purpose, another 
cry is Hure to go up. 

That cry will then take this form, that that evidence is not 
really the whole picture and that there ought to be another inquiry by 
an independent Committee of a contradictory character on the ground that 
the salient facts stated before the J·oshi Committee were doubted. Well, 
Sir, if such a cry should go up, I personally think it would be diftl.cult to 
meet it. Let us therefore make up our minds now on this Bill, whichever 
way it iN. I do not care whether ultimately we throw this Bill out. If 
we plt!!S the nill, wellltnd good, but if ,ve think that this HOWie should never 
interfl're in matters of religion, that, the sentiments invol'Ved in this quell-
tion are too delicate for our interference, that the sense. of the country 
does not show itself clearly, that it iH doubtful which way public opinion 
goes, then radit quaestio. 

On the last point, I may just point out that in no civilized country has it 
been recognised thnt It'gislation should onlr be initiated upon l~  e·,i-
dence of favourable public opillion. Even In England it is a very doubt-
ful <)uestion whether measures of reform and progreAS were always based 
on the clear ascertainment of what public opinion was. All measureR of 
reform, even in I\dvanced countrieR, hkve often to be initiated by the few 
progreRsives, who think in advance of the times. My HOnotlrable friend 
Mr. Mullapointec1 (lut to me onl)' this afternoon one inRtance, Ilnd I am 
much ind<'hted to him first. Takf' for instaDl'e. the elise of economic reform 
in England. Honourable Membel'll will find it stated in Prof. Dicey's hook 
that economic theories of reform began 'with theinitiativt> of Adam Sinith 
and ,I hf'Tl the Statr took them up and passed the neeellssry legislation. If 
!t ilS so in Engl.Hl!<l. it is more 80 in India whl're ther!' is a large amout;tt.of 
19noranclJ and ·Ilhteracy and Government ha"e per f01'ce to matte themtlelvetl 
the ('.ustodians of progress and advancement. I Congrahllate the Honourable 
thl' lIome' Member on ha.ving risen on this occasion to the full hp.ight of 
the dignity of his mission, all the spokesman of the Government. He spoke 
on brhlllf nf the Government which. in my opinion. ll~  always constitute 
\llld r('gard i1!ielf llS the J'f'presentntive of t.he enlightened Rense of the com-
Ill\mity ()\'cr which it bas been called upon to rule. I must congratulate the 

(l~ l  the. Home Member on the ~  ~ which he made as 
the rfc'presfc'ntati\'E'i of the Go'>ernment on thIS questton. (Hear, hear.) 



The narrow point before Ul!i now is tbis. Are we (lonvinc:ed. that this 
is a good meas1l1'e Y If we are not so convinced, tht'll let us drop the 
Bill. But if' 'we are convinced that it is a good meaaure, then· it is better 
to pass it 8S soon as possible. The cry is now too late, my HonoUl"able 
'friends will realize, that this House has no power to interfere in matters 
.ofreligion. .It is too late to raise ~  plea. It is too late for my Honour-
able ~  Pandit Madan Mohan Malaviya to say today that too deeply 
cherished sentiments are involved· in this measure and therefore this HoUle 
should not touch the question. This plea could have been urged with COD-
siderably more force, e.g., in 1860. Since that date 1 can recount at least 
four cases out of st'veral where even more deeply cherished st'ntiments of 
the Hindu community have been inu-rfered with by the predece!lllon; of 
this House. Honourable Members will be able to recall from the books 
of the period what great dismay and cOlUlternation went up in Hindu 
society when that piece of legislation was passed by the predecessor of this 
Home-the Old Imperial Legislative Council-when the law was laid 
down, involving a far greater departure from Hindn sentiment than thia 
humble Bill aims to make, that a member of 8 Hindu joint family could 
become a Christian and yet retain all his rights and iuterests as 8 member 
thereof. What greater departure' could .be made from the !!pirit of the 
. ,ancient system of Hindu joint family than this, that a devoted and loyal 
son of a Hindu father on whose religiou!! activity the father's soul depended 
for its salvation could e"pouse Christianity and yet retain his place and 
rights in the, family? What greater inroad could have been made UP'!D 
the orthodoJJ; sentimp,nts of . ~ Hindu people than the provisions of Act III 
of 1872, whereby a Uindu could momentarily forswear his religion and 
marry any ~  woman he liked and the next. momt'nt aftt!r marriage 
could come back to Hinduism if he chose' What greater invuion could 
,have been made upon Hindu conservatism, than when it was laid dowD that 
a Hindu widow could re-marry and retain, except uuder certain limitations, 
the property of the first husband or of bis family. I could go on multi-
plying sllch instance!!. But I do not wiHh to do 110 at this late stage.! 
eould go ou giving instances completely jmtifying the claim of thia 
Bouse that if this nouse is once convinced-and it is solely the privilege 
of this House and (~ else to do so-that progress and enlightenment 
demand that certain changell should be made in the laws of the country 
I Hay that if the Boust' ill once convinced that the combimld sense of the 
progressive elements in the l~  demands t.hat certain chtlngeR should 
be made, then these ~  have to be made even if they a1fect the religi01ll 
beliefs of certain communities. Spt".aking for myself, I would be sorry if 
this House should forswear its claim to be the flole judge of what is right 
and what is wrong ,for the country. The House should say to itself, the 
choice between progress Rnd cOllflt'rvatism is before us, we will chooae right-
ly ; we are not going to be frightened by orthodox sentiments. The dial-
culty of reconciUng that sentiment, as I will state in a few minutes, is very 
great indeed. Just like the Honourable Pandit, 1 too have had t.he oecasion 
of meeting a few of the orthodox Pandit.s. who bave arrived in Simla to 
caD"8S8 opinion. 1 met them with the some lIympath';r Rnd reTerl'Dee u my 
Honourable friend Pandit Madan Mohan Ma!a,-iya. I claim to be the 
product in many ways of tht' culture of which they are the ancient cu-
~ . I shall always. feel very much indebted to the Panditll and the 
Mtmamsakaa who tanght me tht' ShastraM !lnd the ancient traditional learD.-
~. But I cannot help feeling that their point of view ill very different. 



LBGI8LATIVB ASSBJlBLT. [5TH SEPT. 1929. 

[Mr. 1\1. R. Jayakar.] 

I rever them for their, learning and piety, and have 'great respect for 
their purity Of life. I flhall therefore never be guilty of a single word of 
irreverenee, as "omp of the I!Ipeeches mllde here have been ; but ~ ~  I feel 
is that the views of these orthodox' Paridits are irreconcilably different 
from modern ideas. No attempt can, in my Opilliqn, be l:IUccessfull, made 
within three months, as the Honourable Pandit hopes, nor even withm three 
years--perhaps the next thirty years mlly suffice-toreconc.ile ' tll,eir 
views with ours. We have got dt'finitely to make up our mind how we 
shall choose between progress and orthodoxy. The two will remain 
irreconcilable for a long time yet. 

I may recall to the minds of my Honourable friends that one mpmber 
of the deputation went up to the Viceroy, a revered lady, named IJushmi 
Ammal, me was a member of the orthodox deputation, and stated to the 
Viceroy-I am quoting from a report which appeared in Il newspaper--
•• tlir, 1 was married when 1 was three year. of ago. My hUlband'l age was 11 

1ear., yet J, am healthy and happy". 

Well, i!l this Houst' going to adopt this ideal of conjugal felicity' The 
point of the thing is this. The texts which are quoted-and one of them 

~ (llloted by my Honourable friend to my right-belong to 11 system of 
conjugal life which in spirit has long departed from most Hindus. (Hear, 
hear. ) 1. will yield to none in my admiration for ancient Hindu culture. 
I agree with the Honourable Pandit when he 5ays that the evils of our 
BOcial system have been agg-ravated by the G"overnment refusing to give us 
fl'en ~  education. I am not a reformer in the sense that I decry 
the past.. Rut I do maintain, without any fear of serious contradiction, 
that the past. waH a chapt.er in our evolution and there are parts of it wHich 
cannot he revived. The textA quoted and madc· sO much of belong to a 
sehome of family life which in spirit and essentials long ago d('parted 
from Hinduism. These t.ext.s have remained like a shell, from which the 
kernel has gone. These texts belong to an age and system when woman 
was rep:arded as an object of perpetual tutelage. The father protected her 
in infancy, the husband in yout.h, the Aon in old age, she was to be "always 
ltnder the prot.ection and tutelage of /tOme one. I do not. !lay it was a 
wrong scheme of lift', it had its own purposl:' and it served it well in those 
times. But we cannot revive it now. The spirit of the age is against it. 
Wf! cannot. put life into hUf!k from which life has departed. I am not COli-
demuiu[!: the past of my country or religion, but. my plea is more limite.l. 
I say that til(' spirit of the ancient scheme of liff! left us long ago and can-
not lIl' revived. Even if man "'anted to do HO, the woman would l"t'fnse. 
As PancHt Madan Mohan Malaviya very rightly remarked in ancient days, 
she entt'rpd matrimony before the sexual passions arose in her. She D!'\"el' 
h'ol1hl('d to make her oWIi choice, but regarded her husband select.ed by 
anol1wr lUI the one person round WhOlD all her affections and loyalty cIUllt.t'r-
ed. flhe rp!,!:nrded her boy-husband as the idol of her aitect.ion am] loye. 
She was content to accept the choice of her parents and lived contentedly 
in the protecth'e and ift'ectionote atmosphere of the husband's family. But 
how many Hindu familie& can secure her such ai'fectionate and protective 
atmosphere under modern conditions' Not many. The other day,l 
lilOtcned to an excellent speech made by the great B ~ l patriot, lIr. Sh,vaRl 
Sundar Chakravarthi who is a member of the orthodox: deput.ation. He 
told nll:' an ilUltance. ,which I well venture to say is now to be found in very 
few Hindu ramilieR. Few families, under the stress of nlodern ideM and 
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~  conditi?ns, have been able to maintain the £Iocial and cultural 
traditIOns of ~l  times, under .which alone the Rystem work6d. I will 
relate ~ ~ the. incident narrated by Mr. Shyam 'Sundar Ch&ktll\'arthi 
~  It 1.8 typICal of the purity of the ancient family life of Bengal. He 
said that hIS mother once saw him talking to his girl wife in secrecy before 
~  had met. as man and wife. A severe punishment W/Ul metl'd out to 
hun for that ~l . . It W!iA then regarded as a sin to talk to B girl wife before 
cons.ummation.It was bad manners in the !>Bcred atmosphere of the 
fam.llt hon:1e. :May I ~ from. my orthodox ~  in how many 
familIes th18 atmosphere sttll surVIves, and where It does not so 8urvive, 
wh.ethe.r ~  is possiblE' to revive it T .Therefore my plea is this. It is no use 
bemg gUided by Shal"tras. alone in this matter. And turning t.o mv JIonour. 
able friend from Madras, Mr. M. K. Acharya, may I say that ( was very 
lUUCU surprised that he despised all these demonstrat.ionR and propllganda 
which are being carried on outside the House to secure support for this 
Bill. My Honourable friend knows that demonstrations and propaganda 
are rf'cognised means of creating public opinion. I do hope my Honourable 
friend has not forgotten the days, not long ago, when he himself with 
another agile friend from Madras, carried on a violent propaganda against 
Lalit Lujpat Rai and my Party in the Pun,lab at the brhest of his then 
political chief. 

Mr. M. It. Acbarya : But I never hrOlljlht out little /ofirlH into thl) 
streets. 

Mr .•. R. Jaya.kar: My HonOtlrablf' friend felt pained -when he 
saw thl''*' girl'! shouting" Support Sards's Bill ". Did not his own pro· 
ViUC>fl u!>Ie women for political propaganda' Tht>fle are recogniHed methods 
of propaganda, and one need not affect a piOUfil horror of thrm. Rut in 
the matter of the  Shastras, may I say a few words t.o him.  1 kIlow Ii little 
of the ShlllStras having learnt them at the feet of well known PlIlIdits. 
Aml what are the ShMtras f They are an ocean of learning, one clln get 
text" on one side as well as on the other side. Therefore it. is necess:\ry 
to eXt'rch,;e the caution which an ancient Hindu sage uttered. Confuspd 
by t.he diversity to texts he lJAid that it is not every text of the Vedllfl that 
ill importllnt but only f.bose texts which accord with our own notion of 
logic and rationality. I am quoting from a very old commentary on the 
Vedanta Sutras called Bltamate. My Honourable friend kuo,'I's that the 
Vedanta L'I conxidered superior to all Shastras. May I quote to him a 
Sanllkrit verse in translation: 
,. The IShaltras arc llie .1nclw18 and their howls lire .lIel\eoo 1\'ht'JI the 1I0D ot the 

VNllnta roars." 

I am therefore purposely relying on a verse from all old and ~ : . 
tive boolt on Vedanta which silences all ShastrlUl. May I quote the ongmal 
S8J1skrit verse for the information of my Honourable friend .md his af:llU)· 
ciateli from Madru : 

.. TGtpargaVGti .1arutiJI pratyCJkl1lG.t baZovati, nil .1aruti_tram.". 

Freely translated, the text means that : 
.. Unly that ~  ot the Vedas i. to be ~  u of grelltt'r l ~  thaD the 

ll~ . of our 8(111111'8, and experienell, whieh acrordl with our notion. of logic nnd 
ratl4maltty; Jlot _ry telrtof the VedU." 

• 
I 8IIl quotiJli.a very lU).Cient and not au)' modern rule ~  intl!rpretation. 
I 8Ul not putting old wiDe into new bottles j I am quotmg from II very 
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ancient and perhaps, the most authoritative exposition of the Vedant.a, 
whicl: is ever above all Shailtras. The author of this text warns us that 
we· should not be confused· by the diversity of texts, but regard only those 
texts 88 binding which accord with our own notions of logic and reason. 
This was Said in the course of l~  process, which often w'ent on in ancient 
lIi¢lia, when the centre of gravity of religious consciousneSlii was sought to be 
shifted from authority to experience. This procesS' goes on in every civiliz-
ed country. In England, e.g., 1)ean Inge is the most recent expouent of it. 
Chllngihg f.roID time to HnH' the centre of gravity from authority to cx-
perience Ms been long recognised in Hinduism as a process of adapt.atioll. 
If I had time, I could give this JIouse many instances. All reformers 
in the past have tried this process of ~  why should not we in our 
time d'o the RRme? Therefore let me tell my orthodox friends that we 
!ire l( ~  nothi.ng n,(AW ~ . We ~  doing .exaetly .wl1af India. has done 
1n the past, what Hmdutsm has done from time to tImc. I am therefore 
very anxions that t.his Honourable House and the Government' in particular 
should not be frightened by the array of texts, but should decide the case 
Oll merits. If we think that the Bill is bad in principle then it should be 
abandoned. By all means let. us then throw out this measure. But in 
doing so, I just wish to warn my Honourable friends not to be frightened 
by the ugly picture of the cataclysm which is Raid to be likely to overtake 
80eidy if this Biil were pasRccl. It is very easy to become a Ca .. ~  in 
these matters. I may tell my Honourable friends that no cftt&(llysm has 
o\'ertaken society. no grpat revolution social or religious has taken place 
in provinces where such Bills have been passed, e.g., Baroda, by Houses far 
less representative than this House is. 

'rherefore ll't us not allow this red ~ to be drawn aerosl'! our 
puth. I agrl1e that it is not a question altogether free from difficulty. but 
we ha\'e  to cxercise our ~ on the que",tioll and decide finally. The 
case of the girl wife and child mother has been long waiting fO'r redrelils. 
For t.wo years this Bill has been before the country. My Honourable 
friends will remember that it first came before the House as a piece of 
civillrgislation, applicable to Hindus only. A Maliomedan l~ ot the 
then Select Committee held the view that if we really wanted the Mllham-
madatl sentiment to be in favour of this Bill the age limit must be raised to 
14. TIp. was of opinion that if the Bill had to be made penal it should be 
made applicable to all communities alld not to Hindus only, and that if 
it waR to be applit'd to Mo ... l~ l the age should be 14, for Moslem'3 rarely 
marritld girls before 14. I am therefore vcry glad that, although at one 
stage an appearallce wa", being given to the debate as if it was a question 
bet\n,en Government and the Hindu Shastras, speakers like my Honour-
able friend, Dr. Ilyder, Rnu Mr. Price interfered and gave a cosmopolitan 
tUl'll to the debate, showing that it was not a question of the Hindus only 
but H 'luestion of hll1ullnity to the girls of India: I am very glad that that 
turn was given to the debate. 
I here wish to tell my Muhammadan friend.!$ that ~  have got to make 

up their mind/>. The hopll that, ~ ~ ~ time,. they will be ~~l  to 
bring their orthodox UlemM to thell' View, 18 as vain as the Pandit s op-
timism of gptting the Hindu Pandits round: I ~ ll  do n?t share that 
optin6sJ,Jl. AB I Raid above} the two pomts ~ View are di1ferent, and 
if we really wlWt to pass tbls :B,ill, ~. have to Ju4ge. for ~l  aathe 
custodians of the country's sense of right and wrong. But let U8 not be 



misled by to '8p8eious cry " Oh J we \tant to look into the evidence before 
~  Age ~ C ~  C.oounittee ". I ~ already told the House that 
if ~  ~ . ~. ~ l~ ~~ :ll l  I agree In this matter with my Honour-
able friend Mr. Shah Nawaz,-it will be a most harrowing piece of informa-
~ . It.will ma)te our hair stand on eud. I was not Il member of that 
C ~  ~. did not hear that ~  but J had .fdends ?n. that 
'Cottlm,ttee who have told me that that eVIdence, If published, Will be a 

l~ l  story' oferuelty and selllshneas. I am not afraid of that: What 
lain $fi-aidof is 'this, ~  that evidence when published will Hurely raiae 
a cry ~~ll  ~ . I w,ould Challenge allybody to IIay that I am 
likely to be :.wrong 'in 'iny anticipatJorL . It 1M !lure to raise this C1'y. r30me 
Honourable Members will then assert that the evidence is onlv 8 part of 
the picture and not the whole, and that therefore the country must have 
another and more independent inquiry. An innocent.looking amend· 
ment of Mr. Acharya's has already made the beginning. He has ftlrflady 
donbted the representative character of the Joshi Committee. III aD ulter-
native amendment he asks that another Committee should be. appointed to 
take eontraryevidence. We shall eventually be drawn into all kinds of 
bitter controversies and r can assure my Honourable friends that this 
Bill will then be hung up for another half a dozen years. 

~ Honourable Members : The question may now be put. 
¥!,. Prelidem : III that the general desire of the House f i.e';t:1I 

of." Yes, yes" and " No, no ".) 
The Honourabla Sir Jamea Orerar (Home Member) : Sir, the debate 

has now been very .prolonged,al¢ we 41&ve had all points of view pre· 
sented () ~ :us. In that view of the ma.tter I think the question might 

~  .nllt. 
{Ories of" No, no ; we will go on ".) 

Bawab air Sahiblada Abdul Qaiyum (North.West !<'rolltier Pro· 
vince: Nominated ''Non-Official) : Sir, I am gl&d I caught ~  eye, and 
I think· I am rather fortunate in that I have got to ~  on this subject 
aft<'1" the very many eloquent speeches that have been made. , . 

(At this stage Mr. President vacated the Chair, which WAH taken bY' 
~. Deputy President.) 

My task has been rendered very light, 8!l I oannot produce -much to 
add to what hal! been already said on the subject. I shall therefore be lUI 
brief all possihle in putting my obsen'atioM bl!fOl'e tbe Home. In the 
&'1t placo 1 sympathise with the author of this Bill,  my friend and eol· 
league, Rai Sahib Harbilas Barda. I lmow that he iH very Hincpre ill his 
endeayours to bring about this social reform. He has tried hili best to 
fight for it, and is now facing very strong opPoHition. There are otherl 
too who are 811 anxious as he is to bring about reformM in their com· 
munities through legislation. I can name one of them. Sir Hari Singh 
Gonr. All these reformers, as I have said. are quite sincere in their 

~  and if it had been possible for them to achieve what they wBnt to 
achIeve throullh platforms and private endeavour ... ~  would not ha,'c 
oome to this House for help. But. the ne(>e!l8ity ariseH, bel'.fttW' thf're iN 
not l\ very 6trong public opinion behind them to hack them-I1p in their 
_ •.. ·,Tb.er&iia this ditllculty, and th,t is why they have recou1'1le to thiJ 
LP4,.-islature. J .kllOW that therE' is occasionally Rtrong pu})1ic opinion on 
(k)litiea1 matters, ~ the oountry is very often dividt>d on matu,rs of this 
lIOl't ; and in view of these B. ~ . such refonns have to be brought into 
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~ . ~ l  arid. discussed ~  .. yve thus render ourselves open to the 
crItiCIsm of outsIders by our mabIhty to reform ourselves and even to raise 
thE' agt! of consent by a few years. 

I 'Would also like to congratulate' ~  on their determination 
to support this Bill. I believe that they are going to adopt a bolder policy 
for the future in sl!Pporting such measures of social reform; and I t.1'1l8t 
that they will be consistent and per;;istent in supporting all measures 
of thill sort that come into thi", House; and I shall always wish them-
and I think the majority of the House will also wish them-succeas in 
their endeavourli. 

There are no two opinions on the point that this is a very important 
measure of reform to be illtrod,nced, and introduced as early as possible. 
But I r.uppose there I1fe ~  importunt Ine!lImres of various kinds more 
important 1 !>hould say than this ; and I trust that the Members ~  this 
~  and ~  will not lo'lc sight of those I will not try to go 
mto thtl comparative importance of those measures. Let this Bill which 
bas been undertaken, be carried through to tlte end successfullY'; but. I 
should like to remind the Governmt:'l'!t that Nome of the more important 
reform!! that should be introduced into the country must not be ignored. 
I would particularly refer to nntouehn l ~  ; to the commllna 1 troutn.es 
that are re1arding the ~ of the Dation in many 'Ways; and to 
another measure of reform, which t.hey sho111d bring in as soon ali possible, 
namely, prohibition. 

(At. this stage Mr. President resumed the Chair.) 
My friend, Maulvi Muhammad Shafee has already referred to tht: 

first amI fundamental measure of reform, viz., a general compulsory 
primary edur.ation. That also should not be lost sight of, We shall 
therefore expect Government to be as vigilant in supporting those measures 
as they seem to he determined to support this. We should like them to 
put in Government Bills on all these subjects if possible, but if they 
do not get an opportunity of doing 80, there will be many Mem-
bers wh(, will be delighted to put in private Bills for this purpose. I 
need not dilate on the, point as to which is the more important measure 
to btl . ~  IIp at once ; but. if we see that the very people who are now 
supporting or opposing this measure are the people in wholl'e country 
untouchability exists and prevails in many ways, whether they be orthodox 
or libcral, they may be remindE'd that they had better see to the liberty 
of fellow' human beings walking freely on public roads or taking water 
from common wells. Early marriage is an !'viI no doubt, but it is not 
an evil which can be remeciit'd so soon, or which is RO obnoxious and abomi-
nable fiR untollchability or drunkenne>lS or th!'se communal troubles. 

Til !';top l'arly marriages will help the betterment of the coming. ~
tions, hut J must say that thE'S!' communal troubll's arl' undernuDlng or 
rather dest.roying the peace and happiness of the people, because ~ l  
of lives ttl'(' lost throngh the strikes and communal troubles that are taking 
placE' all OYer the ('ountry. Sir, if I ~ ~  any particular measures for 
st.opping these t.roubles at the present moment, I may perhaps be ral,ed 
out bv vou as out of order. I shall 'not thf'reforf' ~ any remedu!8 
for l ~  troubles. but I am IlUre of one' thing, that it will. not.require 
a vel'Y long and complicated ~ of legislation and that a B~  'WIth ~  
• dozen claulies will meet the requirements' of the C88e. In the - ~  
untouchability. all that Government needs do ..... . 
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lIIr. Bam lfarayan 8iDch (CHota Nagpur Division: NOD-Muham-
madan): On a point of order, Sir. Is the Honourable ient1eman rele-
vant !, 

R&w&b lir 8&b1bAd& A.bdul Q&i7am: Government ean certainly 
introduce a flmall piece of legislation with Ii few clftWiOS to atop these 
evils: ' 

In the fl1'$t place, we must secure for the people the liberty of thought 
and action. That will not require very elaborat{' legilSlation. If we put 
in one little section in a Bill that all roads and wells will be open to every-
body iII the c()untry, irrespective of hili caste or religion, that cannot be 
objected to by anybody. Similarly, I think in the matter of prohibition 
there can be no difference of opinion. If Government were to introduce 
measures of this character calculated to promote the happineliN of the 
peoph, they would earn the gratitude of the cOllntry, and I can assure the 
Government that they will be liupported whole-bclll'tedly by this HoWIe. 
I do not blame the Government, as Rome of the Hpeakers who preceded me 
did anct attributed ulterior motiYez; to Government for supporting this 
measure, because I feel that Goyernmcnt are perhapil quite earnest, and 
they intend to adopt a bolder policy in the future in matters like the!ttl. 
They have got the representatives or the country in this HoullC behind 
th!'m. These llave been returned by Ow peopl" of the country, and if 
GfJvernment will only lay matters of this character before the llOUMe and 
discuss them and leave the questioml to 00 deciderl by the vote of t.his 
ilonse, they will be saving themHelver:; from the troubl(· of appointing Com-
mittees and Commissions, taking evidence lind Rpen<iing lakhs Rnd lakhs 
of rupf'CS over them, because We find that, a £11'1' all the time, labour aud 
expenditure spent over these Committees, there will still be room, accord-
ing to my friend Mr. Jayakar, for difference of opinion. Mr .• Jayakar 
thinks that all the evidence that has been collected and taken by the Age 
of Consent Committee will be of no use if the question has to be re-
considered more patiently and for a longer time. I think my friend Mr. 
Jayakar is right in thinking that, by pOlltponing the cODHideration of this 
measure, it will only complicate matters. If this is so, let there be no 
Committees, no inquiry and no evidence in future, but matten of this 
sort shoulU be left to the vote of the MemberR of this A!1IIembly. The 
elected mE'mheJ'H will have to Aatilify their const.ituencies of the correctneM 
of their decisions, and if they fail to satisfy them, that will mean the end 
of their tenn ; because the eonstituencies woulrl see that they return to 
the A ~ l  men who are in bf'tt(!r touch with their sentiment. 

Now, Sir, as regards the Bill itllelf. J am not an authority to dwell 
on the religious aspect of it. J will therefore only confine myself to the 
commOll-sensc point of view. Beforl:' I do thnt, T mip:ht 80'1 well inform 
the HouKe that from a ml'etiD.l: of the Muslim l'lemhers of thill ~  I 
gathered that they wcre almost ummimous on thl' point. that, since' the 
Bill, and the Report as well as the evidence, taken by the Age of ConMent. 
Committee had not been fully considered by the MWJlulmam, it would be 
bettf'r to pORtpone the further consideration of the Bill until the next 
session. As my friend Maulana Shaft said, WI' do, not know bow 
thii ,Bill. which was originally meant for Hindu ~ ll  ""80'1' made 
applicable to llU88ulmaru; also. Perhaps, t.herE' may have been Ruggeation! 
from MUlSUbnlDll' themselves to make the Bill applicable to them as well, 
but we should like to know "'bo those MUllllulmanR wf're who tna<il' theBe 
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L~ ~ Sir ~ ~ ~ ~~~ ~  

Buggestionl!, toDd in ,what capsl'it.y tlwy asked for the application of this 
measure to !I:llliIsulmans. (A il1u.slirn Member: ,I Mr. Jayakar has alre&dy 
~~l  ~ ~~ l ~  ~ .ll~ was l ~~ ~ l~ ".) Ef,C1,il ~ the Asenda th,e Bill 
IS ~  tlie lltnitu Child. MarrIage Bill., (An HonouraJjleMe",.ber: 
" That hal' been cbanged since".) It may 'have been changed In the 
Committee, but al:l I said, the Mussulmanl:i have not yet l;leud how the 
.change Ilame about or how it was made applicable to them. I know tliat 
my friend!. Dr. Hyder and 1\Ir. Shuh Nawaz have spoken in support of 
tbis Bill and have f.;uggested that it should bc taken into consideration 
all at once, but we must bear in mind the quotation given by my lIonour-
able friend opposite, Mr. Kumar Ganganand Sinha, tha.t even in the body 
of t.he Report it is mentioned that a I;ufticient number of Mllillim witnesses 
had not eome forward hefore the Committee to give their opinion. At 
least there were very fe", Muslim theologians, who gave their opinion in 
support of the change. Khwaja Hasan Nizami is the only person who ~ 
been quoted in this connection. But the HousE' knows that he is more of 
a politidan than a t.heologian, and his opinion I do not think will carry 
much weight with the orthodox sections of the MUHsalmans. 'fhe MU!lsal-
man representation on the Committee was also in such a proportion as. if 
they were going to secure some jobs for themselves in the services. It 
is l lll~  one-third or one-fourth of the total seats on such Committees. 
whila in matters like this there should be no fixed numbers. The services 
are quite ditferl'nt. In services there is the quelltion of loaves and fishes, 
but in the matter of applioation of a law to the community 1 think they 
must be fully represented, at least more fully than they havc been on thi .. 
4?Ccasion. 

Sir, my IJt',rsonal o1}inion on the subject under discussion is somewhat 
defirute and if the Bill ever reachestbe fu;\al stage or what they call the 
third reading I!Itage, my Honourable friend Rai !3ahib Harbilas Sarda 
will perhaps find my vote on his side. My personal opinion of it is that 
,it is ,a very useful measure, 11 -very necessary measurE', and that it does 
.not go &gaimt our Muslim law of marriage. Of course, that is only my 
personal opinion. I come from a high class priestly family, but I am ig-
norant of. these religious laws, and as I have said before, I am only taking 
a common .(~  point of view of the matter and I base my opinion. on the 
put ~ .  of the Mussalmans in this respect. I know that from the 
very beginning of Islam up to the present day, marriages have  heen 
contracted at very ~  ages and also at vcry advanced ages. There 
is not.hing, so far as I know, which prevents a Mussalman from entering 
into a Dlurriagc alliance at a young age or at the advanced age of 100 
or even more. That. being t.he case, and there being no speeial prohibi-
tion about it. I think I am allowed to use my· own discretion, and according 
to my discretion. we must fix thE' limit at some higher age, as it is really 
an evil and must be put an end to. 'rhe Bl11 I1S it. iN, whether you raise 
tne ag(' to 20 01' 30 Or lower it to a or 4, will not afl'eet us much in the 
NC'rth. We do not liS a rule go in for these early marriages. AFI a mat.ter 
of fa(lt, my family or the clan to which I belong do nQt enter into marriage 
alliances l~ l (  the aJle of 25 in the cast" of men and of 20 in the ease of 

~l. WhE-1her that is based on religions laws, or on climatic eonditiolls, 
Qr on economic reasons. I do not know, but t.hCl'E' is ~  fact which I hav:e 
noticed and that may have been the principal cause of .it. It iS'that we 

~ 
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have a smaller female population tUn male population and it is. very diffi-
cult til find enough wives even for the grown up men. As I have said 
it is not very likely to affect us very much, but at the same time I should 
lik;,· the age to be fixed at a higher limit. This is only my personal 
opinion: But the principal question on which I wanted to speak and 
for which I tried to catch your eyes il'l this, whetlwr the postponement of 
the measure for three months or '1010 in order to enable us to read and 

~  the Report of the Age of Conllent Committee and if possible to see 
the t'vidt'Dce too will make much differenee in the paHiling of the Bill. I 
thought that ufter the very f'loqueut. speech mllde and the vt'ry conyincing 
arguments that. were advaneed on this ~ l  point, by my Honourable 
friend the Pllndit Sahib, nothing more waH needt!d to convince t.he House 
that the world would not change if the matter was pm;tjloned for two or 
three months. The evil, if any, has been there for thE' 18Jrt thousand 
years or more, and if we pass an Act even today it is not likely to bring 
abollt llny great change in the life of the people in the COUl'fle of the Ilext 
three or four months That is a point which has not yet been made clear 
Bnrl that is why I asked my Honourable friend Mr. Jayakar to throw some 
more light on the subject. He .t.ried to do so.·and hill language Wall very 
sweet and appealing, but I could not find much substance in his speech. I 
thereforl' desire to support the amendment of Mr. Acharya, but if that 
fails, I shan quite light-heartedly go on with the consideration of the 
Bill and will perhaps vote for passing the Bill. 

Some Bonoura.ble ItIembel'l : Let the question be put. 

Mr. President :. I have considered the question of clolll1rE' and T have 
come to the I.!onclusion that, in view of the grave importance of the quu-
tion, I ~ l  not accept closure at thill Fltage. I am, however, prllpflred 
to C(lnl!ider the question once again if Honourable Membel'll are prepured 
to sit till IO· :~  tonight. 

(C .~ of " Yes ", and" No ".) 

1'he HOll!;P standFi adjourned till Monday next at 11 O'Clock. 

The Assembly then adjourned till Eleven of the Clock on Monday, the 
9th September, 1929. 
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